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PREFAGE

Posial Mianwal Volums VI contains special regulations for the poat-
offices.

2. Volume VI will now be in three parts with confents as
follows 1—

ParT I—Miscellaneous Rules, Mails, Sorting, Delivery, Deposits
and Registration and Parcel matters.

Part II—Money Orders, Indian Postal .Order, British Postal
Orders, Irish Postal Orders.

PArT III—Sub-Accounts, Accounts in Sub-post offices, Duties of
Postmen and letter Box attendants and appendices.

3. The chapters dealing with Saving Bank rules and schemes
{hitherto conteined in Part IT of the Manual} is being brought out as 3
separate manual entitled ““Savings Bank Manual.”

4, Starting from this Bdition, the rules in Part I and 11 will be
numbered from 1. For easy reference and co-relation, a table of con-
cordance iz appended at the end of each part.

Amendments as may be necessary will be issued from time to time
by the CMR Cell of the Postal Directorate. Suggestions for additions
and alterations should be addressed to the Postal Technical Section,
witk a copy to the Code and Manuals Revision Cell of this Directorate.

K. R. Murthy
Secretary,
Departments of Posts
Government of India
and
Director General Posts
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POSTAL MANUAL

Rules relating to Money Orders and Indian Postal Orders
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CHAPTER 1

MONEY ORDER DEPARTMENT

Norte 1.—Abbreviations of the following terms have been used im

this volume.
(i} Money Order (M 0.
(it} Telegraph Money Order (T.M.O.)
(iif) Branch Office (B.G.}
(iv) Sub Office (8.0)
(v) Head Office (H.0.)
(vi) Branch Post Master (B.P.M.)
(vii} Sub Post Master (S.P.M.)
(viif) Extra Department Delivery Agent (E.D.D.A)
(ix) Postal Assistant (P.A))
(x) Family Allotement Money Orders (F.AM.0s.)
(xi) Indian Postal Orders (L.P.Os.)

Note 2.—All the duties of the postmaster in connection with the
M.O. Department may, under the orders of the Head of the Circle, be
performed by deputy postmaster or assistant postmaster in the case of H.O.
and by the deputy sub-postmaster or assistant sub-postmaster in the case
of 8.0s. except that the postmaster is personally responsible that the
returns for submission to the Postal Accounts Offices concerned are des-
patched on the due dates. Also, the postmaster alone has authority to
order the payment of money orders when there is any doubt as to the
{dentity of the payee.
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In offices where the duties prescribed in rule 138 are entrusted fo &
deputy postmaster or assistant postmaster in the case of H.Os or deputy
aub-postmaster, assistant sub-postmaster, supervisor in the case of 5.0
+the postmaster must obtian every week" a report from that official that ths
check has actually been carried out.

The duty of siging the Postal Accounts Office returns as laid down
4n rules 80 (2) ani &5 (3) may be performed by the deputy posimaster,
-assistant postmaster or a supervisor, as the case may be. &

GENERAL RULES

1. Informatien in P.O. Guides Part I and IT and Appendizi THere.—
* The conditions on which M.Os. are issued and paid, the rates of commis
slon, the maximum amount for which a singale inland or foreign M.O.
may be issued and other information regarding money ordess will be
found in the P.O. Guides Part I and IT ¢ad Appendix thersto.

2. Money Order Forms.—(a) M.O. forms are sold at the counter of
Post Diiice at ten paise each. The cost of the M.O. form is not adjusted
from the commission payable by the remitter,

(b) The forms are available in books of 50 forms each.

(c) The number of such books that each post office can keep is fixsd
#y the Supdt. of Post Offices. It will be indicated In the memo. of
Authorised Balances issued by 8.P./S.8.P.

(d) Each B.O. should keep only two booka,

{¢) All offices should maintain & stock register of M.O. boscin
ahowing the particulars of receipt, sale supply and balances on band B.Os
however, keep an account of the forms sold day to day in & rough book.

(f) Post Office will impress the stamp before its sale &i the place
sgrovided for the purpose.
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{g) The sale proceeds of the M.O. forms should be credited soon
as 50 formis are sold and accounting as “sale of M.O. Forms™ in the
daily account of the 8.0./B.O. the H.O. should supply the baok of M.C.
forms to that 5.0. its next account bag. S.0. shonld supply 1o B.Os on

zzceipt form ths H.O,

— s e

34, Bapply of funds,—{!) It is the duty of MLO.P.A. to bring 1o the
postmaster’s notice any unusually farge drawings on the office, so that
provisions may be made io time for an additional supply of funds, if’ 5

© mecessacy.

{2} In 8.0s, when, owing to the amount of M.Os received for
pavient beipg unusnally larze, the 2e=ad postmaster has reason 1o beligve
that the funds al his credit sr the treasury are likely to be exceeded, he
must ask the Postal Agcounts Ofive, by ielegraph, to place additional
funds to his credit. By the same day’s post ke must send 2 copy of the
telogram to the Postal Accounts Office, with the following further

e -

particulars, viz :
{2} The balance still availacie {o his credit at the treasury. i
{b) The amount +f M.Os received for payment during the wonth.
(¢) The names of the offices of issug (head or sub) from whick
ordars are chiefly beiag received. i'

{3) In 5.0s, all application for additional fonds to be placed ar
Sub-ireasuries ai the credit of the 8.0, must bs made to the H.C.

4. Distingnishing letters placed before Nos.—The classes of M.Os !
-named belowed are distinguished as follows : ,
i

|

Value-payable M.Os—by the letters “V.P.” placed before the Na.
Telegraphic M.Os.—by the letter “T7 plased bofere the No,
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Ourward foreign sterling M.Os.—by the letter “S™ placed before the
No. ;

Other foreign M.0s.—~by the letier “F” placed before the No.

Revenue M. Os.—by the letter 'R placed before the No.

Rent M.Os~—hy the letter “*Rt" placed before the No.

Saving Bank M.Os issued by F.P.O~by the letter “SB” placed
before the No.

ar

amily Allotment M.0.~—by the letter “F A" placed before the No.

E
Tie samé mode of distinguishing these classes of M.Os should bs
wdopted wherever the No. is vecorded.

5. Postal Accounts Offices.—(1) There are at present thirteen
Postal Accounts Offices for the different Circles as follows :

S1. No. Accounts Offices . Circles
L. Director oi Accounts (Postal) Caleutts North tastecn and
West Bengal
2. Director of Accounts (Pastal) Delild Delhi
3. Birector of Accounts (Posial) Hyderabad Andlita Pradesh
4. Director of Accounts (Pustal) Kapurtaala North Western and
Jammu & Kashmir .-
3. Director of Accounts (Posm?) Madras Tamil Madu !
8. Director of Accounts (Fostal) Nagpur Muharashira &
Gujarat
7. Dy. Director of Accounts (Postal) Bangalors Karnataka
8. Dy. Director of Acvounts (Fnstal) Bhonal Madbhya Pradesh
9, Dy. Direcior of Accoun's (Postal) Cutrack Orissa
10. Dy. Director of Accotats (Pi-i:]) Taipur Rajasthan
11. Dy. Director of Accounts | “Usial! Lucknow {Jttar Pradesh
12. Dy. Director of Account (Postal) Palog Biligr

13. Dy. Director of Accounis (Fostal) Trivandrum  Kerela

(2) In distinguishing ons Postal Accounts Office from another, the
Postal Accounts Office for the local Circle will be referred to as the
“Homge Posial Accounts Office”, and the other Postal Accounis Officey
as “‘Foreign Postal Accounts Offices™, whenever this may be convenisat,
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§. Monthly statistics.—(1} Tn H.Os the money order Assistant
should ascertain daily from the journals of money orders issued and paid
(Forms #.0.-2 (8) and M.O.-4) for the preceding day, the total amount
of cummission reslised, and epter the figures in the monthly statistical
registes (Ms,-13).

(Z) On the first of each month, the entries made by the M.O.
Assistant under each head in the register during the preceding month
should be totalled, the certificate at the faot of the register signed and
the totals postad in the monthly statistical abstragt (Form Ms.-14). The
corresponding figures for the §.0s of the H.C. as shown on the reverse
of ths S.P.M’s monthiy report shouid niso be copied under the appro-
prigte hieads into the absiract against the name of egch office and the
entrics made againsi the H.G. and all itz 35.0s should then be totalled.
Those totals should then be transferred by thr M.O. Assii. to the monthly
staiistical memorandum: [Form Ms.-14(s)),

7. Stemping of M.Cs.— {1) The= following stamps will be impressed
{(a) By the office of isrue, whether it is 2 H.0O. or 8.0s!
(i) the moufh-stam:p in 1he chlong space provided for it at the
top of the form ;
(ii) the oblong money order stamp in (¢ oblong space
provided for it at the top of the form:
(i) the Postal Accounts Cffice stamp in the space provided for
it at the top of the ferm ;
{iv) the name-siamp on the acknowledgement:
{hY At the time of receipt of the M.O. for paymer! by the office of
payment, whether it iz & H.O. or 8.Gs.
{v} the round M.O. stamp anthorising payment i the cireula
space provided for it in the receipt portion of the form ;
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{¢) Afier payment by the office of pavment whether it is 2 H.O. og
8.0s.

{vi} the oblong M.O. stamp in the oblong space below the
round M.O. stamp authorising payment ;

{vii) the date-stamp on the acknowledgement.

(2) The round and oblong M.O. stamp must always remain undes
bock and key in the personal cusindy of the postmaster who must be very
garsiiil to see that they are wmpressed on the orders lssued, received for
paysment and paid, in his presence. at the time the M.Os are placed
Before him for examination.  The otlier stamps will be impressed by the
Bf.O. Asstt. before 1he orders are given to i1he postmaster for final
gzamination.

Nore—See Notes below tole 2] (2) of Vol. VI, Part L.

{3) In every case, the date of the round M.O, stamp will be the date
on which payiment {s actually authosised by the postmiaster and the date

of the oblong MO, ssamp on payment will be the date on which the
amount paid is actially entered in the accounts of the office.

{4y In H.Os any omission or error made by a S5.0. must be
supplicd or rectified or roctified by band tefore the paid M.O. is sent to
the Postal Accounts Office.  This must be seen 1o from day to day as
ths paid orders are received and 1ot left over to the end of the account

vhen the sceounis are undes despatch.

pe d,

4. In 8.0s imthe case of M.Os issusd during the last few days
of 2 wnonth, the instructions given in rule I8-A for impressing the
moett's starsp will be followed.




CHAPTER 11

MOKEY ORDEES

Issrr OF InpanD Money OnorERg

8. Presentation of money arder.—{{) Wien a remiftance by money
order is desired, the particulars to be filled in by the remitter must be
writien on prescribed form of money order. The money oider Assit.
may fill up the M.O. form (M.0Q.-8) for the remitrer of agent and reguire
him merely to sign it, or if he i3 ifliterate to afix him thumb mark. In
case the M.O. Assit. happens to be basy at the time ap “illiterate remitter
makes a requesi to him for filling up the M.O. form, the Head of the
office may arrange to have assistance given by some other official i fhe
office and wherever separate Enquiry Asstt. or 2 conducter kas been
provided, assistance in this regard may be given these officiels, Os no
account should any fee be charged or gratification accepted for the
service. A.M.O. should not be accepted in the zbsence of signature or
thumb mark of the remitter or his agent,

(2) When a M.Q. form is presented at the post office for issve, it
.shonld be examined to see that the particulats to be filled in by the
femitter are properly and clearly entered. When a M.O. is payable at 2
Presdency or othar town with towa Sub-Offices the actual office of
pavrent witk PIN skould be ascertained from the remiiter and entered
on ihe M.O.

(3) Specizl core must be taken to sce that the eantries of the name
and full addrass of the payee ace legible, and that the name of the npevee’s
father is added in case in which it 1S customary for an Iedian payee to
be described by his father’s name. When the payes is an Indian woman.
ke entry of ber nzme on the M.O. should not be insisted on, any may

14



http://Asi.it

) 16
Chap, I1] : MONEY ORDERS ' [8—1g

be replaced by that of ber husband, or son ; or father. Thus a M.O.
payable to rhe “wife of Shib Chandra Datia”, should te zccepted.

Noie.—Attention is drawn te the rule in the P.O. Cuide, regarding
mdefinite or fictitisus addresses.

ExcepTion.—The maximum limit.of Rs, 1000/- for a M.O. is not
appiicable to M.Os issued (i) by head record office:. to record offices
and sub-record offices for paviment of salaries of the Ruilwey Mail Services
staff (ii) by the General Manager Telecommunication, 1 orthern Region,
New Delhi-1, for payment of Pay aand ailowances of its staif who aie
stationed at various places in the region.

9. M.Os wriffen in Ragional langnage.— (1) The paiticulars to bz
entered by the remitter in 8 M.O. form may be writien either in English,.
Hindi or in the current regional language of the district.

(2) When the entries are iz Hindf or Regicual [anguage, the M.O.
Asstt. mnst write an English zrapslation {in words) ¢ the amount of the
order underneath the eniry in Regional language, and unicis the M.O. Asstt,
knows for certain that the Regional lsnguege in wiich the remitter’s
irstructions are written can be read and undersicod at the office of
payment, he must also transcribe the payee’s name and address in English,
below the entriss in regional languags.

So also the post town in the address of the remitter which is written
in full in the acknowledgement portien should be transcribed in Englisk.
The entries in the coupons must in' 0o case be trauvslated.

1. Presentaticn of special forms of }.O.—{(1) A special f sm of
inland M.O. will be accepted for issue by eny post office when the M.O
is payable within the tract for which the form has been prescribed, e.g..

a West Bengal revenue M.O. pavable in West Bengal will be accepted if

presentad for issue at any post-of office in India.
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(2) A spscigl form of inland M.O. will not be accepted for issuc
when the M.O. i= payable outside the tract for which the gpecial form
has been preseribed, e.g. a Uttar Pradesh revenue M.O. form tenderec
for a remittance payable in West Bengal will not be accepted, even, by 2
post office in Witar Pradesh.

ExcepTiow.—The restrictions referred to in para (1) and (2) do not
apply 1o the special forms of Inland Rent Money Orders.

Note~—The forms will ordinarily show-beneath the State emblem.
the Circle for which it has been prescribed, and if this information does
not appear on the form, it can, be ascertained from the remitter.

11. Realisation of amount.—(1) When the M.O. Asstt, has satisted
himself that the particulars furmished by the remitter are correct and
complete, money should be faken for the valpe of the M.O. and the
commission chargeable either in cash or by cheque (See clause %i(a) o«
(b) of the P.O. Guide).” '

M.O. Commission is not to be charged on service M.Os or on
M.Os specially exempted from iime to time by a notification in the
Director Gensral’s General Circular.

(2)(a) The rwles regarding acceptance of cheques given in rules 11
to 113, F.H.B. Volume 1, shoulc be followed in respect of M.Os issued
when their amount and commission thereon are paid by chegues. The
following clazses of cheques should be gensrally accepted unless otherwise
orovided in these rales :(—

(i) Cheques drawn on the treasury in favour of the post master of
the ofice of issue by an officer of Government in his officiat
capacity, or by a District, Local or Municipal Board or by ithe
Manager of an Estate under the control of the Court of Warcs

(ii) Cheques drawn in Official capacity in favour of the postmaster
of the office of issus, on ths Reserve Bank or the State Bank
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of India or on Banks having clear accounts with the Reserve
Bank or the the State Bank by :

(8) An officer of Government.

() The President or the Chairman or the Secretary of a
District, Municipal and Local Board.

{¢) Registrar or an Indian University constituted under an
act of the State/Central Government,

(d) The Manager of an Estate under the control of the Court
of Wards. ;

{e) Units of the Life Insurance Corporatien.

{f) Officers of the Employees State Insurance Corporation.

(g) Officers of th Indian Gil Corporation.

(i) Chegues drawn in favour of the postmaster of the office of

issue bv a member of the public on the Reserve Bank cr the
State Bank of Indis or on Banks having clearing accounts with
the Reserve Bank or State Bank provided the values of the
cheques presenmied at ong time is covered by the guarantes,
renewable annuaily, tendered by the bank.

4iv) Pay orders or chegues of an approved local bask drawn on itself
or on other approved local bank in favour of the Indian Postal
Depa-tment frum the public, provided their genuineness has
bezn verified by a reference to the specimen signatures of the
bank's oficers 1o be maintained in all such post offices whers
such pav orders or cheques are likely to be presented.

{v) Treasury. Challans tendered by Government departments and

local autheritiss may also be accepted.

Note 1.—M.Os issued by treasuries in payment of refunds shall be
4@ mupanied by the certificate referred to in rule 245 which shal] be
accepied in lieu of cash.

e e et )
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Nore 2—See clause 9i(a) of the P.O. Guide {_for a specimen form
of gnaranree 1o be executed by banks. :

(b) The words “Paid by cheque” should be written across the
racept 10 be given to the remitter and repreduced by carbon paper on
the office copy of the receipt. The cheques should be paid without delay
into the treasury,

(3)12) The amounts (incInding commission) of money orders issued
by the District Officer, Unav, for remitting the pay of the Traffic Mohar-~
rirz of the Agriculiural Department posted at distance from Tahsils and

Headguarters, will be paid by means of cheques on the treasury in favour
of the post offics.

(b) In the case of M.Os issued by the Kashiir and Jammu State
In payment of establishment blls of piimary schools, State Treasury
geceipts for the amounts and the commissien may be accepted by post
effices dealing with transactions relating te that State.,

12. Receipis to be given to remitter.—(1) A receipt (Form M.O. 1)
to be given 1o the remitter should be made ount in duplicate (by means
of double-sided carbonic paper) in the book of M.O. receipts. The
seceipts in each bock bear printed Nos. in a consecutive series: there
are 250 receipts in each bock, and the series is continued from 1 to
10.060,

(2) The M.O. Asstt. should sign the receipt, which will show the
amount of the order and commission, and the name, but not the address,
of tie payee, aud then tear out the original, which should be date.
stamaped and handed 1o the person who presented the M.O. The duphi-
cate should also be daie-stamped and will remain in the book as the
office record.

(3) Tue printed No. of the receipts given to the remitter will be.
the serial No. to be assigned to the M O. and s>uld be wrilten oa the.
form wherever the No. is to be eatered by the office of issue.

(4) Theissue of a receipt upon any but the authorised form will be-
prmisked by dismissal,
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(5) In H.Os if a receipt is spoiled, the original should be made
over to the postmaster, by whom it will be personally destroyed after
the word “‘Spoiled’ has been written in ink under his signature across the
duplicate in the book. The No. of a spoiled receipt should be entered
in its proper place in the journal of M.Os issued, followed by the word
“Spoiled™. The No. of a spoiled receipt must not be entered on a M.O.

The following are examples of the usual cases in which a receipt
should be treated as spoiled :
(a) when thereis an error in any of the epiries which requires
correction ;

(b) when the receipt is mutilated or disfigured by the spilling of ink
or other matter ;

(c) when the receipt bears a wrong serial number, owing o a
misprint ; and

(d) when, after the close of the day’s M.O. business with the
public, the receipt is found to have been inadvertently passed
ever and [eft blank.

Note I.—In the case of M.O. payable te a person in his offigjal
capacity whose name is not given, the designation of the payee should
bel entered in the M.O. receipt with sufficient fuliness to identify kim,
e.g. Collector, Hooghly ; Postmaster, Poona ; Secretary, Chamber of
Commerce, Caleutta ; ete.

Note 2,—The Head of ihe Circle may, at the request of the Postal
Accounts Officers supply books of money order receipts to any partienlar
H.O. in which the series of Nos. is continued beyond the usual limit,

Now 3.—Whenever the necessity of opening more than one ceunter
for the issue of M.Os arises, the M.O. Receipt bock (M.O. 1) in use
may be divided imto as many parts as the numbser of counters are
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required for booking of M.Os by the Postmaster, who shouid keep a
note of the first and the last numbers of the receipts given fo each Asstt.
The Postmaster should zlso ensure that, at the close of the money order
counter for the day, no discrepancy arises in respect of the continuity of
the serial numbers. The M.O. Receipt book should be so divided that
unused receipts with each M.O. Asstt. at the close of the business hours
remain as few as possible. The unused receipts so remaining, if they
break the continuity of the series, may be treated as spoiled, under item
{d) of sub-rule (5) above and dealt with accordingly.

A. In S.0s the receipt should be made out in triplicate ; the
4riplicate receipts should also be date-stamped.

B. Iu 8.0s the series of Mos, runs from 1 te 5,000.

C. In S.0s if a receipt is spoiled, the word *‘Spoiled” should be
written in ink under the sub-postmaster’s signature across all three
copies ; both the original and the carbonic copy of tne spoiled receipt
will be sent to the H.O. attached to the 8.0. daily list of money orders
issued, the other copy being left on record in the book. The No. of
the spoiled receipt should be entered in its proper place in the §.0. daily
list of moncy orders issued, followed by the word ““Spoiled”. The No.
-of a spoiled receipt must not be entered on a M.O.

13. M.Os presented in large numbers.—(1) The following proce-
dure will be adopted in big or busy post offices where @ large number of
M.Os are presented for hooking by a single remitter. M.Os under this
procedure should generally be accepted within 12 noon and issued on
the same day. Heads of Circles can however, fix a different hour kecping
in view the local conditions. They may also impose a limit on the
aumber of M.Os which can be presented by a remitter in a day.
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(2) Tre M.Os wouid be presented &t the counter Of e pusi vilice
along with a list having maximum of 30 entries on a page giving the
minimum particulars required 10 identify the MO atong With the
gmount a3d commission cach Page having been duly totalled and a
grand total struck in the last page. The M.O. Assti. should check the
entries qf {lie M.Os particulariy relating to the offices of paymc-m and the
amounts shown in the M.Os and the list. Afier verifying the total of
the list, ke <hould receive the list he g’nculd receive the amount detailed
fo the list and issue @ preliminary receipt [M_O.-73}. He should note
in the counterfeil of the preliminary receipt and in the list, ©OF on 1be
last page of the list if it comsists of more than one page, the first and the
last serial numbers of M.Gs jssued in respect of each list. khe preli-
minary receipt would be received pack from the remitter and the M.O-
receipts handed OVer o him whea Dbe calls at the post office. The
preliminary receipt would pe duly pasted on the back of the counterfoil
of the preliminary receipt.

(3) The lists should be kept in a bundle date-wis€ and destroyed
after a period of six months.

14. M.Os from treasuries.—(1) In the case of M.Os jssued by
Treasury Officers, payment 10 the Tost O ice is not made in cash., The
amount of order including the commaission i credited to the Post Office i
the Treasuly Accounts by pock transfer 2 certificate 10 that aflect being
ag-pcndcd to the ordef.

(2) The wards “Adjusted by book transfer”’ should be written
across the receipt for the remitier by the counter Asstt. and repruduccd
below by means of carbonic paper and the words “"BY book transfer”
should be written in red ink acress the M.O. form by the remitier
himself. The certificate ghould then pe made over 10 the postmaster
who should treat {Le amount as a rerpittance 10 {te ireasury and follow
the procedure pfe-acribed for such semittances, except that ceriificale
should be sent 1O the tieasury 10 lieu of cash.

(3) The acknowledgement signed by the payee will be returned by
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the ofiiee of payment direct to the remitter. In all other respects, these
“M.Os will be treated in the same way as ordinary M.C.

(4) If any M.Os issued opder the procedurs prescribed in this
_zule are received back as unclaimed or refused the amount of such M.Os
should be adjusted by book tramsfer. The M.Os should be sent to the
“treasury for payment occompanied by a treasury voucher represeniing
the total value of the M.0s. The procedure prescribed for drawings
from treasury should be followed in all respects, except that no inoney
will be received from the treasury. When the M.Os are received back
from the treasury duly signed ; they should be entered in one group in
-the journal of M.Os paid the remark “Adjusted by bock transfer’” should
“be made against the entry in the office copy of the journal.

15, M.Os issned by telepbone Revenue Account Office~(1) The
-Accounts Officer/ Administrative Officer, Telephone Revenue, is anthorised
‘10 remit by means of service M.O. refunds of telephene rénts payabiz to
the persons to whom the refunds are due. These M.O. will be prepared
on the prescribed M.O. forms and presented at the counter of the post
office duly certified under the imitials of the Accounts Clicer/Adminis-
trative Officer in charge as “‘refund of telephone rents’” with a covering
<list in duplicate, In such cases the amount of the M.O. will not be
sent in cash. The M.O. should be issped by a per contra charge in the
Schedule of unclassified payments. One-of the covering list duly stamped
with the date-stamp of the office together with corresponding M.O.
receipts, should be returned to the Accounts Officer/Administrative
“Officer, The second copy of the covering list should be forwarded to
the Postal Accounts Gfiice concerned with the cash accounts. In other
respects, the procedure to be followed in respect of these service M.O.
~should be the same as that of ordinary M.O.

(2) When service M.O, referred to above are presented at and
ssued from a town S.0. the amount of the M.O, should be shown in
sthe accounts of these offices under the head “Unclassified payment.”
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The second copy of the covering list should be forwarded with the daily
accopnt to the H.O. for transmission fo the Postal Accounis Ofice
concerned.

N.B.—Where the remiiter is a Disbursing Officer, he may issue
cheques in payment of the amount of service M.O. T any such service
M.O, remain undelivered, the amount may be paid to the remitter in
cash,

16. DMLO. from B.0s.~—M.0O, received frem B.Os for issue, will be
transferred by the sub-account Asstt. to the M.O. department, where
they will be numbered, examined, and prepared for issue in the same
manner as M.O. presented at the window, but the M.O. receipts for the
remitters will be made over to the sub-account Asstt. for despateh to the
B.Os. Special care shouid be taken by the M.O. issue Assit. (o see that
there has been no delay on the part of the B.O, in issuing the M.O. by
referring to the date entered on it by the remilter and that the amount
and date as written by the remitter. bave not been altered. If in any
case either the amount or the date as wrilten by the remitter show any
signs of baving been altered, the fact should be brought to the notice
of the Pastmaster or supervisor of the M.O. section for necessary action..
The name of the B.O. and the No. of the receipt issued by it will be
written at the top of the M.O, receipt issued by the Account Office. If
the branch postmaster is unacquainted with English, these entries will be

made in Regional language.

17. Entries in jonrnal of MLO. issued.—(1) Particulars of the M.O.
issucd by the office and received from the B.Os in dirzct account with
it for issue, should be entered by the M.O. Asstt. in the journal of M.O.
issued [Form M.0.-2(s)] for the Postal Account Office. The M.O. Nos.
entered in the journal will be the Nos. assigned to the MO, from the

book of M.O. receipts.

(2) In H.Os particulars of each M.O. should be entered against a
serial No. prinfed in the first column of the form and the daily totals of
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the entries with the total number of M.0O. issued should be made in the
column for remarks of the journal (lower sheet) against the last entry
of the day, instead of below it, in order that the entries for the following
day may be commenced from the mext serial No. on the same sheet,
The M.O. should be entered in the journal in separate groups (a) for the
H.0. aand (b) for its B.0O. and copy of the entries should be made on
the journal (the lower sheet) by means of carbonic paper. A separate
total should also be made for each of the two groups and entered in the
column for remaks of the journal (the lower sheet) but not in the journal
for the Postal Accounts Office. Any break in the serial No. of the
money order receipt should be explained by remarks under the full-

dated signature of Postmastel OF the Superviser in the column for
remarks.

(3) The daily total of the entries of value and commission mads
in the column for remarks of the journal against-the last eniry of the
day or the totals made against the last entry of each pzge should be
recorded only in the copies of the issue journals retained in head and
sub-nffices and in the journals sent by 8.0s to H.Os. Ja the Journal
to he sent to Postal Accounis Office the totals ghould in mo case appeer,
but should be carried to a separate sheet of the M.O. issue journal im
which the totals page by page should be consolidated and the grand total
be struck. This extra cheet of the journal should be attached to the daily
or fortnightly journals suhmitted 1o the Postal Accounts Office
accordance with rule 304,

A. in S.Os the particulars of the M.O. need not be entered strictly
according to the serial Nos. and the daily totals with the total npumber
of inland M.O. iasued should be entered below the last entry of the day.
Any break in the serial Wo. of the M.O. receipt should be explained by
remarks under the full-dated signature of sub-posimaster in the cohumn
for Remarks. A cOpPY of the eatries in the journal should be made by
means of carbnoic paper oi the twa lower sheets, viz., the daily journal
for the H.O. and the S.0. journal {or ofiice record).

n

12. Preparation of M.O. for desnaich.—The No. of the M.O. the
gate of issue, and the amount payable to the payee sheuld be written it
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the appropriate places an the advice portion of the M.O., and the name
of the office (Hor8) of payment followed by the PIN and by the name
of the district within brackets should be entered in Block Letters on the
address-side of the order. Care must be taken to make the entries in red
fnk, and in strict accordance with the amount of the remittance and
the address of the payee, as given by the remitter, and to write clearly
the amount payable and the name of the office of payment. The M.O.
- shauld then be signed and stamped by the M.O. Asstt.

Note 1.—If the post office named in the address of the payee is a
non-delivery S.0. the order should be issued on the office (H or S) from
which the station to which the order is addressed receives its delivery and
if payable at a B.O. it should be issued on the accaunt affice (H or §)
In all cases of doubt as to whether an office is a no-delivery office or a
B.0. or not, reference should be made to P.O. Guide Part IlI, or the

- glassified List of Indian Post Offices.

A. TnS.O. in the case of M.O. issued during the last few days of
a month, the accounts for which are included in the accounts of the H.O.
for the following month, the menth-stamp for the latter month, imsicad
of that for the month in which the M.O. are actually issued by the 5.Q@.
should be impressed on e¢ach M.O. Form. As a check on this being
done, as soon as the accounts of the 5.0, ars closed on the last of the
dates covered by the S.0. account for each menth, the type of the month-
stamp should be changed to that of the next month and the aliered stamp
should be impressed in the book of postmarks and also on the S.0. daily
accounts for the day in the right-hand top corner, just below the impres-
sion of the S.0. date-stamp. In the case of M.O. issued during the last
few days of March, however, the month-stamp for the month of M:rch,
not that for April, should be impressed.

19, Despatch of M.O.—(1) When the mail is under’preparation for
«despatch, the M.O. for despatch, sheuld be sorted by the M.O, Assit.

e
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according to the due mail and sorting list (Form M-9). They should
then be folded along the heavy lines printed on the reverse of the form
s0 as to leave the name of the office of payment outside. M.O, for
despatch in each bag should be tied in a bundle with a M.O. check slip
(Form, M.O,-70) placed at the top by passing the thread crosswise. The
total number of M.O. in a bundle must be clearly written on the check
slip.

(2) When M.O. bundles are made up for a Post Office, the M.O,
sent to the offce for payment and those sent to it for onward transmission
should be placed in separate bundles marked “*Station’ and “‘Sorting”.

(3) If, in the M.O. bundle made up for a mail office or section
or in the M.O. bundle marked “Sorting’’ for a post office, there are six
or more M.O. for any particular post office, those M.O. should also
be boundled separately, which should be addressed to that post office
and marked “Station'’.

20, M.O. issued by S.0.—(1) M.O. issued by S.0s are sent direct
to the offices of payment but the particulars of the M.O. are communi-
cated to the H.O. in the journals of M.O. issued [Form M.O.-2(s}]. For
any date on which M.O. are shown as issued by a S.0. in its accounts a
daily journal of the issues will be sent to the H.O. together with the
carbonic copies of the receipts granted to the romitters,

(2) In the H.O, the S.0. daily journals and their accompaniments
will be made over by ths sub-account Asstt. under receipt (to be
granted on the daily zccounts) to the M.O. Asstt. and the Ilatter
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should check the entries in the journals with the capies of receipts, verify
the totals, and see that the Nos. of the receipts run in a consecutive Serigs,
and that any break in the serial No. of receipt is explained by remarks
under the fall-dated-signature of the S.P.M. in the column for remarks.
The first and last Nos. of the receipts received with sach daily journal
should be entered in the index of receipt Nos. (Forma MS,-15) under the
date of the journal and cotrectness of any remarks for break in serials
verified therefrom. The daily totals of the journals sheuld also be
entered in the prescribed form of “‘Compilation of daily totals of 8.0,

M.O. issue jourpals” (Form M.O.-22).

(3) If the original and carbonic copies of a M.O. receipt are
received with the word ““Spoiled” written across {hem under {he signature
of the S.P.M. the No. of the M.O. ought to be found in its proper place
in the S.0. daily journal of M.O. jssued followed by the word ‘“‘Spoiled”.
The spoiled receipts should be brought to the notice of the Head Post-
master who will pecsonally destray both the copies after scrutinizing and
making suitable remarks in the M.O. issue List against the relevant
number. Spoiled receipts and break in series unless satisfactorily
explained, are always to be regarded with suspicion as being a possible

accompaniment of fraud.

2i. Examination by postmaster of M.O., for issue.—(l) The M.O.
Asstt. should stamp and the M.O. in the presence of the postmaster with
1he oblong M.O, stamp and then place them with the following books and
daocuments before the postmaster, viz :—

the book of m.o. receipts [Form M.O. 1 ar M.O.-1{s)]
the journzl of m.o. issued [Form M.O.-2(s)]

the m.o. check slips (M.O.-70) ; and

the b.o. daily accounts [Form A.C.G.-22(a}]

In H.Os. the following document should aiso be placed before the
head postmaster.

the daily jouraals of M.O. issued, received from S5.0s, and the

carbonic copies of m.o. receipts attached thereto ; andthe

index of receipt Nos. (Form Ms.-15)
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(2) The postmaster should carefully compare all the entries in all
these books and documents and tick off the corresponding entries in the
book of m,o. receipts, journals, b.o. daily accounts, and S.0. daily Iists,
He should also cross by red ink the appropriate cagein the M.O. Form
to denote the amount of the M.O. as “Not above Rs........ ', He shonld
then check the daily total of the journal of M.0O. issued, and after writing
the amount of the total in words and initialling the entry sign the journal
and the M.O. Special care must be taken by the postmaster to see that
the M.O. issued at B.O, have not been delayed in the account oﬁce, but
have been entered in the book of receipts and journal on the day on
which the transactions of the B.O. appear in the B.O. summary ; that the
amount entered in each M.O. by the M.O. Asstt. agrees with the amount
as written by the remitter : and that there has been no delay on the part
of the B.O. in issuing the M.O., by referring to the date entered in it by
the remitter. If in any case, either the amount or date as written by the
remitter, shows any sign of having been altered, enquiry should be made
from the remitter by the postmaster, though the issue of the M.O. should
not be delayed.

NoTg 1.—In the case of M.O. issued on chegues or paid for by
treasury cerfificate in liew of cash, the postmaster should see that the
total amount of such M.O. agrees with the amount of the cheque or

treasury certificates with which the M.O. were received.
Z

Note 2.—The Postmaster should verify each day whether the
correct office of payment or the correct account office has been noted on
the M.O. form in respect of at least 50 M.O. in an office in L.S.G. or
above and in any other office in respect of at least ; 20 M.Os.

“In token of this varification, he Should initial in the remarks
column of the M.O, issue journal against the i{ems verified by him.*

(3) After the check prescribed in para. (2)the M.O. Asstt. should,
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in the presence of the postmaster immediately prepare bundles of the
M.O. keeping the M.O. check slip (M.0.-70) at the top of each bundle,
The check slip should be impressed with the date stamp of the office.
The bundles should thereafier be made over by the M.O, Asstt. under
receipt to the registration Asstt, for despatch.

NoTe.—M.O. issued for payment by the issuing office itself may
be transferred under acquittance by sthe M.O. Asstt. direct to the M.O.
paid Assit.

(4) In H.Os, the head postmaster should also satisfy himself that
the first serial No. entered against each S.0. in the index of receipt Nos.
under the date of its daily journal, follows consecutively the last serial
No. previously recorded and initial the index to M.O. receipt numbers
(MS.-15) in token of having carried out this check.

22, M.O. received in sorting.—(1) M.O. received from offices andg
sections for onward transmission to the office of payment or other sorting
offices, will be received in separate money order envelopes addressed to
the office marked “‘Sorting”. They will be made over under receipt by
the registration Asstt. o the M.O. Asstt.

(2) These M.O. should be sorted and despatched enclosed in M.O.
bundies, tegether with M.O. issued by the office.

PAYMENT OF INLAND MONEY ORDERS

Note.—Where E.D.D.As. are authorised to pay M.O. the term
Pos{man or village Postman should be held to include such E.D.D As
subject to the limits of amounts fixed for them.
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23. Examination of M.O.—(1) The M.O. bundles containing M.O.
intended for payment will be handed over unopened under receipt by
the registration Asstt. to the M.O. Asstt.  The M.O. Asstt. is required to
open each bundle himself and to verify the number of M.O. in each
bundle with the number noted on the check slip. He will then carefully
-examine each M.O. to see :—

(a) that it is impressed with the prescribed stamps by the office
(EF or S) of issue ;

(b} that it is signed by the postmaster and the M.G. Asstt. or other
authorised officer of the office (B or §j of issue

() that it is payable at his office, or at a B.O. in direct account
with his office. a3 shown by the payee’s address entered by fhe
remitter ;

(d) that the amount of the M.O. as written by the office of issue,
agrees with the amount as written by the remitter : and

{¢) that the issuing office has crossed in red ink the appropriate
g 3 I
cagz, to denate the value as “Not above Rs. ..o’

MNote 1.—If a M.O. has been seriously delayed in transit, care
-should be taken o see that payment has not already been made on a
doplicate M.O. and the M O. cogcerned is a genuing one.

Note 2.—Likewise on receipt of a duplicate M.O. issued under
rule 223 precautions should be taken to see that the origival has not teen
‘received and paid in the meantime,

(2) If there is a discrepancy of Rs. 10/- or more he&ween the amounts
.entered in 2 M.O. by the remitter and by the issuing office, or if there is
any ground for suspecting fraud, such as the abtence of the issuing post-
master’s or the M.O. Asstt. signature or of the impressions of any of the
prescribed stamps, or an aleraticn in the bame of the payee orthe
amount or any suspicicus delay in ifs receipt the postmaster's attention
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should be drawn to the irregularity and payment should be withheld
pending, the result of a reference by telegraph to the office of issue. If
there is a discrepancy of less than Rs. 10/- between the amount entered
by the remitter and by the issuing office, the amount entered by the
remitter should be paid, the irregularity being reported by post to the
office of issue, The erroneous entry in the M.O. should be corrected
under the postmaster’s initials.

24. Entries in register of MLO, received.—(1) The M.O. received for
payment by the office and the B.Os in direct account with it, together with
the M.O. taken from deposit that are {0 be given out for payment, should
be sorted into groups for each postman and the sub-account Asstt. and
then entered in the register ¢ f MLO. received (Form M.O.-3) sp that the
orders intended for each posiman and those to be made over to the sub-
account Asstt. for the village pestman and for despatch to B.Cs may be
bracketed together.

(2) The M.Q. Asstt. should note in the register, opposite the group
of orders for each postman, the tetal number and valae of the M.O., n
words and figures, and the No. and name of the postman. The M.O. Asstt.
should also write in the resister in words and figures, below the entries
relating to postmen, the total amount to be given to all the postmen for
the payment of M.O.

EXCEPTION : M.O. which are returned by the sub-account Asstt. as
unpaid, should not be entered in the register of M.O. received (M.O.-3)
when taken from deposit for re-issue for payment.

{3) The M.Q. including those taken out from deposit for re-issue
made over to the sub-account Asstt. for payment by village postman and
for despatch to B.Os should be entered by the sub-zccount Asstt. in the
in the register of M.O. for payment by village postmen and B.Os. (Form
M.O. 44) in the manner described in paragraphs (1) and (2) abave,
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EXCEPTION : In a single-handed S.0. and in offices where the duties
of the sub-account and M.O. paid branches are performed by one and
the same Asit. the register (M.O.-44) need not be maintained.

(4) When a M.O. entered in the register of M.O. received is not
given out for payment on the date of receipt, or having been given out,
is returned unpaid and is re-issued fol payment', a fresh entry of it should
be made in red ink in the register on the date on which it is issued or
reissued, as the case may be) and a note “Re-entered on (date)’”’ should
be made against the last previcus entry of the order.

Note 1.—See Exception below paragraph (2).

NoTE 2,—The M.O. which cannot be issued for payment or sent-

to B.Os. on the date on which they are received, need not be entered in
detail in the register of M.O. received on that date, but should bte
shown in lump, thus “Received to-day but not given out for payment or
sent 0. BIOR . vwis 5" Details of these M.O. must be entered in the

register on the next day agreeably to the instructions given in paragraphs
(1) and (2) of this rule.

NoTe.—M.O. payable by pay order or by chegue need not be
entered in the register of M.O. received.

25. Examination by postmaster of M.O. for payment.—(1) The
M.O,, with the M.O. check slips and the register of M.O. received,
together with registers of M.O. for payment by viilage postmen and B.Os
should be placed by the M.O. Asstt. before the postmaster, who will
after comparing the entries in the M.O. and the registers and sati:fying
himself as to the correctness of all the entries and the genuineness of the

e r”J
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M.O. note the total number of M.Os for payment on she day (including
those taken from deposit) after the last entry in the register and attest
{he note with his signature. 'The postmaster should take special care
10 see that the amourt for payment &5 entered in each order by
the ofice of issue is the same as that speciﬁcd by the remitter and that,
the to:al amount to be given 10 gach postman for the payment of M.O..
does not exceed the {‘.resc;‘!bed Limit. Fe should also see that service and
Family Allotment M.O. issued for the dishursement of pay and allowances

and marked asghNot 10 be deliversd before the 1st of the followinrg
month” are not given out for payment pefore the prescribed date-

(2) After this has been done, the postmaster will have the round M.O.
stamp impressed ON each M.O. in his presence in the space provided for
the purpose, and the impression of this stamp will constitute postmaster’s
authority for payment. He will then returit the M.O. and the registers to
the M.O. Assit. .

Nore—.In th2 M.Os both in {he acknowledgment portion and
receipt portion, the reasons for non-payment of M.Os. will be recorded
by the postman Of Delivery Agent in case the payee is mot available at
the time of eall, otherwise the reasons will be recorded by the Sub-
Postmaster/Braneh Postmaster.

26. Limit of amount eof paymert py a single postman.——(l) The
-aggregate amouant to be eptrusted to any single postman at 03¢ time for
the payment of M.O. plus the aggregate amount realisable on V.B.
articles and articles on which customs duty is due should not exceed
Rs. 2,000/- The Supdt. of Post OFce/lst Class Postmaster may, how-
ever, raise this amount up 1o Rs. 3.000/- The aggregate mount te be
enirusted to 2 village postman,“EDDA at one time should not exzeed
Rs. 2,000/ which may be raised to Rs. 3,500/- by the Supdt. of Tost
.01, esfist Class Postmasters.
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Note.—The Head of a Circle may raise this limit to any amount.
acco:d ng to local requirements and circumstances after consulting the
local pelice authorities. ;

(2) When the register or M.O. received is placed before the post~
master, he should see whether the value of the M.O.V.P. articles.
and aiticles on which Customs duty is due to be made over to each:
postman is within the prescribed limit etc. In every case in which the:
limit is exceeded, the postmaster should arrange for a second postman:
or some other responsible member of she office to accompany the post--
man for greater security, The limit of the total amount of M.O..
including v.p. arricles to be entrusted to a postman when he is escorteds
by another vificial should not exceed double that which he could be:
enirusted with unescorted under Sub-rule (1) above. The posimaster
should write Liis orders on the subject in the register of M.O. received,
mentioning the name of the official selscted for the purpose. The official’
shouid be cequired 10 siix his signatare below the postmaster’s ‘orders;
in token that ke has secn them, and it will be his duty to accompany the
postman in his beat up to a point when the cash is reduced to the fimit
prescribed for a single postman. The M.O. Asstt. should see that the
official has signed in (¢ register, before he sends it to the treasurer. The:
official should again affix his signature in the register of M.O. received:
in the presence of the treasurer below the acquittance by the postman
for the money received by the postman for payment of M.O. The
escorting official should sign in the postman’s book in the column
“remarks’’ against each M.O. which was paid in his presence during his
travel with the postman and note also the time and place at which he lefs
the postman against the eniry of the last M.O. paid in his presence which.
had the effect of reducing the amount of the unpsid M.O..
plus the aggregate value of v.p. article realisable from addresses to a poing:
with'n the limit prescribed for a single postman. The M.O. Asstt,
performing the duties prescribed in Nule 38-ibid, should check the post-

man's boek and the register M,.Os ceceived to see that these instructions-

-are cartied out.

27. M.O. for paymezt by pestmen.—(1) After the M.O. have been-:
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examined by the postmaster and impressed with the round M.O. stamp,
the M.O. Asstt, should make them over the postmen, each of whom should

" be required to place his signature against the entry in the register of

M.O. received of the total number of orders given to him in acknowledg-
ment of their receipt.

(2) The register should then be sent to the treasurer, who will give
each postman the amount noted against his No. and name in the register,
and require the posiman to sign for the amount in the register in
words and figures. No receipt for the amounts will be taken in the
treasurer’s cash book (Form A.C.G.-2) from the postmen, but the total
amount given to all the postmen at one fime will be entered by the
treasurer in his cash book, and the M.O: Assit. must place his initial
against the Jump entry in that book, before he takes back the register of
M.O. received.

A. InS.Os, where there are separate treasurers, cash for the
payment of M.O. should be given to postman, under receipi in the
zegister, by the M.O, Asstt. 3

28, Payment of SB. M.O.—S.B. M.O. received from Field Post
Qffices should be examined by the M.O. paid Asstt, and the Postmaster
in the manner laid down for ordinary M.O. and impressad with the
round M.OQ, stamp. The M.O. Assti. should enter the 8.B. M.O." in the
register of M.O. received (M.O.-3) separately. The register along with
the M.O. should be sent to the S.B. branch without cash. A receipt for
the M.O. should be granted by the Assit. Postmaster, Saving Bank
Branch, in the register of M.O. received and the register returned
to the M.O. Paid branch keeping a note of the total amount. The Assti.
Postmaster (Saving Bank) shouid sign each S.B. M.O. as payee impressing
his designation stamp below his signature. The M.O. paid vouchers
duly receipted by the Asstt. Postmaster (Saving Bank) and the acknow-
ledgments carrying the counterfoils of the pay-in slip should be transferred
to the M.O. Paid branch by the S.B. branch on the same day by entry in
the hand to hand receipt book. The M.O. acknowledgements having the
counterfoils of pay-in slips pasted to them will be posted in a service
envelope to the concerned Field Postmaster by the M.O. Paid Branch.

The total value of S.B. M.O. shonld be shown as M.O. paid by the
M.O. Paid Branck. The S.B. branch will show the totaivalue of $.B. M.O,
as 8.B. deposits through S.B. M.Q. as a separate entry under receipts with
-a corresponding eniry on the payment side in the hand to hand receipt
book. Refore the cash is handed over to the treasurer, the Asstt. Post-
master shonld check the correctness of the entries in the hand to hand
weceipt book and initial them, :
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29. M.O. for payment by village postmen aund B.Os.—M.O. to be
paid by village aunthorised by the Supdtf. in this behalf and by B.Os in
direct account with the H.O.; should be made over by the M.®. Asstt. to
the sub-account Asstt. nnder receipt to be taken in the register of M.O.
teceived. The name and address of the payee of a M.O. and the amount
payable at a B.O. should be transcribed on the M. O. in the character of
the Regional language used by the branch postmaster in transacting busi-
‘ness with the acsount__ofﬁce.

A, In 8.0s, cash for the payment of M.O. should be given to the
village postmen by the M,O. Astt. on receipt, from the sub-account Asstt.
of the register of M.O. for payment by village postmen and B.Os.
(MO.-44) Each village postman should be required to sign his pame and
write in words and figures the amount given to him in the last column of
the register in which the amount te be paid to each village postman has

. ‘been noted in words and figures by the sub-account Asstt.

. 30. Notices to be sent out in certain cages.—In the case of M.O.
which are received at a post office of which the pastman or village post-
man is not authorissd to pay M.O. or which are made payable to (3}
planters, (b) payees in remote fecalities or in places like Nepal, Bhutan
and Sikkim ; for whom M.O, fo postal articles are nof sent out daily by
postman or village postmen, and who send messengers regularly to the
post office, the M.O. should be placed in deposit and a notice in'form
M.0.-11 signed by the postmaster and impressed with the date stamp,
should be sen{ to the payee., The acknowledgement (to be returned to
the remitter) and the coupon should be cut off from the M.O. and sent to .
the payee along with the notice : but a record should be kept of the
remitter’s address ; on a slip of paper pinned to the order so that in case
the acknowledgement shonld be mislaid or lost by the payee, a copy can
be readily prepared. When the acknowledgement is returned to the post
office, this slip of paper may be destroyed. :

Note 1.—In a case in which 2 record of the remitter’s address can-
mot be kept as prescrived in the above paragraph, owing to the entries in
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the M.O. form being wriiten in a Regional language that cannot be
transiated in the office of payment, the acknowledgement should not be
sept in original to the payee, but in place of it 2 separate acknowledgs-
ment prepared in manuscript on a piece of paper of the same size as the-
printed acknowladgment should be sent for the payee’s signature. After
payment of the M.O. this document bearing the payee’s signature shouid
be pasted to the original ackaowledgment which should then be disposed.
of in the ordinary course.

NoTE 2.—If the payee presents himself at the Post Office to receive:
payment of the M.O. before the defivery to him of the notice and the
acknowledgment sent through the postman or village postman and it je
decided to effect the payment of the M.O. before the return of the village-
postman to be post office then an acknowledgment will be prepared in
manuscript on @ place of paper cut to the size of the printed acknowledg-
ment and signed by the payee and kept pinned to the paid M.O. and on
receipt of the printed acknowledgment from the postmean, or village post-
man, the manuscript acknowledgment of the payee should be pasied on.

the back of the printed acknowledgment and disposed of in the ordinary
course.

(2) If delivery of the notice to be made through a postman, the
particulars of the notice should be enteredin his book of receipts for
intimation and wnatices delivered (Form RP-53) and then handed over to
him with acknowledgment and the couporn ; if delivery is to be made
through a village postman, these documents should be handed over,
under receipt, to the sub-account Asstt. if the notice is made over to the
payee’s messenger, his receipt should be faken in the register of M.O.
received and if the notice is to be sent to the payee, by post, if shoald be

despatched with the acknowledgement and coupon in a cover registered
{ .On service.

(3) If the notice is presented together with the acknowledgment, by
the payee or an agent authorised in writing to sign the M.O., the amount
of the M.O. should be paid to him on his signing the M.®. and the

e —
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acknowledgment. If the notice is returned endorsed with a receipt of
~payment, together with the ackno’w{edgment duly signed by the payee,
the amousnt should be paid to the perscn presenting the notice, after his
signature has been obtained on ihe M.O. These notices should in every
case be securely attached to the office copies of the journals of M.O. paid
An which the entries of the M.O, appear. =

Note [.—If the payee is not iikely to know English tle notice given
‘to him under this rule shonld bei o Regicnal language.

NoTe 2.—When a notice has to be issued in respect of an inward
“foreign M.O. paragraph 2 and the second sentance of paragraph 1 of the
printed form of notice should be scored out and the names of the remitier
and of the coubtry of issue should be entered at the foot of the notice for
»the information of the payee.

31. Payments to residents at hotels, clubs, ete,—If the payee of 2
*M.O., whs rssides at a hotel, club, or other similar institution, is not at
home when the postman brings the M.O, for payment. the postmaster
should fill in and sign &n intimation in Form MS-[7 aund supply it to the
postman concerned, who should, at the next delivery, band it over tc the
Manager or Secretary of the hotel or club, under receipt to be takenin -
his book of intimations and notices delivered, for delivery to the payee on
his arrival. On receipt of a reply fiom the payce, the M.O. should be
paid in accordance with s instriuctions,

32. FExamination of book oI receipts for intimations and notices
delivered.—If a notice for M.O. payable to a payee to whom rule 30 or
31 applies has been issued to a postman for delivery, the M.O. Assit. must
examine the postman’s book of receipts for intimations and notices

~delivered, on the latter’s return to the Cffice, and satisfy himself that the
~payee’s receipt for the notice has been obtained in the book.

33, Paywment of M.O. at the window.— (1) M.O. will be paid at the
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window of the post office on satisfactory proof of the identity of the
claimant with the person named in the M.O. When the person claiming.
payment of a M.O. calls at the post office to receive payment it niust be
feft to the postmaster to decide in each case whether the claimant has
been satisfactoyily identified or not.

(2) In ordinary cases of this kind payment must not be made unless
the claimant is identified at the post office by some trustworthy person
known to the postmaster or the claimant produces other evidence tO
establish his identity to the satisfaction of the postmaster. It must be
understood that the statements of the identifier are not to be accepted:
without full enquiry as to his actual knowledge of the claimant. He should
always be asked to explain how he became acquainted with the claimant,
and how long he has known him. The information obtained from the
person, who identifies the claimant, must be such as will enable the post
office readily to find the payee again, should any mistake or fraud have
occurred, and with this object, the permanent address of the payee, as:
vouched for by the person who identifies him, must be noted on the M.O.
by the identifier who should add his own address below bhis signature
under the “Identifier’s certificate” printed on the M.O. form. If he
refuses [o comply with this request, the postmaster should exercise greater
care in accepting the identification as genuine. It should not be con-
sidered evidence of the right of a claimant of a'M.O. that the money has
been remitted in response to a telegram sent by him.

(3) Tn special cases, the postmaster may exercise his discretjon as to
making payment without insisting on strict compliance with the _prorcedurﬁ
described in the preceding paragraph, provided that he is satisfied by such
other evidence as the claimant may be able to produce regarding the
latter’s identity with the payee,

(4) When the person claiming payment of a M.O. is identified by a
postal official thelatier should be required to sign the identifier’s certi-
ficate at the back of the M.O. and put his designation below his signature.
The M.O. sheuld thereupon be placed before the postmaster for his orders

o 2
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e

regarding the accepiance or otherwis¢ of the ideniification after such
enquiries as he may deem necessary.

(5) If the postmaster has any doubt or suspicion in connection with
a M.O. he should make a telegraphic reference to the office of issue before
effecting payment.

(6) Before the payment of a M.O. is made to a person other than
the payee on the written authority of the latter, the postmaster should
satisfy himself ahout the authenticity of the written authority produced.
The perscn receiving the payment of the M.O. should be required to
sign the acknowledgment of the M.O. in the following manner :—

For (Nume of the payee)
(Signature of the person
recelying paymeitt)

(79 When the payment of a M.O. at the window of the post office is
decided upon by the postmaster, the M.O. will be re-entered in the
register of M.O. received for the day under “a heading “Window” and
issued in favour of the countar Asstt, making the payment and the M.O.
with the register should be placed before the postmaster who Sshould
impress the M.O. with the round M.O. stamp apd record the order for
the payment of the amount of M.O. to the coun'er Asstt. below the entry
of the M.O. in the M,O. register and sign it, The M.O. paid Asstt. will
then obtain the signature of the counter Asstt. against the entry of the
M.O. and make over the register and the M.O. to the caunter Asstt, for
obtaining the amount from the treasurer. The treasurer will obtain the
counter Asstt. receipi for the amount in the M.O. register and retain the
M.O. register. He will show the amount as having been paid to the M.O.
paid Asstt. in the Treasurer's cash book and obtain the latter’s signature
against the entry before the M.O. register ‘is returned to the M.O. paid
Asstt. After the M.0. has been paid to the payee (or his agent) it should
be signed and dated by the paying Asstt, and made overby him to the
M.O. paid Asstt. under receipt to be obtained in the former's receipt
book.
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Note 1.—In all cases in which identification is accepted as satis-
~§actory, the postmaster should write on the M.O. the words “Identifica-
-tion accepted’ under his signature.

NoTg 2.—See Rule 72 also. ’

34. Payments of M.O. anthorised to minors.—(1) Where the minor
fs'under years of discretion and is living with his parent or lawful
guardian, payment will be made to the parent or guardian on his signing

-the M.0O. on behalf of the minor.
(2) Where the minor is under years of discretion and is not living
-with his parent or guardjan and the parent or guardian cannot be ascer-
“tained, payment will be made to the person in whose care and custody
the minor for the time being is subject to such person signing. in addition
to the M.O. an agreement of indemnity in Form M.0.-20 (b) undertaking
to indemnify the Post Office against all adverse claims in respect of the
_amount of the M.O. so paid. Inthe event of his refusing to sign such
!I _an agreement, payment should be withheld and the M.O. should be dis-
v
1 X,

posed of in accordance with the instructions of the remitter which should
‘be obtained through the office of issue. '

(3) Where the minor is old enough to understand the nature of the
transaction, payment will be made to the minor himself.

(4) Tn H.O. the agreements of indemnity executed in respect of
M.O. paid by the H.O. together with similar agreements received from
sub and B.O. will be kept by the head postmaster in his personal custody.

NoTe.—A stamp duty of 50 Paise will be payable on the agreenent
of indemnity prescribed in paragraph (2) of this rule, the stamp being

—
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provided by the person who executes the agreement. If a different rate
of stamp duty be in force in any State the Head of Circle will issue
necessary instructions. A single agreement of indemnity may be taken
in respect of more than one M.O. paid at one time by a post office to
one and the same person on behalf of a minor.

A, In S.Os, the agreements of indemity executed in respect of
M.O. ;Qaid in the S O. together with those received from B.O. In
account with it will be sent to the H.O. with the daily list of M.O.
paid a suitable remark being made in the list against the entries of the
M.O. concerned.

35. Payment of M.O. addressed to persons withount hands or fingers —
(1) Wherea person suffering from leprosy who has lost his fingers is living
in any asylum, pavment will be made to the Head of the Institution
on his signing the M O, on behalf of such a person.

2. Where a person without hands or fingers due to any cause is
living with his pareats, relatives ar friends, payment will be made to the
responsible person with whom such a person resides, in the presence
of an independent responsible witness who should be required to attest
the signature or thumb impression on the form.

36. Payment of M.O, addressed to departmental pensioners,—The
postmaster issuing the M.O. should see that the requirements of Rufe
121(7) g Vol. VI part III are complied with.

37. Payment of M, O. aud delivlery of registered lettets of lunaties,—
See Rule 125 of Part I1I. :

38. Examination of M.O. paid by postman and at the window.—
(1) As soon as the postmen return to the office, the MO. Asstt. should
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take from them the paid and uppaid M.O. and initial the entries in
the postmen's books in acknowledgment of receipt.

NoTE 1.—In Presidency post offices and other large head and S.0s
the Head of a Circle may sanction that acquittance for the total number
of paid and unpaid M.Os may be given in lump in the pestman’s book
.instead of against each eatry.

Note 2,—See Exception below rule 45(2)(c).

(2) He sbould examine the M.O. paid by the postmen and at the
=window and satisfy himself on the followiag points :—

(a) that the signature (in ink) of the payee, or of seme person
authorised by him in writing to sign M.O. on kis behalf, has
been obtained in the place provided for the purpese, er if the |
person fo whom payment is made is illiterate, that his thumb- Iy
impression, seal or other mark has been taken in the same

place.

Note.—See Example below rule 191(2). _ - [

«{b) that the payee’s receipt has been attested by the signature of
the postman or other official by whom the order was paid;

J 4c) thatin ca_ses where the name of the payee's father is given in
the particulars filled up by the remitter, the M.O. has been
signed by the payee—thus “A, son of Z”.
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(d) that in the case of money order paid to an illiteraté-payee Ilis_-;.,,-;
thum-impression, seal or oiher mark has been atte's’liéd_by"t}ie'-
signature or thum-impression, as the case may be, of reliable {
witness, other tkan the official by whom the order was paid. {1

{e) that in the case of M.O. paid on identifcation, the identifier’s
cerfificate and the entry abcui the name and permenent address
of the payee, as given by the identifier, are in the same hand- .
wilting, -

(f) that, in the case of a M.O. paid to a pardanashin woman, the
instructions in rule 121(5) of Part III have been atfended to;

(g) that in the case cf a pension M.O. paid to a departmental
pensioner, the instructions in rule 36 have been attended to;

(h) that every M.O, paid at the window bears the postmaster’s
orders of acceptance of the identification,
The M.O. Paid Asstt. should then impress the M.O. with the oblong :
M.O. stamp in the presence of the postmaster and fill in, under his
initials, the columns in the register of M.O. received relating to both paid
wunpaid orders.

Note 1.—See rule 40 and 121(4).

NoT1E 2.—~If the payee of a M.O. be a blind person the procedure to
be followed in respect of an illiterate payee should be observed in his
+Case. :

39. Return of undisbursed amounts.—The money brought back
unpaid by the postmen should be made over immediately to the treasurer
who will acknowledge receipt of the amounts in the postmen’s books in
words and figures. The amount received from each postman will be
entered against his No. and name in the treasurer’s cash book and the .
M.O Asstt. should initial each entry in token that he postman has paid s
4n the correct amount duef rom him.
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{A) In 8. Os where there are no separate treasureres the M.O.
Assit, shonld take over the undisbursed cash from the postoien and  initiad
the eniries in the postmen's books in acknowledgment of receipt.

40. M.O. paid by subordinate offices and village postmen.—(1) The
M.O. paid by B. Os. In direct account with the cffice and by village
postmen of the office as well as those returned unpaid, will be received by
the sub-account Asstt. who will make the necessary entries showing their
disposal in the register of M.O. for payment by village postmen and B.Os
(Form M.0.-44) maintained by him. The M.O. will then be made over
under receipt by the sub-account Asstt. along with the register to the
M.O. Assit. who should examine and stamp the paid ordars in the manner
1aid down in rule 38, and examine the entries in the register with the M.O.,
made over to him.  The entries should also be conspicuously marked of,
s0 as to show at a glance in what cases the orders entered in the register
maintainzd by the suh-account Asstt. have been accounted for., The
M.O. Asstt. should then imitial each relevant emtry in the register in
token of baving carried out the check.

Note.—See Exception below para (3) of rule 24,

(2) The M.O. Assit. is also regaired to see that the M.O. acknow~
ledgements, signed by the payees, are attached to all M.O. paid by village
postreen and B.Os in direct accuuatwith the offee.

(3) The M.O. Paid Asstt. must carefully examize M.O. paid by
subordinate offices to sse that they are signed by the posuman or village
postman, or sub or branch postmaster, by whon paymeni was made. In
every case in which such signature js wanting the postmaster’s attention
should be drawn to the irregularity, and a report made to 1he Surdt.

(4) If any undue delay is noticed by the sub account Asstt. in the
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retern of 2 M.O. made onver i Sostiman of seetfo & 20, fo

]
- s - - - _ -t " X ™ =
. ihe mugier WG OIS a ih o 2 M.O. Asstt,

[ theeniry cfsucha MO, in g )
wwment by v lage posunen snd B.O. will show thatit .5 L

teturned to the M.O. deparideil.

e

(5) 1a H.Os, for any cafe o wihich M.O. are shown as patd by
S.0. in its grcouns a daily journal of the payments [Form M.O.-A(s)
will be received from the sub-oiice, rogeiher with 1he paid MO, The
sub-office daily journals and the documents dcgompsuying thed © il b
made over by the sub-accentt Asstr. to the M.O. Assit. urder ceceipt (80
be graniel on ke daily accounts) and the 2.0, Assif. shiould check the
entrizs in (he journals with the ~rders, verify the totals of the journals
and examide the paid orders Lo see ¢hat they have been properly stamps
by the sub offices and that t9ey have tech duly recipted snd that1n
correct am sunis have beed paid oif. The daily 1atals of tne juurnals
should also be enferad in the praseribed form of “oompilaii on ef datly
totals of $.0. M.O. p:id journals™ (W.O.-23).

-; BER I T

i

{

43

(6) In every case in which a NLO. paid by a villag> postman or by
a pos'man who SCIVES ihe village outsid2 the posi town, the MLOL Asstt,
should see that the payment i3 attested by the ignatere of @ witness
shopld 1he M.O. Asstt. fpd that a number of M.O. paid by the same
postman or village posimat, oI Suh-ordinate office, bear signatures pur-
orling to be those of literate payces, when he knows or has reasor to
believe, that the payees helong to classes which are generally illiteraiz,
{he circumsiance should be viewsd with suspicion and the matter breuzht
specially 10 the notice of the postmaster, who should have an enquiry
made.

NoTb.—In the case of literate payees, the Supdt. may specizlly
exept from the operation of the ruls regarding attestation of payment.
those persons who, owing to their mmeans and position. ohject to receive
payment of M.C. in the presence cf, and after identification, by the
illage official.

(7) Care must be taken 1o see that the rules as to thumb impres-
sions and the attestation of witnesses are not evaded for the purposes of
fraund.”




80

Chap. I1] MONEY ORDERS [40—4Z

(8) In every case of pension M.O. puid to a departme ital peasiouer,
care must be taken (O see that the instructions in rule 36 have been:
attended to.

41. M.Os paid by book transfer.—(1) Revenue M.Os and M.Os:
in payment of other Government dues are paid by book transfer. The
post office of payment issues a freasury voucher for the total yalue of
<uch M.O. to be paid on each day and adjust the account by crediting
the amout to the head “Drawn from treasuries” and debiting it to the
tiead ““Money orders Paid".

2) M.Os payable in the Madhya Pradesh to the District Council
ot to the Tehsildar in payment of forest revenue are also ad justed by book:
iraasfer.

42. M.O. paid to Wrong person—<1) IfaMO.ispaid to 2 wrong
e person, the amount must be recovered as soon as possible and should
credited in the post office accounts under the head “1Jnclassified receipis’”
and the payment made subsequently tO the proper Payee should be:
chargad to “Unclassified payment”. In the latter case, fuil partiCﬂla?S
of M.O., the date when, and, where necessary, ke pame of the office by
- which the recovery Was made, should be showa i ths schedule [Form
A.C.G-a)l.

(2) Mboasy recovered from a Wrong Ppayes, after being creditéd i
{he accounts, may be paid to the proper payee or to the remitier if he
so wishes, on ihe authority of the postmastet concerned. The postmaster
should simu‘ntaneously with the issue of the pay order make the remark
- «pay order issued on amount or if the awount has been credit=d i3
' another office, o0 the intimation of credit received from that ofice. This-
remark should be snitialled and dated by him.

Note.—The term «postmaster” includes gelection grade S.P.Ms 2%
well.

e ———

_ i
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(3) In cases where the claim of the proper payee has to be met
before the amount has been recovered from the wrong payee or frem the
official at fault, the sanction of the Senior Supdt./Supdt. of post offices
First Class must be obtained to the payment.

(4) The procedure prescribed in paragraphs (1) and (2) will be
followed in the case of wrong payment of an inward foreign M.O., except
that, in cases in which the amount has been recovered from the wrong
payee and payment to the correct payee cannmat be made within three
months from the date of issue of the M.O. the previous authority of the
Postal Accounts Office should be obtained before payment is made.

Note.—See rule 233 of the Postal Manual Volume V.

43. Disposal of payees’ scknowledgments.—(1) The acknowleds-
ments attached to the paid M.O. should be impressed with the date-stamp,

and placed before the postmaster who will satisfy himseIf that there is a
signed acknowledgment for every paid M.O. and then see that fhe
acknowledgments are cut off and transferred at once to the sorting
department for despatch.

Not1e.—In the cases o M.Os paid by pay orders the M.O. acknow-
ledgments should be da tamped and released for transmission only
after the pay order is actpally redeemed by the payee.

(2) If an acknowledgment is lost during transit and a copy is
applizd for by the remitter, the postmaster should furnish him free of
charge, with a certificate of payment in the prescribed form after satis-
fying himself (by making enquiries from the payee, if necessary) that the
M O. has been actually paid.

ExcepTiON.—The disposal of acknowledgments relating to M.O.
issued in favour of officers of Government or of District Lacal or
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Municipal Boards, 13 governed in some cases by speeial roles W
vide for the retention of the acknowledgments by the payess. 10 these
acknewledgments, the procedure prescribed in {his rule does not apply.

NoTE.—Sz2¢ rule 14(3)-

44. FEniries in Joniosls of M.Os paid.—(1) The M.Os paid by the
_office (ircluding the B.Os in direct account with i) should be carefully
sorted according 10 month-stamp and al.o according to the pame-stamps
of the Postal Accounts Offces impressed 00 them by issuing post offices.
Particulars of the M.Os should then be entered in 1he journals of M.Cs
paid (Form M.O.-4) for the Postal Accounts Offices. A separate journal
-should be vszd for the M.Os issued () in each month, apd (b) by post
_offices under each Postal Accounts office.

(2) The M.O. Asstt. should satisfy himself that the total amount of
M Os paid by postmen, as shown in the journals of M.Os paid, agrees
-with the difference hetween the total amount handed to the postmen for
the paymiutl of M.Os and the total amount paid back on account of
.uppaid M.Os.

(3) In H.Os, particulars of each M.Os should be entered against a
.gerial No. printed in the first colamn of the form and the daily totals of
(Fe entries. with the to'al numbzr of M.Os paid, should be made in the
_colamn for remarks against the lust entry for {he day in each journal,
instead of below it, in order that the entries for the following day msy
be commerced from the mext seria} No. cn the same sheet. The entries
jn the j urnals of M.Os paid should be shown in separate groups (a) for
he H.O. and (b) for it B.0s. The B.Os croups in the jurnals of M.Os
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paid wilj include the M.Os paid by village posimen of the HO. A erpy

of the entries in the journals for the Postal Accounts Ofiices should be
made io the journals (the lower shect) by means cf carbonic paper. A
separate total will also be made for each of the two groups and entered
in the column for remarks of the journals (the lower sheet), but not in
the journals for the Postal Accouats Ofiices,

(4) Only M.Os paid within currercy should be included in the jourpal
of M.Gs, paid (Form M.Q.-4),

{5} I S.Os, particulars of each M.O. need not te entered in the

lists stricily according to the serial Nos. and the daily rotals with the

total number of M.Os paid should be entered below ihe list entry for
the dzy. A copy of iz entries ia the [ist should be made by means of
carbonic paper on the two lowar sheets, viz., the daily hist for the H.Q.
and tha S}-J journal {or olfice racrd).

45. Payment 61 M.Os. by pay order—{1) (s} M.O. are paid by

pay orders at certain imperiant Post Offices specially anthorised for this
purpose by the Heads of Circles.

(b} Heads of Circles should send copies of their letters sanciicning
the intreduction of abelition of the pay order system in the case of parti-

cuiar post oifices onder their cenfrol to the Postal Accounts Offices
concerned.

(2) The following pracedure will be followed for such payments :~—

(a) The M.Os to be paid to each payee should be eniered
triplicate iists in Form M.0,-20 (a) separate lists being prepared
for each circle of audit for M.Os issued during month. For
the total amount of each list; a pay order .will be issued and
delivered te the payee, together with the duplicate copy cf
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the list and the M.Os, or only the duplicate copy of

. the list and the M.Os or only the lower portions thersof,
conlaining the coupons @nd the acknowledgments or the
intimation portions only in the case of V.P.M.Os, as may be
convenient to the payee.

(b) As 2 general rule, when the number of M.Os to be entered in
a list is less than four, the M.Os will be paid in the ordinary
way and not under the pay order system. Posfmasters may,

.3 howevar, pay M.Os. for large sams under this system, sven
when the number of M.Os. fo be entered m any lists is less than
four.

| fc) On delivery of the I'st and the pay order, the payee must sign
the acknowledgments of M.Os and the receipi for the pay
order and the list, in the form atiached to the duplicaie copy
of the list and make over the receipt with the M.Os. (or the
acknowiedgments, as the case may be) to the postman, retaining
the coupons, the intimation poitions of V.P. M.Os apd the

, duplicate copy of the list, for his own use. When the .05
are received back at the post office with the acknowledgments
duly signed by the payse, the original copy of the list will be
checked with the acknowledged M.Os.

‘- ExceprioN.—In Presidency towns payees who receive daily a large
syumber of M.Os may be permitted to return the acknowledgments the
aext day before payment is taken of the pay order. The M.O. Paid
Asstt. will ¢nsure that they are received pmext day and bring any case of
non-reczipt of the acknowledgments to the nogice of the supervisor or the
Assistant Presidency Poslmaster.,

{(d) Before presenting the pay order for encashment, the pasee will
gee that all the M.Os entered in the list are actually intended
for him. If he finds that any of the M.Qs 2are not infended for
him, or if he refuses {o iake payment of a M.Os are pot
intended for him, of if he refuses to tzke pzyment of a8 M.O.
drawn in his favour, hs will sirike out the entries of those
AM.Os from the duplicate copy of the list, altering the fetal

Cuag

accordingly and return the pay order and toe list to the post
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office. The refused pay order, in such cases, will be treated
as canceiled and destroyed by the postmaster and a fresh pay
order issued for defivery to the payee. The refused M.Os will
be treated in accordance with rule 62. The remark “Revised

= pay order NO ........ dated..cuew. issued” will be noted on
the countesfoil of the cancelled pay order.

Nore.—Pay Orders spoilt through other causes will also be treated
escancelled and destroyed by the postmaster, the remark “‘cancelled and
adestroyed™ being noted on the counterfoif of the pay order book.

{e) On presentation of the pay order receipted by the payee, the

v Postmaster must examine it carefully and see that no endorse-

ment cther than to a Bank is made on ths back of it, and then

compare the amount entered in it with that entered in the

J original copy of the list. Before encastiment, the pay order

will be pasted on the blank space at foot of the original copy

of the list, and the whole amount shown in words and figures,

will be paid in cash anly to the payee, or his Banker; if it is

endorsed to a Bank. The pay order will be impressed with the

M.O. stamp and the fact of payment will be noted in the counter«

foil, as well as in the office office copy (iriplicate copy) of the
list to preveat the possibility of a double payment,

«f) The total amount of the M.Os entered in each list, will then be
wan. ' shown as paid in the accounts of the post oifice and entered in
.-' the list of M.Os paid, for the particular month of issue and the
Postal Accounts Circle concerned, as one item, The paid M.Os
and the original lists with the pay orders pasted at foot, will
then be forwarded to the Postal Accounis Ofice concerned,
Each M.O. will be impressed with the special stamp showiag the
 date of payment, in the space provided on the reverse for the
- signature of the payee. The triplicate copy of the list should be
kept in the post otfice as office record.

{g) If a pay order is not presented for payment within the period of
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currcacy of the MLOs for which it is issued, the postmaster will
extend the period ©of corrency of the M.Os under rule 65 and
fequest the payee to take payment within that period,

Mota,~—When a M.O. pay order issued for payment is reported to
have baco lost by the payes, a duplicale pay order may beissued by the
pastmaster, provided be s sarisfisd that the original list to which the losg

* puy order appertaing has not been sent to the Postal Accounts Office and
8 precaution azainst payment, of the original pay order, the remark
“Draplicate pay order No.. . oooovvvevenn oo oo dssued on (date) and paid on
fdate)” will be resorded on the counterioil of the original pay order. The
peyze shounld be asked to return o the postmaster for cancellation, the
original pay order should it be found subsequently. The duplicate pay
order must be macked with the word “Daplicate” writien in red ivk
WOTOSS it.

NoTe 2, —Wherever it is considered necessary, the Head of the circle
may authorise ihe payment of pay orders issued ata S.0. from its HO.
Iv all such cases the H.O. will pay the pay order in accordance with the
issiruetions contained in clause {ef to (¢} and account for the RM.Oj in
the HLO. fist of M.Os paid, '

Note J.—Special arrangement exist for the payment of amount of
3.0z in the following cases by pay orders as indicated therein, The
Izstructions contained in clauss {(a) to{d) of paragraphs (2) should be
observed by the $.P.Ms who afier checking the original copy of the iripli-
cate liat with the acknowledged M.Os, should send both the criginal and
the duplicate conies of the list together with the M.Os (which should be
treared as redire -ted) to the paying offics for disposal. The Postmaster of
ihe paying office should follow the instructions given in clanses {¢) to [g)
when pay orders duly endorsed by the payee in favour of the bank and




94
Chap. 11] MONEY ORDERS _ [45—46

receipted by the latter are presented at his office for paymeni. The cases
are (i) between the S.P.Ms Dum Dum, under the Alipore Head Office and
the Calcutta G.P.O. for the payment of M.Os by pay order to the Gramo-
phone Company, Ltd., and the Twin Record Company Lid. Dum Dum,
Pay Orders endorsed by the Gramophaone Cantpany and the Twin Pecord
Company in favour of their bankers at Calcutta are paid by the Presidency
Postmaster, Calcutta ; (ii: between the S.P,Ms Anand, under the Kaira
Head Office and the Bombay G.P.Q. for the payment of M,Cs by pay
orders to the Polson Manufacturing Company in favovr of Staie Bank of
Zndia, Bombay «re paid by the presidency Postmaster, Bombay.

(k) The postmaster before drawing the pay orders should see that
the list embodying the particulars of the M.Os to be paid by
pay order has been correctly prepared and totalled and that the
pay order bas been issued for the correct amount,

(i) The words “Total amount in figures and words” at foot of each
sheet of the list in Form M.0.-20 (a) except the last shounld be
struck outand the words “‘carried over” should be written
instead in respect of a list which contains several sheets.

46. Paymest of N7.0s by cheque.—(a) The M.Os to be paid to each
pavee by cheque in accordance with instructions contained in Rule 13 of
F.FL.B. Volume 1, should be entered in triplicate lists in the Form M.0.-20
{a), separate list being prepared for each circle of Postal Accounts Office
for M.Os issued during each month.

(b) The duplicate copy of each list along with the M.Os should then
“be presented to the payee who should cee that all the M.Os éntered in the
st are actually inlended for him. If he finds that any of the M.Os are
not intended for him or if he refuses to take payment of a M.O. drawn
“in his favour, tue payee will strike out the entries of those M.Os from the

|0
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duplicate copy of the list under his initials, alter the total accerdingly and
- return the list to the postmaa. '

(c) On rsceipt back of thelist as ac?:pted by the payee, 2 cheque
should be issued in his favour which should be sent te him with the same
duplicate list and the M.Os. The payes must sign the acknowledgments
of M.Os and receipt for the cheque and the list in the form atfached to the
list and make over the receipt with the M.Os fo the postman, retaining the
coupons, the intimation portion or V.P. M.Os and the duplicate copy of
the list for his own use. When the M.Os are received back arthe Post
Office with the acknowladgments duly signed by the payee, the original
caopy of the list will be checked with the acknowledged M.Os.

(d) The total amount of the M.Os, entered in each list will be showa
as paid in the accounts of the Post Office and entered in the list of M.Os
paid for the particular month of issue and the audit circle concerned as
one item. The paid M.Os aad the original list will then be forwarded o
the Postal Accounts Office concerned. Fach M.O. will be impressed with
the special stamp showing the date of paymeat, in the space pravided on-
the reverse for tee signature of the payee. The triplicate copy of the list
should be kept in the post office as office record.

47. Compilatien of daily totsls of M.Os paid.—(1) At the close of
each day, the total amonnts of M.Os paid by (a) the office itself and (b)
its B.Os (inf;ludjng village posimen), asshown in the different journals of
- M.Os paid, should be .entered under the appropriate beading in the
comwpilation of the Zaily toials of M.Os paid.(Form M.0O.-20), sipsratt
books of the forms of compilation being nsed for the transactions of {a)
the office itself and () its B.Os (iaclnding village postmen). The eatries
in both the books shonld then be fotalled and the aggresate asyount,
representing the daily payments of M.Os should bg posied inio the H.O.
summary and the B.O, summary, respectively,

(2) In 8.0s, separate books of the form of compilation will not be
used for the transaction (a) the office itsslf and (b)its B.Os (including
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village postmen). The aggregate amount of M.Os, paid will be posted
into the S.0. account.

-~

48. M. O. accounts to be adjusted before close of office.—(1) M.Os
should be distributed at the morning, or the midday deliveries, or at both
deliveries, but not later, so as 0 admit of their being acounted for by the
postmen before the offics closes for the day, All M.Os givea out for
payment to the postmen must, 45 an absolute rule, be returned the same
day to the M.O. Asstt. and the money (if any) remaiaing uadisbursed, to
the treasurer before the postmen finaly laeve the office and the M.O, Asstr.
must close the journals of M.Os issued and paid, and adjust his accouats
with the treasnrer belors the close of office,

{2) In S5.0s, where there are no separate treasurers, the ucndisbursed
monty must be returned by the postmen to the M.O. Assit.

49, Examination by postmaster of M.Os paid.—The following baoks
and documents should be placed by the M.O. Asstt. before the postmaster,
Viz. v —

the journals of M.Os paid [Form in M.O.-4 (s) [;

the compilations of daily total of M.Os paid (Form M.0.-20);

the paid orders ;

the B.O. daily accounts [Form A.C.G.-22 (a)];

end, in H.0s the daily journals of M.Os paid [Form M.O.-4 (5)] and the
paid orders, received from S.0.

(2) The postmaster should carefully compare all the entries in aly
these bokes and documents and carry out the following checks :—
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{a} See that the M.Os have been properly sorted and correctly
entered in the approprizte jonrnals of M.Os paid.

(b} Tick of the corresponding entries in the journals, $.0. daily
journals, B.C. daily accounts, and M.Os.

(c) Check the daily total of the journals and sec that they have been
coriectly transferred to, and summed up in, the compifations of
daily tetals of M.Qs paid.

He should then write, in hoth the copies of the journals in words, the total
amount entered Uiersin, initial this entry and sign the journals Special care
muast be taken by the postmasier to sce that the amouats for which credit
ig taken in the jourpals are correct.

{3) In H.0s. the M.Os. shouid then "be kept by the postmaster in his
perzonal custady until the time for their despatch fo the Postal Account
Office, when they should be packed in his presence.

(4) In S.0s the paid M.Os should gfter chack under the above rule,
be kept by the S.P.M. in his persenal custody until be despatches them to
the H.O.

&0, M.Osin deposit—(1) M.0Os which cannet Fe paid at once
fincluding those referred to in rules 25 and 30 or are unclaimed or have
heen refused, or are to be redirected, should be plsced in deposit. The
reason why each M.O. is placed In deposit should be noted in th= register
of M.Os rateived (M.O.-3) by the M.O. Asstt. or ir the register of M.Gs
for payment by village postmen and B.P.Ms, (M.O.~44] by the sub-accouni
Asstt, under the initials of the postmaster.

NoTE~—"See rule®125 of Indian Post Office rales regarding deten-
tion’sf Money Orders ia the Post Gflices™.
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(2) The M.O. Asstt. will be respensible for the safe custcdy of M.Os
11 deposit.  When they are disposed of by payment or redirection, or by
despatch ta the offices of issue for repayment to the remiiters, or as voig,
remarks should be made in the last column of the register of M.Og
received (M.0O.-3) or in the register of M.Os for payment by village
postmen and B.P.Ms. (M.O.-44) as the case may be, showing tic manper
and date of their disposal, under the postmaster’s initials. In the gase of
M.Os re-issued for payment, the remarks should be made against the Jas;
red-ink entry of the order in the reaister,

a
:

3) Ae abstract in the form given below should be piepared every
day in the register of M.Os receined at the cicse of the day’
and the total numebr of M.Os in deposit should be noted,

s {ranssctions
in words, in
the last coluaia of the register, at the feot of the day’s transactions, The
p.:-srmaster should initigl the entry alter verifying it by counting the
number af tze M.Os in deposiz,

(i) Yesterday's balance
{i1) Nuember of M.Os received foday.
(ii1) Tetal (of i and ii).
{iv) Number of M.Os paid.
(v) Number of M.Os re-diregted.
(vi) Total (of ivand v
(vii) Balange.

NoTe.—Payment of 2 M.O. in deposit should not be made to any
person claimirg the amount as the payec named in the order uvnless the
applicant is known to the postmaster of M.O. Asstt. or is identified by

tespectable person known to the post office. Attention is also drawn to
rules 33 and 72,
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51. Issue of V.D. M.Os.—(1) Sums recovered from the addresses of
v.p. articles for payment to the senders will be recived from the registraticn
and patcel Asstt. accompanied in each case by a v.p. M.O. from duly filled
ap by the registration of parcel Asstt. The M.O. Asstt. should grant the
usnal M.O. receipt to the Asstt. concerped as remitter, netng OR it the
Mo. of the v.p. article on accoust of which the M.O. is issued stamp the
intimazion portion of the V.P. M.O. form with the date stamp and then
-dispose of the v.p. M.O. in accordance with (he rales for the issue of
ordinary M.Os.

)

(2) Ia the case of V.p. articles delivered after the cloase of M.O.
‘business on the previous day and v.p. articles delivered by village Postmen
the sums recovered from the addresses will not be received from the
registration and parcel Asstt. along with the V.P. M.O. forms, but the M.O.
Asstt. should issue the M.Os after satisfying himself that the trzasurer has
acknowledged the receipt of the amountsin the receipt book of the registra-
tion and parcel Asstt. whieh will be presented with the forms. The M.O.
Asstt. should at the same time not the total of these amounts in his receipt
books as item (1) against an entry “Made over to treasurer on (date) by
parcel a)nd registration Asstt. 0D account of V.P. articles delivered after
(latest hour fixed for issue of M.Os)." At the close of M.O. business, the
amount to be actually made over 1o the treasarer by the M.O. Asstt. stould
be entered by the latter as item (2), below item (1), in his receipt book and
! the treasurer’s receipt obtained for the actual amount made over to him.
Detail of the amount showd under item (1) should be given by the
M.O. As-ti.

(3) In the Offices, referred to in the Exception below paragraph (1)
| of rule 227, the V.P. M.O. forms will be made over by the registration and
I parcel Asstt. accompanied by their receipt books, and the M.O. Asstt.

should issued the M.Os after satisfying himself that the treasurer has

acknowledged the receipt of the correct amount in those receipt books.
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(4) V.P. M.Os issued in payment of v.p. articles delivered at B.Os
will be treated in the books of the account office as M.Os issued by
the B.Os,

(3) ¥ a complaint is made by the addressee of fraud on the part of
the sender of a v.p. article of which delivery has been taken, postmaster
should report the matter to the Divisional Supdt. and stop the issue of the
M.O. and credit the amount to unclassified receipts or, if the M.C, has
been issued, detain it in his office. In either case, a note that the issue of
the M.O. has been stopped or that it has been detained after {ssue should
be made in the register of v.p. articles received against the entry of the
articles and an intimatien eiven to the office of posting in a service

registered letters, in order that a similar note may be recorded in the vip. .

journal on the office copy of the receipt relating to the article, If the M.O.
has already been despatched, the postmaster of the office of issue should
advise the office of papment by a service tzlegram to withhold payment
pending orders of the Divisional Supdt, The office of payment should, if
necessary, detain the order under tule 65 Similar 2ction shounld be taken
ifa V.P. M.O. is withheld under the orders of a comt. The Divisional
Supdt. at his discretion will order either (1) the amount of the v.p. should
be refunded to the addressee or (2} the payment to the sender in which
case the addressee will be served with a notice requiring him to produce a
prohibitory order of a court within a certain specified time. On receipt of
such prohibitory order from a court the fact shounld be reported to the
Divisional Supdt. sending a copy of the order. A copy of the order should
aiso be sent {o the Postal Accounts Office together with the V.P. M.O.
In cases where the order to withhold payment is received direct by the
office of payment. a note to that effect should be recorded in thev.p.
journal on the office copy of the receipt relatnt to the v.p. article and inti-
mation given to the office of issue of the V.P. M.O. in order that a similar
note may be recorded in the register of v.p. articles received. All cases in
‘which the payment of a V.P. M.O. has been withheld under the Rule
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should be reported by the Office of Issue of the v.p. M.O. to the Postal
Accounts Office and if the original v.p. M.O, has nct been sent to the
office of payment it should be sent to the Postal Accounts Office along
with the letter of information.

(6} Where a V.P. M.O. has not been issued.

(a) Jfthe court orders the full amount of the amount of the v.p.
realized. to be paid to itself. to the sender or to th: addressee of
thz v.p. articlz 1he amount should be paid to the party, s
diregied, on a simple meney paid receipt (A.C.G.-17) and the
amount charged to “Unclassified payment™, the courts order ang
the receipt being sent ic support of the charge.

(t) If the court orders part payment to sender and part to addresss
the amount should be similarly paid accordingly and chaiged.

(7) If the v.p. M.O. has already been fuorwarded to the Office of
Payment, the M.0Q. should b2 racalled and sent to the Postal Accounts
Ofce. On authority being issued by the court for the payment of the
M.O. the Postmaster concerned should apply to the Postal Accounts Office
for its re-issue. The M.O. re-issusd by the Postal Accouats Office will
show whether the same is to bz paid to the court, t2 the sender or to the
addressee of the v.p. article. In case the payment is to be made to more
than one party the M.O. will be re-issued in favour cf the Postmaster,

(8) The M.O. should be taken payment of by the Postmaster of the
office of issue in his capacity as remitter of the M.O. and the amount
credited under ‘Unclassified receipts’. Therealer action shown as in (b}
ahove should be taken.

(9) The offices of issue a1d pavment of the V.P. M.O. should keep
one another informed of the progress of the case.

M van
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(10) In case where the payment of the M.0O. in not authorised by a
court within the period of currency of the v.p. M.O. sent to the Postal
Account Office, the Postmaster should include the M.O. in the relevant
void lists and quote therein the reference with which the M.O. was sent to
the Postal Accovnt Office. Orders regarding the final disposal of the M.O.
should similarly be intimated by the ofiice of issue to the ofice of payment
or by the latter office to the former, as the case may be, ard a note stating
how the M.O. has been finally disposed of, should be recorded in the v.p.

journol of the officz of posting of v.p. article and the register of v.p.

erticle received of the office of delivery.

NoTe.—See Rule 227 A of part I also.

52. Payment of V.P, M.Os.— (') When M.Os are received for pay-
ment to the senders of v.p. articles they will be made over to the registra-
tion or parcel Asstt. (according as the v.p. articles to which they relate
‘belong to the Registration or Partcel department, as indicated ty the letter
R or P. on the address-side of the form) for examination and in order that

‘the necessary entries may be made jn the v.p. journals. The P.A. concer-ed

will note the date of examination on each M.O. and affix his iaifials in the
place provided for the purpose. and then return the M.Os. to the M.O.
Asstt. No V.P. M.O. will bepaid until it has been initialled by the registra-

tion or parce} Asstt. as the case may be. On gatting back the orders. the

M.O. Asstt. should examine them in the manner prescribed for ordinary
M.Os and Hring any inatoiracies in respect of the amounts for payment
that may have escaped the registration or parcel Assit. to the postmaster’s
notice. s

(2) f the amount entered by the office of issue ona V.P. M.O. is
Found to differ from that specified by the sender for remiftance to bimself,

. the postir aster of the office of payment should correct the entry ia rad ink
‘under his signature. In order. however, to guard against correctinz a PV,

M.Q. in the case in which a sum diffrent from that oniginally specified has
been remitted at the sender’s express reqguest, the postmaster must be care-
ful, bafare correcting 2 V.P. M.O. always to see whether any such request
has besn recorded in the v.p. journal copeerned. Anp intimalion will be
sent by telegraph to the office of issue of the V.P. ML.O. whenever there is a
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differance of Rs. 5 or more between the amacunt sntered on ihe V.P. M.O.
by the cffice of issue and that specified by the sender for remittance 1o

- himseff. On receipt of his intimation the office of issue should take steps:
to get possession of the wrapper of the article concerned from the addressee.,
for the purpose of any further enquiry that may be necessary.

(3) Notice, in Form M.S. 4 (a) of any cerr=ction in the amount of a
V.P. M.O. must be sent by first post to the office of issue, (though its H.O.
if it is a S.0.) for correction of the journal of M Oz issued (and the 5.0,
- daily journal on record in the H.O. if the office of issus is a S O.; and also
in order that if any recovery from or refund to the addressse is necessary,
the negessary steps may be taken to recover or refund the amount.

{4) The postmaster of the office of payment should also wrile a
remark in red ink, over his signature, on every V.I. M.O., the amount of
which has been corrected, explaining for the information of the Postal
Accounts Office why the correction was necessary.  V.P. M.O. should be-
paid in accordance with the rules for the payment of ordinary M.Os.

(5) When a V.P. M.O. is paid, the lower or “Iatimation” portion of
the form will be cut off and delivered to the payee.

T, I

VALUE-PAYABLE FORRIGN MoNgY OrDERS OR TRADE CHARGE
MoNEY ORDERS

53, Value-payable fees.~—(1) Tn the case of V.P. parcels received for
delivery in India under the C.0.D. system (see rule 233, part [) the amount
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recovered from the addresses should be remitted in favour of the postmaster
of the office of exchange named on the M.Q. without any deduction on
account of M.O. commission.

(2) In other respects, the rules relating to the issue of inland V.P.
M.Os will zoply also to the issue of M.Os in respect of foreign V P.

artiglss.

g4, Payment of V.P, foreign M. O3, —(1) To respect of each V.P. M.
paid in India under the C.0.1, system for a parce! despatched from Ind
the office of payment, after paying the V.P. M.O. should fill in the nccessary
partisulars in the preseribed form a ceriificate of pavment [M.O. 1 ] 'Li:ﬂ]
and send the decument in a service regisiered cover to the Indiaa Ofice of
exchangs which issued the M.O. If more than one certificate of payment
have to be sent to the office of exchange, they should be enclosed 1o ong
cover. Iffor any reason a trade charge momey order remains nnpaid
after expiry of its currency 1he office of payment will fornard the MO
¢o the Indian Office exchange which issued the M.O.

ﬁ';D

(2) In other respects, the rules relating to the payment of inland V.2.
M.Os will apply also to the payment of M.Os is respect of forzign V.D.
articles.

FAMILY ALLOTMENT MoNEY ORDERS

T 25, Tamily Allotment M.Os.— Family Allotment M.Cs drawn in
India in favour of the dependents of combatants and non-combatants on
i ield service or service under peace conditions beyond the Umits of Iadia,
will be presented without cash for issue by the Ctiicer Commanding 1he
the Training Battalion or permanent depois. A special form of M O,
printed in red ink on bloe paper (M.O.-49) kas been prescribed for this
= purpose.

(2) Stocks of the M.O. forms and the form: of the list of M.Cs
[M.O.-50 or M.O.-50(a)] in which the M.Os are to be entered when
presented for issue a at the post office will be supplied to the disbursirg

officers referred io above on requisition to the lecal Post office.

{

l

——
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(3) The officers concerned will prepare the M.Os in the usual
manver, furnishing all the particulars provided for in-the foarm. The
greatest care will be taken to secure from the allotters complete and
accurate information relating to the allottee’s camplete and accurate
information relating to the allottee’s address. The pame of the post
-office of payment with PIN as weil as the Zilla, Parganas, Tehsil or
Taluka in which the office is sifuated will invariably be mentioned, and
any further particulars which will serve to identify the alloltee or to
distinguish the post office of payment will also be added.

(4) (a) The M.Os completed each day will be presented at the post
-office for issue entered in the list of M.Os [Form M.0.-50 or M.O.-50(a}]
referred to in paragraph (2). The list will be prepared in duplicate (or
dn triplicate if presented at a sub-office) by means of carbon paper. The
Nos of M.Os entered in the list will be in an annual series commencing

-with the No. | at the beginning of April each year. A total of the entries

will be strack at the foot of the list for the day and the amount of the
‘M.O. plus commission written in words without erasure. Each copy
«of the list will be sizned by Officer Commanding or other remitting
Officer. A crossed cheque or treasury certificate in favour the Postmaster
for the total amocunt of the orders and commission will be presented
alongiwith the list and the M.Os. The cheques thus presented should
beldisposed of in accordance with the procedure laid down in rule 243.

Note.—List of M.Os Form M.0..50{a) is prepared on Adrena
Machine. The entry of the Serial No. against each itme is made by the
Depot or Training Certre in manuscript while as regards the M.O. No.
the post office should enter the Nos. of the M.Os at the bottom of each
iist thus “Serials” 1 te 40 M.O. Neo. 26529 to 26568 consecutively”,
snstead of assigning the M.O, No. opposite each entry in the form.

(b) No alteration in a list once accepied by the Post Office will be
permissib]e. If the paymert of any M.O. is to be withheld, the disbursing

e ——————— 4
——
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Officer will make an application iz ordinary course for this t¢ be done
and tse M.O. will then be repaid to him ia the ordinary way.

(5) (a) On peasentazion 2t the post ofice, the M.O. Assii. shoild
chack eazh of the extries in the list with coiresponding ALOs after
examinise the orders in the usuzi mapner, and should aleo ice that (he
amiount of the chequa or teeasury cerdficate agrees with the total of {he
fist. Hashould then exics = No, sa.inst each oréder in all copies of the
list in farm MLQ. in ti' ;-:-{un:n provided for tie parpose and also on
the corresponding MLO. v i Ferm MLOL-SUG) thes MLO. Asstt, sheuld
enter ih® Mos, of ths 1=-£.us at 1he borttom of gach list in rooordance
with in 1nstructions given in Nots below sub-role 4 ta) above zod then
enter o, of the M.O. o Le coirespondisg M@. form, Mo, M.O.
receipt ook shouid be used fn issuing tha arders but the Moz, to he
assigned to all ths famity Allotment Money Orders should ron in a con-
secutive series from 1 to 99270 encirely separate from the Nes, assigned
to M.Os. accepted from the g'.‘:'.'-.F.T-"I subiic, Care must be isken iq ses
ihat there is no break i the serics 2nd to guard againsi this the separate
journal of M.Os izzned for precoding day preseribed in patagraph (T
shoutd always be referred to befure the numbers are assigned Lo ke
orders. The pestmaster will issue the M.Os i the wosual way. Aiter
issae of the M.Os all copies of the list should be signed by tse post-
master and imprs ssed -with the C-. date~stamup. The ocriginal copy of
the list sheuld thea e rziurned to the Office Commanding,

(5) The auplicate copies of the Ysts [Form M.P.-30 or M.O.-50{a)
should be numtbered in zn ennual seriss of each ofice and be filed in 2
guard book for praservation for three years as the equivalent of books of
M.O. receipts.

(6) The letters “F.-A." should be placed befofe tf‘ & No. of a family
Allotment M.C., svhengver it is recorded exczpt in the of the separate
jouraals of Farwily Allotmnent M.Os issued and paid.
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(7) The M.Os should then be issued in same way as other M.Os
with the following exceptions :—

(a) The No. and date of the order should be noted on the ackrow-
iedgement portion of the M.0). form.

{b} The M.Os should be eniered in a scparate journal of M.Os
issued, which should be conspiciiously marked “F.AMO” at

the top of each shest.

{c) The totals of the separate journal should be entered in the

ordinary journal below the daily totals and a grand fotal siruck
to be transferred to the accounts of the office.

(d) If, the transaction is at a S.0. the triplicate copy of the list of
M.QOs presented for issue should accompany the daily list of
issue to the H.O. for the purpose of enabling the later to carry
cut the preseribed checks.

(&) All the F.A.M.Os drawn on a particular office of payment should
‘e sent in a station bundle with 2 M.Q. check slip addressed to {has
office with the latters “F.AM.O.” written on it conspicuonsly, The total
pumber of M.Os enclosed in 2ach bundle should be notsd ¢n the check
slip. The total number of bundies should be advised at the foor of the

registereq list for [he cfice or seciion concernsd,

{9) On receipt in offices of payment, the F.AM.C3 whick will be
veadily distinguishable owing to their being printed in rad ink en blue
paper, should be treated exactly in the same way as other M.O, except +—
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(a) that special steps must be taken to effect prompt payment,

(h) a separate register in Form M.O.-3 marked prominently
“Family Allotment™ shouid be maintained.

{¢) that they should after payment bie entered in separate journals
of M.Os paid, after classification according to months of issue
and the Hiame Postal Accounts Office or issuc. The tofals of
those journals should be entered in the ordinary jouraals for
the issues of the corresponding months and Postal Accounts
Offices below the daily total, and

(d) that the separate journals should be marked prominenily
“Family Allotoient™ at the top of each sheet,

{10) Since the M.Os will be issued on fized dates the regnlar rceeipl
of the orders can be looked for and offices not situated at treaswry or
sub-treasury stations which experierce difficulty in procuring funds should
-arrange to obtain funds a day or two iz advance of the date when M.C:
may be exprcted.  Other offices should arrange to draw fupnds from the
freasury or sub-treasury a day ia advance of the expected arrival of the
orders.

(11) The payec's acknowledzment should be { :ws <. =nclosed in
a service cover addressed to the ofiice of issue or if 18 & non-delivery off ce
to the delivery office which serves that office. The intal number of
acknowledgments enclosed in each cover shou!d be wriilez on it and the
toial nomber of covers should be advised at the foot of ihe registered
list for the office or saction concerned. (u receipt in the office of issue,
thie acknowledgement should be delivered under the receipt to the officer
who draws the M.Os a lumr eatry being madz in the postman’s book of
receipts for intimation and notices deliverad.

ﬁm% R -
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(12) F.A.M.Os which are unclaimed, rcfused or are witbheld from
payment by the officer who drew them, or the period of curtency of which

* has expired should be disposed of in the same manner as other M.Os in

similar circumstances,

(13) F.AM.Os repaid to the remitters should be entered in the

same journals of M.Os paid with other M.Os with the exception that the
entries should be made in a separate group below those relating to other
M. O,

{(14) Wrea a F.AM.Os is radirected, full particalars of the revised
address of the payee sheuld 2 given in the intimation of redirection which
should, on receipt in the o072 of issue, be passed on to the cfficer who
issued the order with a vicew to = able him to call on the ugo:ar te revisg
the original instructions regarding the allottes’s address as recorded in
his affice.

56. Ciyil Pioneer Force Units Family Alictment M.0s—The Civil
Pioneer Force Units which are mobilised for war in a Field Service area
and whose accounting system is maintained on the military system also
remit family allotments by means of F.AM.Os. Such orders drawn in
favour of the dependents of the parsonnel of such Units which may be
presented by the OTcers concerned, should therefore be acvepted by post
offices for issue. The special procedure regarding F.AM.Os as prescribed
in rule 35 medified in the manncr indicated below will apply to these
M.COs.

{1) The Officer Commaading the Deput of the Units will prepare
the M.Os in Form M.O.~-49 and the list of M.Os {Form M.O.-30) in tripli
cate (or in guadroplicate if the M.Os are presented at 2 5.0.) and forward
ihem along with a payment order to the Treasury Officer coacerned.
The Treasury Officer on receipt thersof will zive credit to the post office

it
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for the amecunts of the M.Os and the commission therson by book
transfer, give a certificaie to ihat effect on each copy of the list (Form
M.0.-50) end then send the M.Os along with three copies of the list {or
four copies in the event of the office of issue being a $.0.) to the post
office for the issue of the crdsrs

(2) The post office of i::re, on receipt of the M.Os. ard the list,
shonild ses that the amevnt shown in the carfifizate given by the Treasurv
Officer on t*e I'ct agress with the total of tha list and then deal with
theim in accordapce with the instructions contained in tule 55(5). The
amount shnwn iz the certificate given by the Treasury Officer on the list
should be treated =nd acccunted for as & remitiance to the Treas
in the manner l2id down in rule 14(2),

(3} The M.Os stionld then e fssued and treated excctly in the sume
way as otker ¥.AMN.Os with the folluwing exceptions i —

(2) the M.Qsclould be entered in a separate journal of M.Os
izsued which should ke conspicuously marked “C.R.EF.A.

M.Cs™ at the tap of each sheet :

(b, in order to distinguish these F.AM.Cs from other family
Allotment M.Cs the letters “C.F.A.” should be placed before
the numnber of the proposed F.A,M.Cs whenever it is recorded

xcept in the case of the separate jour-als of M.Os jssued and

prid.

{¢; Oge capy of the list in Form BM.O.-5C should be seml 1o the
Pastal A ats Ofiea
& 1}1&1 SACCOTELS e,

(4% As the amonnt of the M Oz znd commission 'Ecreon will be

paid to the Post Office by the Treasury Office r at tlis time of
the ismne of the orderss. it will not b2 necessary for the past cffics to

—
e
=l
-+
1
)
"ﬁ
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take any action in accordancs with the procedure prescribed in sub-rule:
(4)(a) of the rule 55 for the realisation of the amounts of the orders,

(5) In the offices of payment, the F.AM.Cs should also be treated
and J=alt with exactly in tiie same way as othzr F.AM.Os except that
they should after payment, be entered in separate joursals of M.Cs paid
which should be marked *C.P.F.F.AM.Cs" 1t the top of each shezt.

(6) If M.Os issued under the arrangements are received back as.
unclaimed or refused, thizy should, iz the frst instance be sent fu the
Oifiicer Commmanding thie Depot and on receipt back of the orders duly
signed by him the post office will issue a treasury voucher fer the total
value of the M.Os and adjust the acccunt by book transfer with tie
treasury in accordance with procedurs followsd in the case of M.Us
payable under rule 41(2} aad (3L

57. Remittance of death gratuities of the dead Biilitary Personnel —
(1) Special M.O. form (M.0.-8 Pink) is used for the remittance of death.
gratuities to the dependents of men killed in action. These forms wiils
be stocked in the stock depot only and will be suppliied direct to the
Military Record Offices on raquisition. .

Nore.—Remittances of ameunts fa2iling under the following iteme
are also made by using M.O. Form M.O.-8 (Pink) by the Militacs
authorities :—

(a) Terminal credit baianzes.

(b) Pending enguiry family aud disability pension awards.

(c) Service and srecial grafuity when disab:ility pension disallowed .
(d) Retaining fee to Reservists.

(e) AF.P.P, Fund credits.
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(2) The M.O. wiil be presented for issue by the Record Office of
the units concerned. These M.Os will be booked and treated like ordinary
M.Os except at the paying post office, where the posimasier should sec
that th“se M Os are paid prompuv. in casz funds are not availabvle 1o

paid in pref=rence to the ordinary M.Os.

'MENT OF

Fipmsaciion, ALToRAIuN AND REPAY

INLAYD DLoNEY CRDERS

58. Disposal of R1.Q3 received misdirccted.—(1) If in
of examination, the postmasier find a M.O. (other than one il
redirected to fs oﬁic-‘j ,fich has erronecusiy been mede payaile at
officz, he should treat i* as a misdirected order. In such o8
of the correct office of jpayment shoold be substituted for that of the
office en‘ered o1 the crder by the office of issne, under the Dostmart '
initials, and ihe ordzr should be forwarded, with M.Os and the ords
should be forwa: -4, with other M.,Os fo the correct office or pryment.
M.0Os received misdirected must not be impresced with the round RiCs
stamp, nor should such ordars be entered in the register of M.Os received.

(2) Intimation of the despatch of a misdirected order to the corrzct
offcz of payment should ke ziven to the office of istue in the sam
as that nsed for redirected orders i.e,, in from [M.S.-4(2)] A n

irrezulasity skould also be made in the error book.

More.—This rule does not apply to 2 M.O. received for paymen
which has been erronecusly redirected fo the office ertoa red:re;tea_
order the payee of which has moved to another post-town., Such M.{=
ghould be entfered in the register of M.Os received, as laid dowa in rulz
60 and should then be further redirected to the correet office of payrent.
under the procedyre dascribed in rule 55,
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. 59. Redirection of inland M.Os.—(1) If the payee of a M.O. has
nioved to another post-town, within the limits of Indian union, or to any
country, or place outside of India with which M.Os can be exchanged,
and has left his address at the post office, or there is sufficient and trust-
worthy information on which to redirect to M.O. a redirection slip (Form
"M.C.-12) containing the name of the revised office and (in the case of
redirection outside of Indiz) that of the country or place of payment,
should be prepared, stamped, in the place of provided for the purpose,
with the round M.Q. stamp in the presenre of the postmaster, and securely
pasted to the address-side of the M.O. The revised address should
also be wriiten in red ink across the particulars of the M.O. filled up by
“the remitter. If an order is redirected more than once a fresh redirec-
slip should be attached to it on each occasion, but the previous slip
skould not be detached.

(2) The pame of the revised office of payment together with the
name of the locality such as Santacruz Bombay and (in the case of
redirection outside of India) the country or place to which the M.O. has
been redirected, and the date of redirection, should be noted, under the
postmaster’s initials, in the register of M.Os received. The M.O. should
‘th=n be disposed of in the same way as M.O. issued.

(3) Ap intimation, in Form M.S.-(a), showingz the name of the office
and (in the case of redirection outside of India) that of the country er
place to which the M.O, bas besr redirecied, should be sent ta the office
of issue. If a M.O. is redirecied more than once, intimation should bz
given in sach case by the redizecting office to the isstiing ofiice.

{4) No fresk charge on account of commissicn is made for the
redivection of sr mlurd M.O. within Ipdia, W, however, an inland
M.O. iz redizected o a foreign country, the difference between the com-
Tnission at the (ereign rate that would have been chargeable if the M.O.
thad originally Teen drawn on that country and the commission at the

———
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infand rate afready paid shculd be deducted from the amount of the
directed order when it is advised to the ceuntry of destination.

(3) Order redirected to countries or places eutside ontside of India,
snould be should be forwarded to the offices of exchange concerned.

MNorr 1.—See Note 2 below rule 33,

Note 2.—See rule 132(4) of part L

& Dispesai of redirected order in the office of paymeni~—When @
redirected M.O. is received in t ¢ revised oflice of payment, it will be
eniersd as usual in the register of M.Os received, and the redirection slip
will be impressed, in the place previded fer the purpose, with the round
¥A.D. stamp in the presence of the pestmaster, The redirection slip must
aot be detached from the order and after payment has been made, the
order should be disposed of in the usual courss.

61, Unciasimed M.Os.—(1) The M.O. Asstt. of the office of payment
13 resposibie that every endeavour is made to find the payee bejore treat-
ing 2 M.O. as anclaimed. As soon as it is feund that a M.O. cannot be
paid, it should be returned to the office of issue for repayment to the
remitter. The words “Unclaimed returned te (®fice) for payment to
the remitter’’ should be written, under the pestmaster’s signature, acrosg
the particulars filled up by the remitter, and a similar note with the
daie of the despatch of the M.O. sheuld be entered in ther egister
Gt M.Os zeszived.

MNoTE.~M,Os issued from from Field Pest Offices which cannot be
paid to the payees should be re-directed to “‘t Central Base Past Office
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#2/0 56 APO” or *2 Centraf Base Post Office C/O 99 APO” as per the
temitter’s address. Such M.Os should not be returned to the issuing

APCs.

(2) A redirection slip should be pasted to the order, which should
hen be disposed of according to the rules governing redirected orders,
=xcept that no intimation need be sent to the office of issue.

{3) When the amount is repaid, the signature of the remiter should
be taken only on the receipt postion of the order in the place for the
signature of the payee. No signature should be taken on the acknow-
ledgment portion of the M.O. which should be detached by the paying
office and filled with the office copy of the M.O. paid list. Before a M.O.
45 given to the postman or repayment to the remilter, the M,O. given to
the postman for repayment to the remitter, the remitter, the M.O. Astt
snould indicate in red ink on the acknowledgment portion thereof the

- words ““To be refained in office’” Only the coupon portion of the ordesr
«ahall be detached by the postman and handed over to the remitter.”

Note.—In all cases of refusal of M.Os by the payee, a remark
should be made by the postman in red ink to that effect on the M.O.
conpon, and stamped with the Post Office stamp before refurning it fo

the remitter,

{4) If the unclaimed M.O. is one that was issued in favour of ithe
sender of a V,P. article, the postmaster of the office of issue to which
it is returned under this rule will not cash it as the remitter, but will
treat, it as void and send the V.-P.M.G. to the Postal Account Office

along with the other ordinary void M.Os.

£2. Refesed M.Os.—If a M.O. is refused, it should be refurned af
once ta the office of issue for rep yymest fo the remitter, as in the case of
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an unclaimed order, the word ‘‘Refused” being substituted for “Un-
claimed” in the remark made on the M.O. and in the register of M.Os

received.

Provided that if the payee while refusing to take payment oo
presentation of the M.O. to bim, makes an application in writing to the
pust office delivery for the detention of the M.O. or if the payee is not
found at the addrese given on the M,O. it shall be detained in the post
office for a period not exceeding sevem days from the date of its pre-
sentation to the payee of fram the date it is sent out for payment as the
case may be. I¥ the payee fails to take payment of the M.®. from the
Post Office within the saic period of seven days, the M.®, shall bs
returned to the remitter on the first working day immediately following
the expiry of the said period of seven days.

Note.—See MNote below rule 61(3).

63. Disposal of refused and unclaimed M.Os.—(1) If the remitter ot

en unclaimed or refused M.O. returned for repayment to him, cannot
e found by the office of issuc, or is dead, the order should be dealt with
in accordance with Rule 76 if the remitter has moved to angther post
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town, the order should be redirected in the usual way end if it cannot be
sepeid at any revised address it shouid again be returned to the office of
tssue for disposal under the same rule.

¥ r'_“

(2) Whenever a M.O, is repaid to the remitter this shonld always
be noted on (he copy of the receipt relating to the M.O. in question in
the book of M.O. receipts (Form M.O.-1) If the office of issue and the
affice of payment of a M.O. is one and the same, the fact of repayment
of the M.O. to the remitter should be made known to the M.O. Issue
Asst. by the M.O. Paid Assit, in order {o enable the former to record 8
| remark zbout the repayment on the oifice copy of the receipt relatirg to
} the M O. For this purpose, the entry in the register of M.Os received
for payment (Form M.O.-3) In the case of the payment of a refused M.O.
to the remitter by an office other than the original office of issue (including
8 no-delivery office), the paying sffice should sead Intimation of the
| payment by segistered post to the office of issue {(including & no-delivery
| office) in Form MS-4(a), so that a suitable remark may be recorded by the

M.O. Issue Asstt, in the book of M.O, receipts.

{3) The Commission in no case is refundad,

64, Correction of office of payment In journal of M.Os issuedi—

{1) When an intimation is received by the office of issue regarding 2

& misdirected order, or a redirected order, and when an unclaimed or

' refused order is received back from the office of payment, the required
gote or correction will be made in the journal of M.Os issued,

{2) If the office of issue of an unclaimed or refused prder is 3 no-
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aelivery office, the order will, after a note regarding it has been made in
the journal, be forwarded to the delivery office by which the [ocality in
~which the remitter resides is served.

65, Period of currency of M.Os—(1) The period of currency of
a M.O. expires with the close of the last day of the month following the
month of issue. For this purpese, the ‘menth of issue’ will be the month
shown by the month stamp imupression on the M.C, and the “last day
of the month”® will be the last date on which the acoounts for that menth
.are closed at the H.O. For example, a M.O. bearing the month-stamp
impression of April will be current up to the 31st May : but, if it is pay-
able at a S.0. it will be current up te the last date (in May), fixed for the
8.Q. transactions to be included in the H.C. account of that month. All
M.Os remaining unpaid at the expiry of this period will be treated as
void. The postmaster may, however, detain the M.O. if there is any
chance of its payment up to the lasi day of the second month following
‘the month of issue by writing across the M.O. in red-ink the words
“Currency expired-held ever for payment” and supporting the endorse-
ment with his signature and designation.

Neie.—Duplicate M.O. issued witkin the period of currency of the
original M.Os may be held over for payment beyond the period of
currency of the M.O. under the previsions of this rule. In case they
remain unpaid up te the last day of the second month follewing the
month of issue of the eriginal M.O. they sheuld be returned fo the offices
of issue for onward tramsmission to the Pestal Accounts Ofiiee along with
the void lists. Duplicate M.O. issued after expiry of the peried of currency
of the original M.O. should, if remaining unpaid, after eme month of the
date of issue of the duplicates, be disposed of according to the procedurs
sprescribed in Rule 76.
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{2) When an unclaimed M.O. is, under the rules {ordinary of
gpecial) to be kept in deposit in the office of payment for a pericd
-+=- exceeding the limit of its cutrency or the period allowed for its detention

under the provisions of the preceding paragraph, it may be still further
detained in the following case. When @ M.O. is received for payment
by a post office at a seaport town and is unclaimed, it is to be kept io
deposit under the rules for six months if the M.Os is addreszed to an
official in the Navy and for four months in other cases. If it remains
unclaimed at the expiration of the period of currency, the crder may be
detained, for one month at & time, until the limit of time as presciibed

above for its detention is reached.

(3) In every case when a M.O. the period of currency of which has
expired, is detained for future payment, the remark ““Void™ should be-
rscorded against the original entry of the M.O. in guestion in the register
of M.Os seceived aad it should be initiailed and dated by the postmaster.

(4) Whenever a currency expired M.O. is detained for payment in.
sccordance with sub-rule (1) above, an intimation should be sent imme-~
diately to the office of issue of the M.O. in Form M.@.-19(a) giving the:
samber, date of issue, office of issue of the M.O, amount and the office

of payment.

R

d 66. Payment of M,O. whose period of currency has expired.—
! (1) When a M.O. bearing the remark “‘Currency expired-held over fos
payment’” is paid the amount shouid be charged to “void M.Os paid”,
and not to “M.0s paid”, and the particulars of the order should not be-
entered in the journali of M.Os paid, but should be shown by the H.O.
tn the gchedule of void M.Os paid (Home or Poreign Postal Accounts

_— e ——— —— —
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Circle Issues) [Form A.C.G.(e) or A.C.G.-6(i) as the case may be], the
paid order being submitted to the Postal Accounts Office as a voucher,

(2) If 2 M.O. is received for payment afier the close of the month
following the month of issue i.e., if its period of currency has expired
whilst in tramsit, cr ¢ the period of currency of a M.O. in deporit has
been aliowed to expire and payment is claimed either by the payee or
remitter, it should be paid in the usual course, but the amount should be
charged to “‘void M.Os paid” in the manner laid down in the first para,
of this rule.

. (3) If the period of currency of a M.O. in deposit has been allowed
1o expire and it is to be redirected or reivr.ed fo the ofice of issue, the
pastmaster will write across the order in red ink, over his signature, the
remark ““‘Currency expired-held over for payment”, The remark “Void'®
should be recorded against the original eatry of the M.O, in question in
the rezister of M.Os reczived and initialled and dated by the postmaster.

{4) If 2 M.O. paid at 2 B.O. in direct account with the office is
zeceived and accounted for in the office after the expiration of its peroid
of gurrency, the payment should be charged in the accounts of the office in.
the manner laid down in the first paragraph of this rale.

(5) 1n S.Os, particulars of the orders whose period of currency has
expired should be given in full datajl in the place for remarks on the
back of the daily account, with which the paid orders should be submitted,
to ths H.O.

67. Payment of Mi.Os within one year and after one year.—
{1} Complaints relating to M.Os can be preferred by the public within
% months from the date of issuz of the M.O. In cases where complaints
are made rather late, say 10 months or more after the issu2 of the M.G..
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=
4he Officer receiving the cemplaint shenld, without waiting for the result
of any other enguiry, address the Postal Account Cffice ai once requesting
«the latier to preserve the paid voucher and/or any other document.

() No inland M.O., whethes original or duplicate, should be paid

-and no claim for short payment or excess credit cn account of a M.O,

adjusted after the expiry of one year from the date of issue, withoui

consulting the Postal Accounts Office. This applies to all classes of
“oland M.Os.

Excrprion.—Tpe restriction regarding the limit of time (viz. ons
wyear) preseribed in this rule does not apply to M.O. issued by fisld post
offices and family allotment M.Os remitied on behalf of Seamen wariing
on Indian Merchant Ships for payment in India. Tn these cases the
-period of effecting payment or adjustment under this rale has been fixed
at bwo years ipstead of one year. ’

(3} The postmaster must be very careful to see that these instruciions
-are strictly carried out.

Note—All claims for payment of such M.Os would reguired the
prior sanction of the first class Postmester, Superintendent of Post Office
of Senior Superintendent of Post Offices concerned.

68. Alteration of pavee’s mame—(1) If the remiiter of a M.O.
:that has not been paid desires to chbange the name of the payee, ie should
ke reguired 1o produce, in proof of bis identity, the M. C. reeeipt granted
o him and to give the postmaster a written application to which postage
&tamps in payment of second commission must be affixed. The name
of the pavee on the M.O. receipt and on the office copy of it will be
attered as desired and the M.O. receipt will then be returned to the

e e ———
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remitter. The postage stanps on the application will be defaced and
it will be impressed with the round M.O. stamp in the presence of the
postmaster, who will endorse it to the office of peyment for compliance,
forwarding it in a cover repistered on service. This procedure applies
even though the M.O. has not actually been despatched from the cffice
of issue.

(2) Ia the office of payment, the name of payee writtén on the M.O.
will bz altered and 2 note showing the alteration will be made in the
last column of the register of M.Os received. After the order is paid,
the letter autharising the alteration in the name of the payes will be
attached to the M.O. and sent to the Postal Accounts Office concerned.

Note [.—Sscond commission must not be demanded from a
rernitter who Wishes to correct inaccuracies in the payee’s name entered
in a M.O. when such inaccurzcies are obviously caused by igacrance of
the proper way of spelling the name.

Note 2.—5service stamps offered in payment of second commission
for change in the name of the payee of M.O. may be accepted from those
who are authorised to use these stamps and whose M.O. transactions are
adjusted by boek transfer under rules 14, 41, and 55(a).

MNotE.—In S.0s, the letter of authority will be sent to H.O. attached
to the paid M.O.

69, Alteration of office of payment or payee’s address—(1) If the
remitter of a M.O. that has not been paid desires to change the office of
payment, or to make any correction in the payee’s address, he should
be required to produce the original receipt granted by the Post Office
and give the postmaster of the cffice of issue a letter to that effect, which
will be endorsed by the postmaster to the office of payment for com-
 pliance, impressed in his presence with the round M.O. stamp, and
forwarded to the office of payment, where the desired alteration will be
carried out, on such written authority, in the manner prescribed for the

—
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redirection of M.Os. The M.O. receipt produced by the remitter will be

returned to the remitter after taking necessary action as requested by

_him. In the office of payment the application should be securely attached

to ihe office copies of the M.O. journals of M.Os paid in which the eniry
of the M.O. appears.

2) The remitier ofa M.O. returned as uncleimed may alter the
.office of payment OT payee's adcress under this rule, and the ordar will
4m such a case be redirected qecordingly by the office of 1sste.

70. Non-payment ewiag to payees’ death—If a M.O. can not be
paid owing to the death of the payee, it should be disposed of as an

anclaimed order.

=t. Stoppage of payment.—u) If the remitter of a M.0. that has
not been paid desires to stop its payment and to have the M.O. repaid
o him, he should be required to submit a written application to that
effect and to produce the M.O. reccipt granted to him. Im such a case,
ke amount of the order, but not the commission will be refunded to the
semitter under the ordinary rules for the payment of M.O. except that
{he words ‘‘Payment stopped” repaid to remitter will be written across
the particulars of the M.O. filled in the Post Office along with the written
.application of the remitter.

(2) If the M.O. has already been despafched to the office of payment,
4ntimation will be given to that office by first post, of by telegraph if the
temitier pays for the ielegram. The offices of payment will return 't}a_e
M.O. tegisterec on services by first post 1o the office of issue, noting
the fact of return in the register of M.Os yeceived.

: 72, Official instructions oaly to he atteaded to.—Mo instractions
qegarding redirection OF alteration of the name Of addzess of the payee
of a M.O. or stoppage of payment of repayment of the smouni to the
semitter, will be attended to in the office of payment unless received
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officially, as prescribed by rule, either by telegraph or by post from the
postmaster, or other authorised officer of the office of issue. If any
private individual, even though he be the remitter or payee, commumi-
cates direct with the office of payment for any of the above services,
his attention should be invited to the clauses 219 to 222 on the subject
in the P.O. Guide I and he should be requested to comply with the pro-
cedure laid down therein, but the postmaster may, in order to detect
fraud or for any other special reason, himself telegraph on service to
the office of issue to verify the bona fides of the request, instead of
requiring the applicant to make his request through' the office of issue.

73. Atiachment of M.O. by Civil Court.—(1) Under section 44 of
the Indian Post Office Act (6 of 1898) a person remitting money by
means of M.O. may require that the amount of the order, if not paid to
the payee, be repaid to him or be paid to any person other than the
original payee. Nevertheless, in cases where M.Os are attached whilst
in the hands of the post office on decree against the payee or if an official
order from a compefent court is received prohibiliting the payment of a
M.O. to the payee or directing the payment of it to the Courf, the post
office should obey the Courts orders and deposit the money in court
when required, but simultaneously action should also be taken to inform
the remifter as well as ths payee or the remitier only if the orderis
against him only. If the attachment is ordered by a civil court on a
decree against the remitter the amount should be paid to the court. In
all cases where the amount of M.O. is paid to the court the signature
of the court should be obtained on the order and acknowledgment. Every
case under this rule should be reported for information of the Head of
the Circle.

(2) If an official order from a Magistrate or other court is rteceived
prohibiting the payment of a M.O. to the payee or directing the payment
of a M.O. to the payee or directing the payment of it to the court, the
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order should be obeyed provided that the order is against the remittet
In a proceeding against him. If, however, the order is against the payee
In a proceeding against him, while the order should still be obeyed,
simulfanzously action should also be taken to inform the remitter as well
as -the payee. If the prohibitory orders are received by ielegraph, the
M.C. should be detained by the postmaster till they are confirmed by
post. In the case of a prohibitory order, a note should be recorded
tegarding the sams in the register of M.Os received against the entry of
the M.Os and intimation should be given to the office of issue which
shonld also make a snitable remark in the bock of M.O. receipts on the
enpy of the receipt 12lating to the M.O.

A copy of the nrohikitary or order togather with the MLO. in original
should be sent to the Postal Azcaou's Office of the Office of Issue of the
M.O. On authority being issued by the court for the payment of the
M.C , the Postmaster should apply fo the Postal Accounts Office for its
re-isspe (and the date of payment should also be intimated to the Office
af Tzsue)

in case the payment of aay such M.O. iz not authorised by a conrt
before expiry of the currency or the M.O, (before it becomss void) the
postruaster concerned should include the M,O. in the relevant void list
quating therein a reference to the letter with which the M.O. was sent to
the Postal Accounts O Tice,

{3) If a V.P. M.O. is with held under the orders of a court, action
should be foken as prescribzd in rule 277(5).

~NorvE.—T'he above procadars will b followed whensver an order is
received fram the Tncome Tax Authoritiss under Section 44(5-A) of the
Indian Tncome Tax Act, 1922,

74, MLO. lest before pavment—{1) a M.O. is lost : —

ol

{a) in transit between the offices of issue and payment, and'

T
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intimation of the loss or a complaint regarding it is received by
the office Payment, or

{(b) in ths offices of payment before payment can be effected, the
postmaster of the office of payment should carefully satisfy
himself by reference to the register of M.Os received and to
the error book that the M.O. wasg either not received in his
office or, if received, that it was not redirected, to another cffice,
If the register shows that the M.O. was received and was not
redirected, the journals of M.Os paid should also be examined
to ascertain that the M.O. was not paid and intimation by
talegraph should thea be given to the office of issue. Ifthe
M.O. is found to have been redirected to auother office, the
enquiry should be transferred to tiiat office. The postmaster
will b heid perscoally responsible if payment of the amount
of a M.O. is made twice In consequencs of any peglect of thase
instructions.

(2) Ifintimatinn of the Joss, or a complaint reparding the loss of
A M.O before payment, is reczived by the office of issue otherwise than
through the office of payment, the postmaster should satisfy himseif by
telegraphic reference to the office of payment that the order has not hezen
paid. Tn this case, and also in cases where ke receives intimation of the
loss from the office of payment, the postmaster should satisfy himself by
carefully examining tha receipt book and the journal of M.Os issued and
‘the register of M.Os received that thé M O. bas not been repaid 1o the
remitter. He should then prepare a duplicate M.O. by refersnce to the
book of M O. receipts and the journal of M.Os issued, the name of the
remitter als) being entered if it is konown. The words “Cepy: original
cancelled” should be written on the duplicate M.Q. and it should be sent
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to the office of payment ia a4 saparaie gover registered on sarvice, It the
office of payment redirecis the duplicate .0, it should be sent to the
office to which it is redirected in a sepatate cover registered cn service.

Nore—,No. 1.—Centrai Base Post (iffice Clo 56 APG anéd No. 2
Central Basz Post Office C/o 29 APO are zuthorized to issne doplicate
M.Gs on behalf of Army Post Offices uneer their jurisdiction.

{3) When & duplicate M.O, is issu2d, the fact vheu'd be noted in
the bock ¢f M.O. receipts on the copy of the receipt relating
original M.O. Before a request for the issne of a dupiizate AL.G. s ¢om-
plied with, the origmal receipt ta the heok of MO receipts should be
examined to ascertain whether a duplicate has already been issued and a
second duplicate must not be issued, unisss and until tie {585 of the
first duplicate before payment has been clearly established. Every ecase
in which duplicate order is issusd should be reported at the tizme by the
office of issue direct to the Home Postal Accounts Office in Form M.O.-57,
the eavelope containing the repott being superscribed “Duplicate M.OT
above the address.

75. M.O, lost after paymens.—(1) If a M.O. is lost after payment
has been effected, intimation by post should be given to the office of
issue, which shonld prepare a memo of admission of payment in form
M.O. 10(a) and after filling in entries Nos. I to 6 stamp it with its month.-
stamp, oblosg M.O., stamp, and Postal Accounts Otfice stamp, and send
it to the office of payment in a cover registered on service,

(2) The office of payment should Bl ia entry No, 7 apd the pavee
should be asked o sign the memo. in token of bis having re sive i the
amount of the original order. If the payee is illiterate, his thumb-
imp;essian should be taken on the memeo. The sigaature of & witness
should also be tz%en on the memo, when the payes is illiterate, 15 =nob
known to the post office or postman or lives in a village ocutside the
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post-own. The memo. should then be impressed with the oblong M.O.
Stamp in the presence of the postmaster who should also countersign it. It
should then be forwarded to the Postal Accounts Office in support of the
charge in the list of M.Os paid.

(3) Should the payee refuse to sign the memo. or should it, for
any reason, not, be possible to obtain his signature (or thumb-impression)
to it, the case shonld be reported by the H.Os in full detail for the orders
of the Supdt. of Post Offices or st Class Postmasters.

{4) If a memo. of admission of pavment cannot be forwarded with
the paid list in which the amount of the original order is shown, an
appropriate remark should be made agaiast the eatry.

(5) If a telegraphic M.O. receipt is lost after payment, a mema. of
admission of payment should be prepared by the office of payment from
the telegraphic M.O. advice on record, the abbreviated name of the
Home Postal Accounts Office as shown in the telegraphic advice should
be entered in bold capital letters before the number of the tefegraphic
M.O. and the name of the office of issue should be written in manuscript.

(6) In S.0s the memo. of admission of payment should be forwardad
to the H.O. for transmission to the Postal Accounts Office and cases in
which it has not been possible to obtain the payee’s signature should be
reported to the Supdt. of Post Offices or Ist class Postmasters throuch the
H.O. ' '

Vo INLAND M.Os.

To6. Description of void M.0s.— (1) When for any reason a M.Q.
remains unpaid, either to the payee or the remitfer, at the end of the
month following the month of its issue, it will be treated as void by ths
office of issue.

NoT1E.—A.M.O. returnad to a 8.0, of issus for repayment to the
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remitter and which cannot be paid, will be sent to the H.O. as void as
soon as the endeayour to find the remitter has failed, and will be  treatsd
s veid in the H.O, 3

(2) Ween a MO, cannot be paid o the payee within the period
srescribed under rule 65 it should be returned to the office of issue of
the delivery office seryipg the remifter’s address if the formerisano
delivery Office for repayment ta the remitter under rule 6). The remarks
“unclaimed returned to remitter” will be written under Postmaster
-sigrature below the previous eniries if endorsement made under the rule
65 across the pardiculars filled up by the remitier and a similar nole with
‘the date of despatch of the M. 0. will be entered in the ragister of M O
A redirected slip (Foim M.O.-12) wilf b2 pasted to the order which wiif
tien be disposed of according to the rules governing rediie: #d orders,
<ipept that no intimahos zeed be seni to the vifice of issoe,

{3} In the office af issue cf the M.O., the M.O, will be paid to the
Femitter in gccordance, wilh the iule 66, 1If the M.O. cannot also be
paid {o remitter, it should be treated as ‘‘void” and remarks “yvoid
written across the M.O. duly sigoed and daicd by the postmaster and &
suoilar remark moede against the eafzy of the M.O. in the registers of
M.T. received. i the office of issae is a 8.0, the M.O. will be sent (0 it
FL.O for cubmission to ihe Postal Accounts Office with the void lisis zad
if, the orice or issue of the M.D, i1s a H.9\ &: should subjait itto the
Postal Accounts Gilice along with the pext “void list.”’
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{4) In H.Os, void M.Os received from S.0s will be made over by
the sub-account Assit. under receipt to be granted on the daily account.

{5) M.Os ireaiced as void by the H.O. and void ordess from the
$.0s wiil be sent to the Postal Accounts Offices concerned with the list
of void orders on the 16th of the next mounth.

(6) On the 16th of eaich month the H.O. should send to the Postal
Accounts Office a list of void M.Os detained as reporied by its 5.08
under rule 75(6) i1 form M.O.-19(b). The list should also contain
particulars of void M.Os which arz rsturned by the office of payment for
repayment to the remittsrs but held over in the H.O. for payment and
the particolars of M.Os detained in other offices of paymeat under rule
€5(4).”

(7) In S.0s, of issue, M.Os ireated as void will be sent by the firsg
mail to the H.O., sttached to and sntered ia the place for remarks on
the back of the daily account and the word “Void” will be written
opposite the entry of the order in the register of M.Os received. A, S.0.,
of issue should send to its H.Os on the 8th of each month a list in
form M.O.-19(b) of M.Os detained for payment in ofiices of payment as
seported under rule 65( 1) and also M.Os received back for repayment to
the remitter and detained after they have become void in accordance with
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rule 65(1). 'The pumber, date of issue, the amount asd ofice of payment
should be furnisked in each case.

Noie—~— B=fore submitiing void M.Os to the H.O. or the Postal
Accounts Office of the ofiiee of issue the Post master should examine and
ihat ensure M.Os treated as void are genuine and none of them are bogus
M .Os purportisg to have been issued by the office ¢f issae.

77. Application for paymelit of void orders.—(1) Applications for
the payment of void inland M.Os should ordinarily be made within one
year from the date of issue buot such orders, however old, may be re-issued
iz favour of the remitter or payee or any person named by either of them,
providzd that there is no doubt as to the gemuineness of the claim and
the amount is outstanding as void in the accounts of the Postal Accounts
‘Office. The applications will be dispased of in accordance with the
Hdollowing instructions :—

(a) 1If the office of payment receives an application, in writing for

_payment of a M.O. that has been sent to the H.O, of issus

as void, the postmaster should forward the application to th=

H.O. of issue with the request that, if the void arder hias not

" been paid to the remifter, the Postal Accounts Office may he

asked to re-issue it and he should inform the applicant of tha
action taken.

{b) The postmaster of the office of issue on receipt of an

) application for payment of a void order, either direct or
through the office of payment, should after scrutiny forward

it to Postal Accounts Office (of the office of issue of the void

order) in an euvelq{a‘p-—-z‘é_gist.uai on mqg%aa&ifha feceivad
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the application direct, he should inform the applicant of the
action taken. :

~

() If, however, an application for payment of void order is
received in (he office of payment from the payee, or in tha
office of issue from the remitter, and the order is still in the
office concerned, it should be paid, but if its perlod of currency

has expired, the payment should be charged in the accounts to
*“void M.Os paid.” .

(2)(a) When an application is received from the heir of a deceased
temitter or payee for the paymwent of a M.O. which has been sent io the
Postal Accounis Office as void, the postmaster must obtain the sanction
of the head of the Citcle to the payment, before requesting the Postal
Acconats Office to re-issue the M.O. in favour of the claimant.

NOTE—A Supdt. of post offices or first class postmaster may
sanction the payment of a void M.O. to the heir of a deceased remitter
or payee provided that (1) the amount of the M.O. does not exceed

Rs. 100, (2) the M.O. is not more thal one year old and (3) the claim 5
not a disputed one,

(b) The amount of a M.O. other than a V.P, MLO. shall be
-ordinarily re-paid to tle remitter in case the payee is dead. Where the
remitter or, in case of a V.P. M.O. the payee, iz dead, the amount of
the M.O. or M.Os upto one hundred rupees may be paid to the claimant
on his executing a perscnal indempity bond ; and for amounts exceeding
one hundred rupees, an indemnity bond with one surety should be
-obtained from the claimant,

(3) In H.Os, particulars of the payment should be entered in the
‘proper schedule of void M.Os paid and the paid order should be sent to
whe Postal Accounts Office concerned.
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(4) The schedule of void M.Os for the Home Postal Accounts Office
should be prepared in duplicate and that for each Foreign Postal Account
Office in triplicate by means of carbon paper. The pencil copy of the
former schedule and the two upper sheeis of the latter schedule pertaining
fo each Foreign Postal Accounts Office with the paid orders should be
submitted to the Home Postal Accounts Office on the prescribed dates
!n a postal service registered cover which shouid be addressed to the

irgetor of Accounts (Postal) and superscribed “*M.O, Department”.

(5) In H.Os, when an application for the payment of a void order
{s received from a 8.0. the disposal of the application will be governed
by this rule, the intimaiion of the action taken being sent to the S.0.
for communication to the applicant. If the order is still in the H.O,, it
should be returned {or payment at the S.0.

A, In S.0Os, of issue, the sub-postmaster should, in the cases
referred to in paragraphs (1)(b) and (2), sead the applications which must
contzin full particulars of the void orders, by first post to the H.O.

78. Void orders re-issued by Postal Accounts Offices.—(1) When
gre-issued void MLO. with a re-issue slip attached t¢ it is received from
the Postal Accounts Office, it will be paid in the usual way, but the
pavment skould be charged in the accounts to “void M.Os paid.”

(2) In H.Os, particulars of the payment will be entered in the
schedule of veid M.Os paid (Home or Foreign Postal Accsunts Circle
Issue) [Form A.C.G.-6{a) or A.C G.-6(1), as the case may be] and the
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faid order will be submitted to the Postal Accounts Office as a voucher,
If the re-issued M.O. is payable at a 8.0. it will be sent for payment at
the 5.0. in the ordinary way.

(3) When the payee or remitter of ¢ vo d inland M.O. applies for its
payment to him in a country or at a placs outside of India with which
-M.Os can be exchanzed, the re-issued M.O. will be received from the
Postal Accounts Office by the Tndian Office of exchange concer-¢d. with
“instructions showing the further action to be taken in the matter.

(4) If a re-issned M.O. is unclaimed, it will be returned to the
Postal Accounts Office which re-issued it and not to the post office by .
“which the M.O. was rriginaily issued. Such M.Os must not be included
in the list of void M, 0Os.

-

(5) In H.Os, re-issued M.Os which have been paid or are unclaimed
will be submiitzd to the H.O. with the daily account.

v—ﬂl-::---..'-. .

PreEPARATION AND SuBmMissioN OF M.O. RETURNS

7%, Daily M.O, jourpal from S.0.—(1) For any date on which
M.Os are shown as issued by a 8.0. in its accounts, a daily journal of
issue [Form M.O.-2(s)] should be sent to the H.O. togsther with the
carbonic copies of the receipts granted to the remitters ; and for any
-date on which M.Os are shown as paid by 2 S.0. iz its accounts, dzily
journals of payment [Form M.0.-4(s)] should be sent to the H.O.
together with the paid M.Os.

(2) The daily iournals, which will be prepared on the szcond sheet
of the triplicate form, should be signed by the sub-postmaster, impressed
with the oblong M.O. stamp in the coluran for remarks, and cut of and
sendt together with all its sccompaniments, to the H.O. entereq cn the
zeverse of the daily accounts, in the place for remarks.

——— e - —— —pr———r
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(3) The lowest sheet of the triplicate form is the 8.0. journal which
Is kept on record in the Office, and the topmost sheet is the form in
which the journal for the Postal Accounts Offic= is prepared. The S.0.
journals will contain only daily fotals, or, in other words, the daily totals-
will not be brought forward from day to day, nor will monthly totals or
totals for the first period be made in these forms.

(4) In the case of a 8.0. which is not in daily communication by
post with the H.O. with which it is in acccunt, the daily journals of
M.Os issued and paid sheuld be prepared daily, as usnal, and forwarded
to the H.O. on the day the mail is despatched with the account in which
the totals of transactions are entsred.

80. Dates incladed in account peripd.—(1) All H.Os & S.Os are-
required to prepare, twice a month, a journal of M.Os issued for sub-
mission fo the Home Postal Accounts Office and journals of M.Os paid,

on account of each month of issue, for submission to each Postal

Accounts Office. The journals s_hpald be prepared daily in the manner
prescribed and the period of accounts should always include the following:
dates :— :

In the case of H.Os. « Inthe case of S.0s.

First period :—

1st to 15th From the date followiag the last dats:

the accounis of which have been
included in the accounts of the H.O.
for ths previous moath, vp to the
date of the current monih the-

accounts of which will be included

in the saccounts of the H.O. on
tha 15th.

T —— —
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Second period :—

16th to end of month ... From the date following the last
dute, the accounts of which have
been included in the 1st period, upto
and Including the last date, #e
accounts of which can be incladed

in the accounts of the B.O. for that

iconth,

Note.—The head postmaster shonld intimate to the Postal Accounts:

Office the dates of the S.0. accounts to be incladed in the accounts of the
H.O. each month.

(2) At the end of the perlod, the topmost, sheets containing the

transactions for the period shot!d be detached from the journal snd
stitched togethier, and the last sheet be signed in ick by the postmaster.
If the tramsactions sniered on the last sheet do not fill 1t completely, the
whole sheoet must nevertheless be sent and the journals for the first day of
each period of account must always be"begun at the top of a fresh page.
The entries in the sheet or sheets for the Postal Accounts Office must be
clear and distinct ; if any of the eotries are faint, ‘they should be linked
over befors despatch.

{(3) Journals of M.O. issucd and paid are prepared and subwmifted
daily to the Postal Accounts Office by the Presidency offices and some
other important H.Os sefected by the Postal Accounts Office. Such
Offices are specially instructed by the Postal Accounts Office regarding
the preparation and submission of their M.O. returns. Offices (Other
ihan the three Presidency Offices) which submit daily M.O. retumns
should send in their returas daily to the Home Postal Accounts Office

only their refurns to the Foreign Postal Accounts Offices should be
submitted fortnightly . '

{4) In 5.0s, the transaciions [er concluding days of March should
be included in accounts of the secon.. period for that month,

5
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81. Due dates for submission of M.O. [ists.—(1) The S.0. M.O.
dists are due to be despatched to the H.O. by the first post afier the
«close of office on the last working day of the period of account, and
must be posted before the office is closed for the day. For instance, in
the case of a 8.0. which ordinarily submits its lists for the first account
period to the H.O. on the 13th of 2 month ; if the 13th is a Sunday, the
list for the first period must be posted before the close of the office
on Saturday, the 12th. If there are no entries to be made in « list of a
5.0. a blank list will not be received. Each S.0. list should be stamped
with the H O. date-stamp on the date of receipt in the H.O.

(2) In H Os, the M.O. lists are due to be despatched to the Postal
~Accounts Offices on the following dates :(—

For first period ... 20th of the month
For second period Gth of the next month

On these dates the H.O. lists and all the S.0. lists should be
Horwarded 10 the Postal Account Offices concerned. In the case of
the H and S.0. lists of M.Os paid, the paid orders, arranged in the
~order of the entries in the lists, should be put up with: them in bundles,
if. however, the §5.0. lists are not received on the due date, the H.O.
lists should be detained until the S.Q. lists are regeived. In the case of
-offices submitting lists daily, the lists should be despatched the next
~day.

(3) If there are no entri¢s to be made in a list, a blank form should
not be sent. It is very important that M.OQ, retusns should be despatched
“without unnecessary delay.

(4) Lvery paic M.O. which has been entered ic a list of M.Cs paid
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must invariably be submitted along with the list. If a paid order should
be required for reference or enquiry, it should be recalled from the Postal
Accounts Office.

(5) The only cases in which an exception to the rule laid down
In the precceding paragraph is allowed are these in which a paid

M.O. is:
(a) detained by a Magistrate Or the Police ; or

(b) found to be inadmissible as a voucher owing to its being defec-
tive in some essential respect such as the a#sence of the signatyre
of the payee or of the attesting witness ; or

(c) urgently required in connection with an enquiry into a case of
reported or suspected fraud ;

(d) lost after payment for which memo of admission of payment
are under preparation.

In every such case, a pote should be written in the *‘Remarks’™
column of the paid list against the entry of the order for the information
of the Postal Accounts Office, giving the date and the office of issue of
the ordar, with a clear explanation of the reasons fer iis detention.

(6) In S.0s the S.0. journals should be semt to the H.O. in the
account bag, entered on the reverse of the daily acceunt, except when
they can be forwarded by an earlier despateh tham the one by which the
account bag is sent, in which case they should be clesed and despatched
by the sub-postmaster himself in service registered covers.

82. Abstracts of daily M.O. totals.—(1) After the close of M.O.
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business on the last working day of each period of account, abstract
should be prepared, in the prescribed forms, showing the daily totals of
«a) M.Os issued (Form M.0.-15) and (b) M.Os paid (Form M.O.-16)
during the period and the totals. An abstract of daily totals of the
journals of M.Os issued should be prepared for submission to the Home
Postal Accounts Office and a separate abstract of the daily toials of
“the journals of M.Os paid should be prepared for each month in which
the M.O; were issued and for each Postal Accounts Office. In order to
bring ount in the abstracts for the second period of the month, the
monthly total to be posted into the monthly M.O. summary, a progressive
‘total should be carried forward from the abstract of the first period
to that of the second period. If there are no daily totals to be entered
-in an abstract a form, showing the totals of the previous period and the
progressive totals, must nevertheless be prepared and submitted. At
the foot of the Home Postal Accounts Office for the second period of
“the month should be entered the monthly totals of the corresponding
abstracts for the Foreign Postal Accounts Offices and a grand, toal
-struck which will represent the aggregate sum of payments accounted for
in the different journals.

(2) Tn H.Os, one of the printed lists containing the names of S.0s
prescribed in rule 83, should be pasted on the back of each of the H O.
abstracts to enable the Postal Accounts Offices to check the due receipt
of S.0. M.O. journals and abstracts. The abstracts and the lists for the
period should then be submitied to the respective Postal Accounts

‘Office.

(3) In 8.0s, one of the abstracis and the S.0. journals will be
submitted to the H.O. for transmission to the Postal Accounts Office
concerned.

83. Summaries of monthly totals of M.Os Issued and paid.—
{1) The H.O. is required to prepare summaries, in form M.O.-17 and
M.O.-18 of the monthly totals of its own issues and payments and those
of its S.0. for submission te the Home Postal Accounts Office with the
M.O. lists and abstracts for the second period of the months, A
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summary of monthly totals of M.Os issued should be prepared for
submission to the Home Postal Accounts Office and a separate summary
of monthly totals of M.Os paid should be prepared for each month in
which the M.Os were issued and for each Postal Account Office. The
H.O. will, in order to save it the labour of writing the name, be supplied
with printed slips containing the names of its S.0s, in alphabetical order,
to be pasted to the face of the summaries in the first column,

(2) As soon as the H.O. abstracts of daily totals for the second
period of the month are ready, the monthly totals of the abstracts should-

be posted in the appropriate form of summary against the first entry
‘IH.O-.|

(3) In the case of the S.0. lists and abstracts for the second period
of the month, the H.O. should post the monthly totals of the S.O.
abstracts in the appropriate summary for the month against the name of
the S.0. as soon as each abstract is received.

(4) In preparing the summaries of monthly totals of M.Os paid
for the Home Postal Accounts Office, additional copies should be
prepared by means of carbonic paper for the other Postal Accounts
Dffices concerned and submitted to the Home Postal Accounts Office
together with the copies for itself. The top copy of the summary should
always be ruled.

(5) H.Os that have no 8.0s in account with them, are not required
‘1o prepare summaries of monthly M.O. totals.

84. Closing entries in summaries.—(1) Summaries of monthly
#otals should contain the following :—

Monthly H.O. totals.
Monthly totals of the S.0s.
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All these entries in the summaries should be totalled, and the total
will represent all the transactions of the H.O. and its S.Os that are
included in the accounts for the month in which they actually occurred.

(2) The summaries should be submitted to the Home Postal
Accounts Office along with the M.O. returns for the second period
of the month and a copy of each summary should be kept on record in
the H.O.

85. List of void orders.—(1) In H.Os of issue on the 16th of each
month a list of void M.Os (Form M.0.-19) together with the void orders
should be submitted to the Postal Accounts Office. If all the void
orders were not issued in the same month, a separate list should be
prepared of the M.Os issued in each month. ‘A void list should. there-
fore never include the issues of more than one month. No supplementary
void lists should be prepared, but unpaid void M.Os after the despatch
of the void list should be forwarded to the Postal Accounts Office with
an ordinary docket in a service registered cover.

ExamrLe—The M.O. issued in April which are treated as void at
end of May, should be included in the void list to be submitted to the
Postal Account Office on the 16th Jupe, and the void lists submitted op
the 16th July should enly include the M.Os issued in May, which are
treated as void.

(2) In forwarding void orders to the Postal Accounts Office the
whale form, including the coupon and acknowledgment, should be sent.
If for any reason a void order cannot be forwarded with the list in
which it is entered, an explanation of its absemce should be written
sgainst tlie entry.

(3) If there are na void ordzrs to be sent to the Postal Accounis
OCfficz on the 16th of a mioath, blank list with the word “Nil” wri’ 2u on
it and signed by the Head Postmaster should be submitted.

f
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(4) The lists should comprise void orders of all classes, ordinary,
telegraphic, etc.

86. Despatch of M.O. returns to Postal Accounts Office—In H.Os,
“all the M.O. returns for the Postal Accounts Office and their accompani-
ments should be forwarded enclosed in account envelopes registered on
service. When the documents are t0o bulky to be placed inside an
-envelope, they should be despatched in the manner described in
Rule 29.

Higa VALUE M.Os.

87. All M.Os (including V.,P.M.Os) for an amount of Rs. 400/-
-and above are known as High Value M.Os (H.V.M.O.) will be transmitted

duly entered in a list in the registered bag according to the procedure
detailed below :—

TN THE OFFICE OF ISSUE

(i) The M.O. issue Asstt. should separate the H.V.M.Os from
M.Os for less than Rs. 400/- in the space on the reverse of the advice
portion to the left of the office of payment on the M.O. form the name
stamp of the office of issue should be impressed and the number of
M.Os noted red ink. The M.O. issue Asstt. should make station
bundles of the H.V.M.Os wherever the number of such M.Os fora
sparticular station is 2 or more. A list should be made in duplicate, of
+the contents of the H.V.M.Os in the bundle giving the number, office of
issue of the M.Os and one cepy sheumld be placed in the bundle and
the other copy filed with the office copy of the M.O. issued list. After
#olding a check slip should be placed en the bundle on which the words
“High Value” and number of M.Os contained in it should be noted.
1f the HLV.M.O. station bundle contains 2, 3 and 4 M.Os the fetter
MB 2, 3 and MB 4 snould be noted respectively on the check slip. If
there are two or more bundles containing the same number of M.Os
-each bundle should be distingnished from the others in the “M.O. List”
by indicating the office of destination below the entry of the number

i
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of M.Os contained in the bundle. Thereafter, the bundle shonld be
tied up cross-wise and the seal of the office of issue should be affixed:
at the centre of the check slip. The M.G. Asstt. should then invoice:
the number of H.V.M.Os bundles and the loose H.V.M.Os in the “M.O.
List” in duplicate Totals should be struck giving the number of H V.M.O.
station bundles and high value single M.Os invoiced in each list.

(i) The M.O. issue Asstt. should then bundle up all the loose:
H V.M.Os and place on top of it a check slip on which should be written
the words “High Value'” and the number ef M.Os cuntained trerein.
The bundle should be tied cross-wise. There is no necessity ta seal the:
bundle of foose H.V.M.Os which are intended for sorting but not meant.
for one station.

(iii) The M.O. issue Asstt. should then make over the upper copy
of the M.O. list, the H.V.M.Os station bundles and H.V.M.Os sorting-
bundles to the registration Asstt. The acquittance for the H.V.M.O.
station bundles and loose H.V.M.O. should be taken on tbe last page:
of the office copy of the M.O. issue journal.

(iv) The registration Asstt. should verify whether all' the HV.M.O.
and H.V.M.O. station bundles transferred have been invoiced in the-
M.O. list. He should open the high value sorting bundles and satisfy
himseif that the details as entered in the M.O. list are correct. The:
registration Asstt, should wrap the M.O. [ist around the high value
station and sorting M.O. bundles and tie with a piece of thread thus.
making one bundle of all H.V.M.Os.

(v) The registration Asstt. will then indicate in the due registered
list that the registered bag contains one M.O. List, This will be in
addition to the ordinary M.O. bundles whose number should even now
be indicated. For this purpose the registered list should contain an
additional column. M.O. Lists enclosed and against this column either
one or nil should be written as may be necessary. The Registration
Assistant will enclose all the high value and ordinary M.O. Bundies i
_ the registered bag before despatch.
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IN THE SORTING OFFICE OR SECTION

(vi) In the sorting office or section the registration Asstt. will verify
from the registered list whether the bag contains a M.O. List and the -
H.V.M.Os if so, the registration Asstt. should cut open the high value
sorting M.O. bundles and verify that the details of the H.V.M.Os
invoiced in the M.O. List are correct. The high value station M.O.
bundles need not be opened. The M.O. list received in the registered
bag should be filed. At the time of the despatch, the registration Asstt.
should prepare high value station and sorting bundles according to
the sorting list. He will also prepare separate M.O. List according to.
the procedure already outlined. The due registered list should contain
the entry of ome or nil as the case may be, against the new column
“M.O, lists enclosed””. In the sorting office or section it is necessary
to maintain a separate “M.O. Abstract”” on the same lines as ‘“‘Regis-
tered Abstract””. The head SA will exercise the same kind of supervision.
over the work of sorting”of H.V.M.Os and the preparation of the

‘M.O." ‘Abstract’ as is applicable in the case of the registered articles and
the Registered Abstract.

IN THE OffFICE OF PAYMENT

(vii) In the office of payment the registration Asstt. should verify
with reference to the registered list whether any M.Q. List has been.
invoiced. If so he should verify whether M.Os invoiced, in the M.O.
list have been received. He should then transfer the H.V.M.O. bundles.
to the M.O. Supervisor along with the M.O. list after taking his
acquittance on the Registered list. The M.O. Supervisor should then
cut open the H.V.M.O. statien bundles and compare the contents with
the M.O. List enclosed inside and satisfy himself that the entries are
correct. He should sign each M.O. in red ink in the space on the
reverse of the form at the top and transfer them to the M.O. paid Asstt.
under acquittance on the M.O. }gst. Thereafter M.O. paid Asstt. should
enter the H.V.M.Os in the register of M.Os received and take action for-
their payment according to the existing procedure.

(viii) It will be seen that the office of issue and office of payment.

i
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are not required to maintain a separate “*M.O. Abstract”. In the office
of issue the M.O. issue Asstt, will note down the details of the H.V,
M.O bundles and the high value single M.Os (in the sorting bundles)
transferred to the registration P.A. on last page of the office copy of
‘the M.O. Issue journal, where he should take the acquittance of the
registration Asstt. Similarly for H.V.M.O. received for payment the
M.O. Supervisor will give acquittance for the whole bundles received
“from Registration Asstt. in the Registered list. The M.O. paid Asstt.
will give acquittance to the M.Q. Supervisor on the M.O. List which
should be filed separately and kept by Supervisor. The M.O. list will
not be a due list but will bs prepared only where it .is necessary.
However, all due registered lists should contain a column “M.O. Lists”
-and wherever no ‘M.O. List’ is despatched a nil remark should be given
iby the post office, mail office or section.

(ix) The procedure will also apply to redirected, refused and
-unclaimed M.Os fur Rs. 400/- and above. Insuch cases the M.O. paid
Asstt. should transfer these M.Os to the M.O. issue Assti. under
.acquittance for further disposal in accordance with the procedure laid
.down above.

No H.V.M.O. should be paid unless it has been received duly
invoiced in the M.O. Listt A H.V.M.O. received withott eatry in the
M.O. List should be viewed with suspicion and payment authorised
only after ascertaining its genuineness by telegram from the office
.of issue.

ForeiGn M.O.

82, Descriptic: of Foreign M.0.—(1) Foreign M.Os may be issued
by Indian post offices for paymeant m any foreign country, with which
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an arrangement exists for the exchange of M.Os or they may be issued
by any such foreign country for payment at Indian Post offices. The
former are termed “*Ountward foreign M.Os™ the latter “Inward foreign
M.Os”. Full details regarding the issue of the foseign M.Os will be
found in the P.O. Guide, Part 1L

(2) All foreign M.Os must pass through an office of exchange,
which takes the place of the H.O. of payment in respect of outward M.Os
and of the H.O. of issue m respect of inward M.Os.

(3) The offices of exchange for foreign M.Os will be guided by
the terms of the arrangement or convention entered into each foreign
country and by any special rules on the subject issued by the Director-
General. ‘

(4) In the cvent of devaluation of the Indian Currency or the
Currencies of the counfries wilh which India has a direct M.O: service
or Postal Order Service all Head Postmasters should on announcement
of the news of devaluation take action to stop payment of all foreign
M.Os remaining unpaid on that day in their own offices and in the
S.0. and B.Os account with their office. The offices of exchange will
stop preparing and forwardin - inward foreign M.Os to the offices of
payment. Similar action $hould be iaken by the offices of exchange
to stop advising outward M.Os to the countries concerned, The Head
of the Circle will communicate the revised rates and manner of disposal
of the M.Cs on receipt of instructions from the Director-General.

89, Enaguiries to be referred to Office of Exchange.—All enguiries
made by the public regarding forelgn M.Os should be referred to the
Offica of sxchanzs congerned. If a M.Os issued in a foreign country
is presented for payment of the Indian Post Office, the persom who
present, it should be informed that the only foreign M.Os payable in
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India are those issued through 1he office of exchange, and ihat if kig
carrespondent has drawn ap order on India, its issue tﬂmugh the office
of exchange may be expected in doe course.

OUTWARD FoREIGN CURReENCY AND Rupiz M.Os.

23. Presentation of M.O. by remitter.—(1) When an outward
foreign corrency or rupee M.O. form (M.0.-9 or M.O.-7) is presented,
the M.O. Asstt. must first satisfy himself by a reference to the P.O.
Guide Part 11 whether an arrangement exists for the exchange of M.Os
with the country in which M.O. is shown as payable; The form pre-
sented should also be examinad to see that full particalars of the
Tayee’s name and address are given. if any discrepency or irrggulariiy
in the M.O. is observed, it should be pointed cuf and the order stould
oe returned to the remitter for correction.

(2} In case of outward foreign currency M.Os the equivelent of
4he amopunt in the Indian currency should be ascerfained from the
eppropriate table of conversion of foreign currency concerned and entered
an ihe M.Os. The amount of each order for its eguivalent in Indian
currency when the order is expressed in foreign currency) plus toe
commission chatgeable should be taven from the person who presented
the order, and a receipt should be granied to him cul of the same
back of M O. “eccipte as in ths case of mland M.O: the steding value
of the crder being added in the case of orders expressed in this currency,
after the name of the naye: ia seceipts. The serial number to be
assiened to them will be the numbers of the receipts given fo the
Femitters,

{3} “Aztention is dra\m to clause 133 of the P.O. Guide Part Il
zegarding the nmeed to furnish full particulars of the remitter and the
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payee on foreign M.Os. The name and address of the payee in a
foreign country should be given with such completeness as shall secure
identification and prevent any risk of any wrong payment.”

(4) An outward foreign curreney M.O. preseated for issue at a

B.O. other than one which has been authorised by the Head of the

Circle to issue such orders without a previous reference to its account

Office will be sent to the account office for calculation of the amount
chargeable, The order should be examined in the account office accord-

ing to the procedure laid down in this rule, and the par?ic-ulars the showing

the total amount to be realised from the remitter should be entered on

it in the appropriate piace. after which it should be returned to the

B.O. entered in the B.O. slip, for issue in the ordinary course. Anr '
outward foreign currency M.O. issued by a B.O. specially authorised to

issue such orders without a previous reference to its account office IS
should, on receipt in the account office, be examined with a view fo check

the correciness of the amount realised in Jndian currency from the

remitier.

f =
-

91. Entries relating to outward foreign M.Os in Journal of M.Os
issned.—(1) The particulars of cutward foreign cuirency and rvpee
M.Os issued by the office (including those issued by its B.Os) will be
entered in the journal of M.Os issued in the same manner as parti-
culars of other M.Os. The name of the country on which the M.O.
is drawn with the name of the office of exchange (in brackets) below
it will be entered in the column for the office of payment. 1In the case :'

— e ——
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of foreign currency orders, the foreign ct?rrel;;:y valoe of the order
will be entered in the last column of the journal for the Home Postal
Acconats Office and the Journal below. ‘

BxcerrionN 1.—Whenever it is found convenient, a Presidency officer
or, under the orders of the Head of the Circle, any other office may

enter its outward foreign currency or rupee M.O. transactions (including

those of its B.Os} on a separate sheet of the journal of M.Os issued.

EXceprion 2.—In H.0s, the M.O. Asstt. should compare the carbonic
copies of the receipts granted to the remitters with the entries in the S.0.
daily journzl of M.O, issued in ascordance with the instructions laid down
in rule 20.

02. Advices of payment for outward foreign currency and vupce
#M.Os.—(1) The remitter of a foreign currency or rupee M.O. in respect
of which an advice of payment is available (Sze P.O. Guide Part II)
is required, if he wishes to obtajn an adyice of payment of the order,

to pay 4 fee of twen'y (20) paise which must be affixed in postage stamps

to preseribed M.O. form in the space provided for the purpose. On
presentation of the M.O. at the post office of issug, the stamps should be
defaced by means of the date-stamp and the words “Advice of payment™
should he clearly written in full in red ink on the M.O. form. The
faci of an advice of payment haviog been paid for by the remitter should
be noted by the entry of the letters “A.P.° written across the receipt

for the remitter and carhonissd »n to the office copy, a record of the.

remister’s name and address in full being also entered on the face of
tlie ofiice copy ia the blank spacsat the top of the form. The M.O.
shouid then be forwarded in the nsual course to the office of exchange.
The oifice of payment will in due course despatch an advice of payment
direci to the remitter in fndia.

{2) When the remitter of a M.O. to any of the counizies or places
referred to in the above paragraph applies, after the issue of the M.O.,
for an advice of payment, he is raquired to present a Wwritien application

-.....,._....,_.._._._

I
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for the purpose to the post office of issue and to pay tbe prescribed fee
of 20 paise. The application should show (a) the name and address
of the remitter, (b) the name and address of the payee, (c) the amount
of the M.O. and (d) the No. and date ¢f the M.O. receipt. On
presentation of the application, the office of issue should trace the M.O.
in the book of M.O. receipts and record the full name and address
of the remitter, together with the remark “Advice of payment applied
for on (date)” on the face of the office copy of the M.O. receipt. The
fee realised should be converted into postage stamps  of equivalent value.
which should be affixed to the application and be defaced with date-

stamp. The application should then be forwarded to the office of

exchange in an unregistered cover. An advice of payment. duly com-
pleted, will in due course be received by the Indian Office of issue,
which after checking it with the relative entry of the face of the office
copy of the receipt in the bock of M.O. receipts and noting the date
of its receipi thereon, should send the advice out for delivery enclosed
In a postal service envelope addressed to the remitier. Such envelopes
should be delivered as paid unregistered articles except that the
’*:“_articulars of the advices made over Lo the postman for delivery should
be entered in the postman’s book and of those delivered at the windaw
should be recorded at the foot of the register of M.Os received,

Nete |.—The proceduye referred to in paragraph (2) will be
followed also when the remitter of a foreign M.O. telegraphed to the
Indian Office of exchange and payable in any of the countries or places
referred to in paragraph (1) of this rufe wishes to obtain an advice of
payment of the order. '

Note.—In the'case of M.Os advised-to Ceylon acknowledgements
-sigried by the payees will be received and disposed of in the same way as
#hose for inland M.Os.

i
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93. Preparation, ¢xamination apd despateh of B1.O= — The cutward
foreign currency and rupee M.Os issued othér than those payable in
Burma should be prepared. examined and despatched in the same way
as mland M.Os except that the M.O. ChecL shps of tue bundles con-

Bombey,

The procedure in the case of M.Os payable in Burma is ihe same,
except that they should net be impressed with the ablong M.O. stamp,.
the month stamp and the audit office stamp. Instead, the round M.O.
stamp should be impressed in the space below the space intended for the:
month stamp.

INwaArD ForEiGN CURRENCY AND Rursg M.Os

94. Documents prepared by ofiice of exchange.—Inward foreign
currency and rupee, M.Os will be prepared by the offices of exchange,
and forwarded to the offices of payment. The value of the orders
experssed in foreign currencies will be converted at the rate of exchange
currency on the date on which such M.Os are converted into Indian
currency by the office of exchange concerned. The unpaid/void M.Os
when reissued will be paid at the rate at which they were originaliy
converted into Indian Currency.

95. Payment of foreign inward orders— (1) In the office of
payment, the particnlars appearing in the M.Os received from the offices
of exchange will be written in the register of M.Os received and the
M.Os will be signed and stamped, and disposed of in the ‘ame way
. a3 inland'M.Os. The rules for payment of infand M.Os, except thai

special forms are used. -
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(2) Inward foreign rupee M.Os issued in Sri Lanka be rece:ved
from offices of exchange entiered on the service M.O. forms M.O.-48(a)
and will be paid according to the procedure laid down for the payment
of inland M.Os the exchange office will maintain proper accounts of
service M..O. forms used for the purpose.

, (3) Whenever a foreign M.O. for an amount in excess of out
maximum limit for payment of inland M.O. is received, more than one
M.O. will be issued for the purpose of payment, keeping the amount
of each M.O. with in our inland limit. This provision will also be
applicable in case of inward foreign M.Os rsceived on account of outward
foreign value payable/cash on delivery articles.

96. Advices of payment for imvard "foreign curiency and rupee
M.Os.—(1) When the remitier has paid for advice of payment at the
time of issue of the M.O. the office of payment will receive the inward
currency or rupee M.O. form the Indian Office of exchange concerned
accompanied by an advice of payment (Form M.O.-11) addressed to the
remitter. The advice of payment should be presentec to the payee for
signature along with the relative M.O. form and after paymeat of the

M.O. the office of payment should despateh the advice of payment direct
of the remitter.

ExcerrioN.—In the case of M.Os advised by Fiji and Honglfonz
the office of payment will receive the inward M.C. form from the Indian
Office of exchange concerned accompanied by an advice of payment
and a postal service cover addreFEd to the Suva Office of sxchange in
the case M.Os advised by Fiji and thé ofice of issme in the case of
M.Os advised by Hongkenz. After- the M.O. has been paid amd the
advice of payment has been signed the advice should be snclosed in the

cever and despatched to the Suva Office of exchange or the office of issue
in Hangkong, as the case may be.

(2) When the advice of payment is applied for after the issue of

the . o_rder, the office of payment will receive an advice of payment from
the Indian Office of exchange concerned accompanied by a postal service
cover addressed to the office of issue.

After payment of the M.O. in ' -
guestion, or after verifying that it has been paid, the advice payment °
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should be completed by the office of payment signed by the postmaster
and despatched in the wvsual course to the office of issue enclosed in
~tha cover received from the office of exchange for the purpose.

ExcepTioN [.—Ta the case of M.Os advised by the Australian
<Colonies of New Sonth Wales, Queensland, South Australia, Tasmania,
Victoria and Western Australia, the advice of payment to be received
by the office of payment from the Indian office of exchange under
paragzraph (2) will be te the address of the remitter of the M.0Q. and »not
<o that of the office of issue.

Esceprion 2.—In the case of M.Os advised by Sri Lanka the
pavee's acknowledgements should be returned to the Madras Office of

exchanos,

Exceerion 3.—1In the case of M.Os wdvised by Fiji. the postal
service cover to be received by the office of payment from the Indian
‘affice of exchanee under paragraph (2) will be to the address of the Suva
2 5ce of exchange, and not te that of the office of issue in Fijj.

(3) In the case of an advice of payment required in respect of am
inward “‘through® order (whatin an order issued in a foreign counmity ot
place and adviced to India for payment through the medium of another
foreign country] the advice of payment will be forwarded by the Indian
Tiffice of exchange coacerned to the office of pavment vnaccompanied
oy @ postal serviee cover addressed to the office of issue. In suck case,
the advice of paymént should be signed by the payes in ease of the
find referred to i 1 ash (i) and by the paying postmasier in case
of the kind referred to in paragraph (2) and despaiched to the Indin
Office of exchange concerned in a Postal service cover addressed to the
postimaster of that office.

(4) Tn every case a record of the date on which an advice of pavinent
#s despatched should be kept in the register of M.Os received.
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#7. Certificate of pzyment for inward fnrelgn M.O. paid teo the
sayee,—(1) Whenever a payee of a foreign M.O. desires a certificate of
payment in respect of a foreign M.O. received and paid to him in India
he is recuired to present a written application for the purpose to the
Dostmaster of the office of payme :. The application should show (a)
the name and address of the payee; (b) the name and address of the
ramitter (¢} the amount of M.O. He shovld paya ce aceordmc to the
following rates in postage sfamps b

{i) Twenty Pajse if applied at ibe tm'.!e of payment of the Foreige
M.O.

) Fifty paiss‘ if applied for at any time after payment of the
Order. '

(2) The Postmaster will, after verifying the corrcctness of the
payment of the M.O. grant the certificate in Form F.M.O.-11(a). The
fes paid by means of pustuge stamps should be affixed on the reverse
of the office copy o’r' e certificate and defaced by means of the daie.
siamp. In respect of certificate applied for after the date of paynient,
she post office should make sure about the payment of the order by
making a reference to the ofiice of exchange and/or the adudit office.

{3) The original copy of the gertificate should be handed over to the
_gayee duly date siamped and signad by the Postm aster.

{4) The applications for {he certificates of payment will be kepe
45 tecord in.a separate Guard File for a period of three years after the
%3aue of the certificaies,

RIDIRECTION OF FOREIGN CURRENCY AND RUPEE MONEY GRDERS

8. Redirection of foreigi:_- M.Os,—(1) Inward foreign currency
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and rupee M.Os, should be redirected in the circumstances and accordinz
10 the procedure governing the redicection of inland M.Os.

(2) The redirection of an inward foreign M.C, to a country of
place outside of India, is subject to a fresh charge on account of com-
_ mission at the tate of | per cent on the amount of the order. The
‘indian Office of exchange to which the redirected order is forwarded,
‘will reepver this chiarge by making a deduction from the amount of the

order and will advise a fresh M.O. for the balance to that country
-or place.

Nore.—In the exceptional case of redirection to a country or place
onisidz of India, of foreign M.O. originally issued in India but which
is re-advised by the country of payment to India for repayment to the
remitter, or for the repayment of which the remitter himseif has applied
the provisions of paragraph (2j will be applicable.

$9. Alteration of payee's mame.—If a request for changing the
name of the payee is received from the remiiter tlirough the foreign
postal Administration concernsd, a tez in this regard equal to a com-
mission chargeable on M.Os in Inland Service should be charged from
the amended payee at the time of payment of the M.O., except in the
case of M.Os from Sti Lanka and halaya.

The amount of fee to be recovered should bs converted intc
postage stamps affized on the reverse of the M.Os without being defaced,
‘passing suitable remarks against the entry of the paid order in the M.O.
paid list. The office of Exchange should ask the paying office by means
of a forwarding letter (spacimen form *A’ given below) to recover befors
payment from the amended payee the amount of second M.O. com-
mission. A suitable note to this effect should also be made by the office
of exchange on the body of the M.O. in red ink.

Similar action should also be taken by the Postal Accounts Office
through g forwarding letter (Specimen form ‘B’ given below) while
seissuing a void Forelgn M.O. to the paying office for payment to the
amended payee,

—

—
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~ fresh commission as mentioned in the jetter.

affixed on the reverse of the M.O. passing suitable remark against the -

entry of the paid order in the M.O. paid list. The date of payment
snd the actual amount paid to the revised payee may kindly be intimated
to this office. .

S 1/C. Office of Exchange
No. - dated the ’

Copy forwarded - for information to the Director of Account
{Postal). He will kindly re-issue the M.O. in favour of the revised payee
“derailed above and forward the re-issue M.O. 10 the'office of payment
after mgking a suitable noi€ in red ink on the M.O. that the
spayzent to the ravigsed payes may be made only after the recovery of the

1/C. Ofice of Exchange

FORM B’

{etter to be used by Postal

- {Specimen of the form of a forwarding
gn M.O. fo the Paying,

Accounts office, while re-issuing a void Forei
Office for payment 10 the amended payee) i—

From !

Director of Accounts (Postal),
Postal Accounts, Calentta. Madras

o +
Tac POSTMASTER 3
S
Sub te—
* ER ;
. M.O. NO.ccwsrrmaees=s Dated o
for Rs.... on =
REFCIEACE 3 ooraneemsreesitti? .
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CHAPTER IiI

TELEGRAPH MONEY ORDERS

INLAND TELEGRAPHIC MONEY ORDERS
GENERAL RULES

103. Definition of telegraphic M.O. and advice.—A T.M.O. is a
M.O., the amount of which is advised by telegraph by the post office
of issue to the post office at which it has been made payable. The
telegram advising the remittance is termed a telegraphic advice.

104. Urgent and confidential nature of work.—The work con-
nected with the issue and payment of T.M.Os is of an urgent and
specially confidential nature. It must never be delayed on account of
any other business in which the postmaster or the M.O. Asstt. may be
engaged and postal officials are strictly prohibited from giving any
information whatever concerning the receipt or despatch of T.M.Os.

105, T.M.O. advice books.—(1) Telegraphic advices must be

prepared on the serially numbered forms in the prescribed T.M.O. advice
books are of two kinds, viz :—

(a) (Form M.O.-21) printed on white paper fer inland and Indo-
Ceylon Telegraphic M.O. and

(b) [Form M.O.-21(a)] printed on unbleached paper for TM.Os
to all foreign countries (except Ceylong and Burma). These books must
always remain in the sole possession of the postmaster and no body

230
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should be allowed to have access to them, except the M.O. Asstt. when
he requires them for the purpose of preparing telegraphic advices.

(2) Assoon as a T.M:O. advice book is finished, the first and last
Nos. of the advices contained therein and the period covered by the
dates of their issue should be noted conspicuously on the outer cover.

106. Information in Post Office Guide.—(1) The list of post offices
4n the P.O. Guide should be referred to whenever necessary, to ascertain
the telegraph station to which a telegraphic advice issued should be
addressed. If the office of payment is not a felegraph staticy, the
telegraphic advice should be adircosed to the telegraph station by which
the office of payment is served.

(2) If the ofiice of issue is not at a telegraph station, the T.M.O,
advice should be forwarded to the office-in-charge of the Telegrarh
Office by registered post, the cover containing the T.M.C. advice being
ciearly containing the T.M.O, advice being clearly superscribed “T.M.O.
advice™ The post office at the station where the telegraph cfiice is situated
should pick out such T.M.O. advices received with the registered list
and make arrang=ments to deliver them to the tclegraph office throush
a special messenger,

EXPLANATOIN.—By ‘lelegraph station’ is rieant a station where
there is a departmental telegraph office, a combined post and telegraph
«office. .

Issur OF TerLeGrAPHIC MONEY ORDERS

107. Presentation of T.MLO.—(1) When a T.M.O. is presented
for issue, the M.O. Asstt. should see that the particulars to be filled
in by the remitter are properly and clecily entered in an inland M.O.
form with the words “By Telegrayh Express” or “By Telegraph

- «Ordinary”’, as the case may be, written across it and further see that no
.abbreviated address or code name of the payee is used. For the purpose
of calculating the telegraph charge on the T.M.O. the M.O.P.A. should
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first prepare a rough copy of the telegraphic advice in accordance with
the instructions given in rule 109 adding at the end of it any private
communication that may have been written by the remitter on the
coupon, The telegraph charge, which should be caleulated in accordance
with the instructions contained in rule 328 plus the prescribed supple-
mentary fee and the amount to be remitted should be taken from the
person who presented the order and 2 receipt should be granted to him
out of the book of M.O. receipts {Form M.O.-1 or M.O.-1(s}], but the
following additional entries should be made on.the receipt and reproduced
on the office copy of that document :(—

(a) The words “By Telegraph E-xpresé” or “By Telegraph Ordi-
nary’’, as the case may be, followed by the amount (in figures)
of the telegraphic charge realised.

(b} The hour at which the M.O. is presented.

{c) .The words “‘including supplementary fee”’ should be written
below the word “‘Co--mission”.

(2) If the remitter of a 1 .M.O. writes only the words By telegraph’
across the form of M.O. presented by hLim, without adding the word
“Express” or “Ordinary” to denate the class of the telegram for advising
the remittance, the T.M.O. should not be refused on that account but
should be classed, and charged for, as “Ordinary’.

(3) In cases where the remitter of a T.M.O. finds the space afforded
by the coupon of the form of M.O. insufficient for the private message
which he wishes to have telegrapbed to the payee, he may be aliowed
to continue the message on one or both sides of a piece of paper to be
pasted by him to the lower edge of the coupon, provided that the size of
the piece of paper does not exceed the size of the acknowledgment and
coupon taken fogether,

(4) If one or more reply-paid telegram forms are presented in
payment of the telegraph charge on a single T.M.O., they should be
ccepied in lieu of cash after being scrutinised to see.
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(a) that they bear clear impression of the name and date-stamps
of the office by which they were issued,

(b) that they are signed in ink by a telegraph official,

(c) that they are presented within two month from the date of
issue, and :

(d) that the value and other particulars required on the back of
the form have been properly entered.

108. Ca'culation of telegraphic charges.—(1) The telegraph charge
on a telegraphic advice should be calculated at the rate applicable (o
private telegrams of the class concerned for the actual numbers of words

_ used in the advice.

(2) The following are counted as one word only, irrespective of the
actual number of words which they may contain :(—

(a) The name of the telegraph office of destination,

(b) The name of the post office of issue.

(c) The narﬁe of the post office of payment.

(d) The name of the locality where the payee resides.

(e) The amount of the T.M O. written in both words and figures.

(3) Words by an apostrophe and words joined by a hyphen are
counted as so many separate words, Combinations or alterations of
words contrary to the vsage of the language are not admitted. The
following may, however, be fritten as single words, without either
apostrophe or hyphen :

(a) The names of towns and ¢ »untries.
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(b) Family names of one and the same person.

(c) The names of places, squares, streets and any other kind of
public place.

(d) Integral and fractional numbers written in words.

(¢) Compound words.

oy (4) Figures are charged for at the rate of five digits te a word,
each group being charged for separately. Bars of division or other signs
.count each as a digit.

Examples
89103 (5 characters) 1 word.
2.8 (3 s ) { word.
2242-8 (6 = ) 2 words.
18 (2 5 ) 1 word.

(5) Every word containing more than 15 leiters should be counted
-and charged for as two words.

(6) Names of places, persons, and titles are counted as written by
the sender, but the sender may be helped to join such mames in accordance
awith the usage of the language, so as to reduce the charges.

Examples
False Point - 2 words.
Falsepoint 5 1 word.
Parsi Bagan o 2 words,

Parsibagan ~ 1 word.



Chap, 111]

240

TELEGRAPH MONEY ORDERS

[103

Mechua Bazar
Mechuabazar
Bowbazar Street
Bowbazarstreet
Budhwar Peth
Budhwarpeth
Lieut-General
Lientenant general

Lieutgeneral

2 words.

1 word.

2 wards.

| word.,

2 words.

1 word.

2 words.

2 words.
(17 letters)
1 aworl.

(7) The following examples of counting the numter of chargeable
words in inland T.M.O. advices and calculating their cost :—

From (Telegraph office of origin)—

Example 1

Chargeable

Ordinary Express

words

Ambala Free Free
To (Office of destination)—
New Delhi 1 1
1 2 3
Text. DI 239 Ramlal
4
Seventynine 79
5 -
Statesman 5 5
Private communication to payee—
1 2 3 4 i
Letter posted Await arrival 4 4
Total No. of chargeable words 10 10

The private communication is not charged for in this case

total number of words does not exceed 10.

as the:
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Example 2

Chargeable words

Ordinary  Express
From (Telegraph effice of Originy—

Calcutta F_[{:e Free
To (Office of destination)—
Bombay { H
Tz 3= S5
Text CA 253 Bepinbehari Das
5 6 7
Fifty (50) Ramchandra Bose
8 9
Shopkeeper Newbazar 9 9
{Private communicatien to}—
1 2
Quite well 2 2
Tatal Chargeable words 12 12
Example 3

Chargeable words

Ordinary Express No. 1 Post office of
; payment
From (Telegraph office of origin)—
Katwa Free  Free No. 2 Telegraph
: office of destination
To (Office of destination)—
Shahadara Delhi
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i 3 4
Text CA 253 Jadunath Banerji 2 2 No. 6 post office of
3 6 7 issie
Post Dainhat Two Hundred Fifty 250
8 9
Nagendranath Mitra
10 11
Shopkeeper  Newbazar 11 11

4 Private Communication to payes)—
1 2 3 4 ) 6

In full payment of all due 6 6
Total chargeable words 19 19
Erample 4

Chargeable words

Ordinary Express
#rom (Telegraph office of oricin}— '

Bangalere Free . Free
To (Office of destinatior —
1 2
Puklita Sarai Javuour 2 2
1 2 3 4
Text MS 253 Puranchandra Gurta
5 G
Post Cavalry Road
7
Three Hundred Sixty-Five 355 No. | post office of

payment
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8 9 10 No. 2 telegraphioifice
Ramaabaator Singh Shopkeeper of destination

it 12 13 14
42 Bansi Babu’s Lane

15 INo. 6 post ofice of
" issue
Rayar Chawk 15 15
{Private communication to payee)
1 2 2
Come first train 3 3

Total chargeable words 20 20

109, Preparation of telegraphic advice and postal confirmation.—
{1) A telegraphic advice should then be prepared in the inland T.M.O.
advice book (Form M.O.-21), in triplicate by means of carbonic process.
The text of the advice should consist of the following items which must
e entered in the order in which they are given below :—

{a) Abbreviated name of Home Postal Accounts Office, {i.e. “C.AY
for Calcutta, “DI™ for Delhi, “MS” for Madras, “NP” for
Nagpur, “K* for Kapurthala and “MH" for Hyderabad).

{b) No. (taken from the book of M.O. receipt].
{c) Remitter’s name.
{¢) Name of the H or 8.0, of issue preceded by the word “Post®,

{e) Amount of the T.M.O.' in words, written in capital letters.

without the words “Rupees’ or the abbreviation “R” entered:

before it,
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(f} Amount of the T.M.O. in figures, withont the word “Rupees”
or the abbreviation *“R*” entered before it.

(g) Payee’s name and address.

(h) Private communication (if any) from the remitier to the payee.

(2) Specimens of advices are given at the ead of this paragraph.
Attention should also be paid to the following points in preparing
advices i—

(a) Advices refating T.M.Os payable at B.Os should always be
addressed to the telegraph office of the account office.

(b) The name of the post office of payment should be entered
in the “Address to”, followed by that of ihe telegraph office
of destination against the entry “To (Office of destination)”,
thus, To (Cffice of destination) Shahadara (non-combined
S.0. of pavment), Delhi (telegraph Cffice of the destination).
If there are two telegraph offices of the same name as the
telegraph ofiice of destination, the name of the S:ate or district
should be added after the entry of the name of the telegraph
office in the T.M.O. advice, In cases ia Which the names of

the post office of payment and of the telegraph office of

destination are the same, the name should be written only
once to indicate both the post office and the telegraph ofiice,

{c) In cases in which the name of the post office of issue zind of
the telegraph office of despatch are the same, no entry should be
made in the telegraphic advice of the name of the post office
of issue.

{d} TIn entering the name of the remiiter and the name and address
of the payee in telegraphic advices, care as “Messrs® before
names of firms and “No™ before the figure of figures denoting
the No. of house in a strest, The address of the payee must
contain all the particulars necessary to ensure his being found
without search or enquiry. In the case of large towns, the
name of the street and the No. of the house must be given,
or, in the absence of these particulars likely to help in tracing
fiim at once must be specified.
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() The private communication must be written below, but
separated from, the next of the telegram, the signal of separa-

tion (...

.

vereees -voo) being given between the text of

telegram and the private communication.

(1

Specimen Advices

(27

T.M.0O. issued from an
office (H or 8) at a
telegraph station pay-
able 2t an office (H or

§) at a telegraph
station.
Tao Bombay

{Abbreviaied name of
the Home Postal
Accounis Office) 253
Jadunath Dey FIETY
50 Wailash Chunder
Bose, Shopkeeper, New
bazar (Private com-
‘munication if any)

- FIFTY

T.M.Q. issued from an
office (Her 8 at a
nonstelegraph stetion
payable at an cifice (H
of §) at a mnop-tele-
graph siztien.

To Shahdara

(Abbrevicted name of
Home Postal Accounts
Office) 253, Jaduaath
Dey Post Shyamnagar
50 Kailask
Chunder Rose, Shop-
keeper, MNew bazar
(Private communica~
tion if any)

€)]

T.M.O. issued from an
office (Hor 8) at a
nen-telegraph  station
payable at an office (H
or S} at a telegraph
station.

Delhi To Rishra

{Abbreviated name of
Home Postal Accounts
Cffices) 253, Jadunath
Dey Post Derapur
FIFTY 50 Monighosh,
Post Mahash (Private
communication if any)

(3) The amount of telegraph charges recevered in cash should be
transferred fo the Signaller along with the T.M.®. advice, The Signaller
will issue a receipt in RE 49 to the M.@. Asstt, who will paste the
same on the back of the T.M.O. advice retained by the Post Office.
The No. and date of receipt granted by the Sigmaller sheuld be noted on
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the original «f the T.M,O. advice by the Signaller himself. The
reply paid telegraph forms in payment of the telegraph charges if any
should be atisched to the original of the T.M.O. advice sent to the
telegraph office. '

(4) The telegraphic advice and postal confirmation should be
placed with the M.O. form presented by the remitter before the post-
master, wha will :—

(a) compare the copies of the advice with the M.O. and see that the
T.M.O, advice is correctly prepared,

(b) sec that charges collected including the reply paid telegraph
forms sitached represent ihie corrept charge and verify the
amoeunt as noted on the office copy of the M.O. zeceipt.

(c) Examine after issue of the T.M.O. that the receipt for the
telezraph charzes in form M.R.-49 as given by the signaller
has been pasted on the back of the duplicate copy of the
T.M.O. advice, and enter therein as well as on the postal
confirmation copy of the advice, the number and date of the
receipt, under his initials.

Whe postmaster will then sien all the three copies of the advice finally,
the documents should Be stamped with the round M.O. stamp.

(5) The postmaster wmust carefuily examine the T.WL.O. advice
book before signing a T.M.O. advice and satisfy himself that an advice
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has not already been issued for the T.M.O. placed before him. This
check is specially necessary in offices which have long hours of business,
or when different clerks are in charge of the M, Q. branch during the
day, or when the deputy postmaster is authorised to sign T.M.O. advices
during the absence from duty of the postmaster.

Note~—When a T.M.C. issued appertains to the menth of account
following that in which it was actually issued, the first {hree [etters of
the month of account should be entered in the telegraphic advice afier
the No. of the T.M.O. as shown in the specimen below :

“(Abbreviated name of the Home Postal Accounts Office} 842 Nov.
Jadunath Dey post Derapur FIFTY 50 Kailash Chunder Bose
shopkeeper, New bazar (private communication, if any).””

110, Adinstment of short or excess realisatien.—(1) In cases of
short rezlisation of telesraph charpes, gn undercharge memorandem
will be received along with the duplicate or fower copy of the T.M.O.
advice from the felegraph ofiice by which the advice was issne. On
receipt of this memorandum, the postmaster should at once recover the
amount of the vndercharge from the official in fault and send it direct to
the telegraph office, together with the particulars of the TM.O,ina
cover which should be regisicred cn service when the telegraph office
happens to be at different station. The latter office should send the
reecipt which shopld be pasted to the memorandum and filed with the
office copy of T.M.O. advice kept in the Post Office.

(2) In cases of overcharge, no refund will be alfowed except on
the written application of the remitter of the T.M.O. when such an
application is received, the postmaster of the office of issue, if it is a
a2 combined office, should himself grant the refund uonder the
-prescribed procedure. If the office of issue is not a combined office,
the postmaster should forward the application with the particulars of the
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T.M.O. in question to the telegraph office which issued the advice. If

the latter office is not at the same station as the former, the application
should be sent through the post office af the telegraph station. On
receipt from the telegraph office of a memorandum authorising the
refund, the amount of overcharge should be paid to the remitter,

11i. Despateh by office af telegraph station.—(1) In the case of an
office situated at a station whe e there is a Government telégraph office the
original and duplicate copies of the telegraphic advice should be detached:
from the T.M.O. advice boek and sent to the telegraph office in a T.M.O.
envelope (Form M.O.-27) which sheuld be marked “Express” or
“Ordinary', as the case may be, each pair of advices being enclosed
in a separate envelope. When the office of the issue is itself not 2
telegraph office and the telegraphic advices have to be forwarded io the
telegraph office in the station, the despatch should be madethrough.
special messengers.

(2) The telepraph master (or the telegraphist in charge ¢f the
telegraph oftice) will £l up, sign and stamp both copies of the tele-
graphic advice, retain the original copy and return the duplicate in a
closed cover to the address of the posimaster, who should have it pasted
in the T.M.O. advice beok.

(3) The third copy which constitutes the postal coniirmation should
be detached and sent in an unregistered cover to the H or 5.0. of
payment or office of exchange concerned simultanecusly with the
despatch of the T.M.O. advice to the telegraph office. Each postal
confirmation should be enclosed in a separate cover mu k- “Posial
confirmation’ in red ink. In the case of postal confirmations addressed
to the post offices shown in appendix 7 of Classified list of Indian Fost
Offices for which town delivery sorting is done by the R.M.S. the full
address of the payee, as written on the postal confrmation, should be
copied on the cover in which it is to be enclosed.

(4) In the case of a combined office, the efMcial im ckarge of the

—
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telegraph hranch will perform the duties of the telegraph master for the
purpose of this rule.

112. Despatch by cffice at non-felegraph station.—In the case of
an office situated at a station where there is no Government Telegraph
Office, both the original and duplicate copies of the telegraphic advice
should be despatched by first mail registered on service to the office
in charge of the telegraph office which serve the post office of issue duly
superseribing the word T.M.O. advice on the registered cover. The
post office situated at the station where the telegraphic office js situated
will transfer the cover to the officer in charge as quickly as possible
through a special messenger. The officer in charpe of the telegraph office
will fill up, sign and stamp both the copies of telegraphic advice, retain
the original copy and return the duplicate to the office of the issue
(bv service Registered Post) which should have it pasted in the relevant
T M.O. advice book.

(2) The postal confirmation should be forwarded to the office of
ezchange as the case may be by unregistered post immediately after the
despatch of T.M.O. advice to the telegraph office.

(3) If the despatch of telegraphic advices as ordinary services
registered letiers is likely to cause delsy in their disposal in the office
of receipt, the service registered covers containing the advices should
be forwarded in a telegraph bag, These envelopes should be entered
in the registered list which accompanies other registered letters, but a
note should be made at the foot of the registered list, explaining that
the articles have been sent separately in a telegraph bag, The telegraph
bag should be sent outside and treated as an unusual mail.

1i3. Disposal of T.M.O. filled up by remitter— When thé tele-
graphic advice has been despatched, the M.O. Asstt. will cross ont in
ink the upper porfion of the M.O. form, fill in the No. and date of the
M.D, write the name of office of issue immediately before the No.
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and sign the M.O, form in the proper place. No other entries will be
made in the form nor rust it be stamped with the month stamp, the
oblong M.O. stamp and the Postal Accounts office stamp, The
acknowledgment and the coupon, without being separated from each
other, will be cut off from the M.O. form and pasted along the upper
=dge of the revesse side of the copy of the corresponding advice in
the T.M.O. advice book, whether there is any private communication on
the_coupon or not. The remaining portion of the M.O., after it has been
examined and signed by the postmaster, will be put aside for despatc i
with the list of M.Os issued in which it is entered.

114, Isswe of T.M.Os during clesed hours in telegraph office.—
(1) The conditions governing the issue of a T.M.O. frem a post office
at a telegeaph station during the hours when the post office is open for
the purpose but the telegraph office of despatch of the telezram office
of destination or an intermediate office is clesed, will be found in
Section I of the P.O. Guide.

(2) In such cases, the T.M.O. should be accepted but if it is
“intended that the telesraphic advice should be despatched at once the
remitter must mark the telegraphic M.O. “Express’” and pay the
prescribed exira fee. Information as to the working hours of telegraph
sftices will be found in Section II of Vol. 1I of Telegraph Guide.

(3) In cases in which an exira fee is realised, the entry “Extra
fee (amount of fee in words)” should be made across the M.O.
receipt, before it is detached from the book, in addition to the other
entries prescribed. The entry “Extra fee (amount of fee in words)”
should also be writien below that space on the advice and re-produced
by carbonic process on the lower copy. The advice, which in order
respects should be prepared in the usual way should then be despatched
-without any delay.
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(4) When the extra fes or a portion of it has to be refunded to the:
remitter, the following procedure should be followed :(—

(2) If the telegraphic advice concérned was sent to a departmentat
telezraph office for despatch, the telegraph master of that

office will send the amcunt to be refunded to the postmaster

in cash. The postmaster should Tepay the amount fo the
temitter on his signing a receipt for it. This receipt should:
_then be tled with the office copy of the telegrephic advice.

{b) If the telegraphic =advice was prepared in a combined post
office, the postmaster should refund the amount on his own
authority as prescribed by the rules,

115, Issue of duplicate telegraphie advice.—On receipt of am
Intimation by telegraph that a teiegeaphic advice has not réached the
office of payment, the oflice of issus must repeat the advice it an orgdinary
service messags, adding the word “Duplicate” as the last word of the
text of the messuge. The postmaster must also at once report the
mis-carriage of the original advice o the Superintendent of Post Offices
who should ascertain the disposal of the original advice by enquiries from
the concerned offices and take surtable notice in case of loss of the
miessage or iLs mis-cartiage,

Note 1.~ If intimation of logs, or a complaint regarding non-payment
of a T.M.O. is received by the office of issue otherwise than through
the office of payment, the postmaster should satisfy himself by telegraphic
saference to the office of payment that the order has not been paid.
He should also salisfy himself by carefully examining the journal of
M.Os issued, the register of T.M.Os advice book that the TM.O. bas
ot been paid to the remitter. A duplicate advice should then be
prepared as prescribed in the rule above or the amount of T.M.O. shouid
be repaid 1o the remitter, as case may demand.
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Notk 2.—When a duplicate advice is issued the fact should be
noted on the original relevant advice in the T.M.O. advice book,
Before a request for the issue of a duplicate advice is complied with,
the original advice should be examined to ascertain whether a duplicate
has already been issued or payment has already been made to the
temitter. A second duplicate must not be issued, unless and until the
Tass of first duplicate before payment has been clearly established.

NoTtk 3.—See rule 42.

i16. TM.O. received from B.Os for issne.—T.M.Os received for
isetie from B.Os in direct account with the office will be made over
under receipt by the sub-account P.A. to the M.O. Asstt. together with
cash or reply-paid telegram forms represeating the cost of the telegrams
for the T.M.Os. These will be dealt with as if the crders have been
presented for issue at the account office, except that the M.O. receipts
for the remitters which will be prepared in the same way as those for
ordinary M.Os received from B.Os for issue will be made over to the
sub account Asstt.

117. T.M.Os issued by S.0s.—(1) For any date on which T.M.Os
are issued by a S.0. particulars of the issues .will be entered in the
8.0. journal of M.Os issued. Thae carbonic copies of the receipt given
to the remitters, together with the M.Os filled up by the remitters
without the acknowiedgments and coupon portion will be submitied to
the H.O, with the daily journal of M.Os issued. See rale 113.

(2) In H.Os, the M,O. Asstt. should compare the earbenic copies
of the T.M.O. receipts with the entries in the list,
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118. Eniries in journal of M.Os issued.—(1) The particulars of
T.M.Os issued by the office and the B.Os in direct account with it
stiouid be entered in the journal of M,Os issued in the same manner us
particulars of other M.Os issusd, the amounts being entered under the
head “Commission” should be the postal fees (inclusive of the supple-
mentary fee) only, exclusive of the cost of telsgrams.

(2) The T.M.O. advice bock, the M.Os and the entries relating
thereto must be examined daily by the postmaster, in @ manner similar
to that prescribed for ordinary M.Os and the T.M.Os should then be
signed by him. In carrying out this examination, the postmaster must
‘see that the amount of the telegraph charges as shown in the office copy
of the M.O. reccipt agrees with the amount of telegraph charges
mentioned in the receipt granted by the signaller and pasted on the back
of the office copy of the T.M.O. receipt.

Excrrrion.—Whenever convenient, a Presidency office, or under the
-orders of the Head of Circle, any other office may enfer its own T.M.O.
isstres (including those of its B.Os) on separate sheets of the joursmal of
M.Os issuzd.

Nore—If a T.M.O. is issued by an office on a working day affer
the journal is closed or if all T.M.O. is issued by an office on a Post
Office holiday, the only record of the tramsaction will be the entry in
the book of M.O. receipts. The issue should be stiown in the journal
of M.Os on the following working day and included in the total for that
.day, but the actual date of issue must be entered in the journal,

PaymeNT OF TeLegrariic Monsvy ORDERS

119. Receipt of telegraphic advice from telegraph office—A
‘Government telegraph office receiving a telegraphic advice will send out
2 copy of it for delivery to the postmasier of the office of payment,
% the latter is situated within the free delivery radins of the telegraph
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office, otherwise, the advice will be deliverad te the lecal post office
for onward transmission by post to the post efice of peyment, If the
names of the post office of payment and of the telegraph office of
destinatien arg the same, the advice will ivariably be delivered to thas
particular pest office which bears the same name as the teleseaph office.
The advice will be received enclosed im a cover wilh the No.
of the telegram entered in the peon’s delivery receipt. Against this
entry, the pessmaster should impress the datc-stump amd mete the time
of receipt wader his initials. The advice must be earefally sxamined by
the postmaster to see whether it is signed by tle receiving telegraphist
and by the telegraph master and. if any discrepancy exists, eaquiry must
be made by telegraph from the office of issme, and intimsation of the
error must also be given to the Head of the Cirele. The s#me procedure
will also’ be followed in combined offices in effecting twe delivery of
telecraphic M.O. advices except that the advice will bear only the
signature of the receiving signaller and need nof be enclosed in cover.

Note 1.—In the exceptional event of a telegraphic advice being
received direct from the local rajlway telegraph office, instead of the
Government teiepraph cffics, a receipt should be given to the railway
telegraph ofiice and the telegraph advice should be forwarded to the
Government telegraph office, whence it will be returned to the post
office in the manner described above.

Note 2.—A T.M.O. advice addressed to a local combined office
i.e, to a combined office at a place where there is more than one
telegraph office and received at the Central telesraph office during hours
when the combined ofiice is closed, will be held over in that office
and sent to the [ocal combined office when it opens next unless late fee
is paid.

120. Disposal of telegraplic advices for onward transmission by
post.—(1) Telegraphic advices received from the telegraph office for
onward transmission by post will be forwarded by first mail fo destination
in a service cover after noting on the cover the serial no. of each T.M.O.
Advice emclesed in the cover.
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(2) In H.Os in all cases in which advices are payable at S.0. it
will be the duty of the head postmaster with which the S.0. is in account
to see from the last daily account received from the S.0. that it is
provided with funds for the payment of the iclegraphic advice, and, if
mct, to provide it with funds.

121. Eniry of felegraphic advice in regisier of feiegraphic M.Os
rei:eived.--(l) Particulars of each telegraphic advice received for payment
{Whether at the office or at a B.O. in direct account with it) should,
before it is mada over to the M.O. Asstt. for the preparation of the
T.M.O. receipt, be entered by the postmaster in the register of T.M.Os
‘received [Form M.O.-3(a)]l. The date of exch day’s transactions should
be written on the line immediately above the eniries relating to these
transactions. Telegraphic advices should be numbered in consecutive
series which sheuld bagin every month or every year as may be decided
“by the Supdt. or first class postmaster.

(2) A service messaze, issued under rule 115 should be treated as
2 telegraphic advice for payment. In order to guard against the double
~payment’ of 2 T.M.O. in the event of the original advice being received
atter payment of the T.M.O. has been made cn the duplicate advice,
“the M.O. Asstt. should for ome week keep a careful watch over all
T M.O. advices received and check them with the special register
‘prescribed in rule 139(32).

(3) If a telegraphic advice is received for payment on a Post Office
holiday or on a working day after the journal is closed, it should be
entered at once, apainst the date of receipt, in the register of T.M.Os
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Teceived. 1If the amsunt is paid on the day of receipt, the payment
should be shows in the journal of M.Os paid on the following working
day and imeluded in the total fer that day; but the actual dute of payment
should be moted both in the register and journal. The signed T.M.C.
receipt or if, unpaid, that T.M O. receipt zud its amount must, as an
absolute rmle, be retwrned to the ML.O. Assit, or. in Lis absence, to the
postmaster by the postman on the day of receipt before he finally leaves
the office for tha day and obtain his signature in the register.

(4) When a T.M.O. is not given out for paymeni on the date of
receipt or having been given out is reiorned unpaid and is re-issued
for payment, a fresh entry of it should be made in red ink, in the
register under the date on which it is issged or re-issped, as the cass
may be, and a note “Re-entered ou (date)”’, should bz made against tlie
last previous entry of the order. When any such order is paid or
otherwise disposed of, the necessary entries showing the disposal should
be made against the last red ink entry of the order in the register. The
entries relating to the dates on which confirmation is due, oa which i
is actually received, and on which reference is made for overdue
confirmation, should, howsever, be mads against theore ical entry of the
order in the register.

(5) The procedure laid down in rule 50 should be followed in
dealing with T.M,Os in deposits except in the case of T.M.Os which
should, be re-issued for payment on Post Office holidays other than
Sundays.

123. Telegraphic advices received by post.—(1) When the office
of payment is at a non-telegraph station, telegraphic advices for payment
will be received by post in a service cover from the post office at the
telegraph station hy which the office of payment is served. A telegraphic

- e W — st SL a1 L hsaenisad b tha mactmacter f sel
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that there is no error in it, and then dealt with in the manner prescribed.
for those received by telegraph. The covers in which the advices are
received, should be attached to the original advice and retaived for i8
months and then destroyed along with the latter,

123, Ereparation of T.M.O. Receipt.—(1) The M.O. Assit. will
prepare a T.M.O. receipt and acknowledgment (Form M.O.-24) (o be
signed by the payee, being careful correctly to enter therein the naine
of the office {H or S) of issue, and, when the office of issue is a 8.0.,
also to write the name of its H.O. in brackets, after the name of the
S.0. in the upper (or “‘Receipt’”) part of the form. He must enter in
bold capital letters before the No. of the M.O., the abbreviated name-
of the Home Postal Accounts Office as shown in the telegraphic advice
and should transcribe, on ihe space provided below the acknowledg-
ment, any private communication from the remitter to the payee along
with the name of the remitter and of the office of issue which appears.
in the telegraphic advice and impress fhe date stamp on the space provided
in the coupon portion. The entries to be filled up by the M,O. Asstt.
in the T.M.O. acknowledgment will tz the No., date and amount of
ihe order on one side, and the names of the remitter and post office of

issue on the other side. The place for the address of the remitter will
have to be left blank.

" (2} The T.M.O. receipt and acknowledgement and the telegraphic
advice, with the register of T.M.Os yeceived, should be placed befurs
the postmaster, who should impress the round M.O. stamp in the
place provided for the purpose on the receipt after comparing the entries
in the receipt and acknowledgment with those in the telegraphic advice
and the register of T.M.Os received and satisfying himself that the
amount is correct and that private communication (if any) has been
correctly transcribed in the receipt. The postmaster will also be
responsible for seeing that the names of the office of issue and its Homs
Postal Accounts Office have been correctly entered in the receipt before
he stamps it. The T.M.O. receipt and acknowledgment will then be
retured to the M.O. Asstt. along with the register of T.M.Os received.
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(3} As the limit of amount for payment by a single posiman
-preseribed in paragraph (1) of rule 26 includes T.M.Os as well, the
“nstructions Jaid down in paragraph (2) of that rule should be attended
to and the necessary precautions should be taken by the postmaster
before T.M.Os are issued for payment.

NoTE.—It is of the utmost importance that the name of the H or
S.0. which actoally isswes a T.M.O. advice, should be correctly and
fegibly entered in the T.M.O. receipt. If, to rectify errors in this
respect, it becomes necessary to issue telegrams, the appropriate punjshing
Authority shall determine whether the cost of the telegram should be
tecovered from the official or officials at fault.

124. Payment of remitance—(1) The M.O. Asstt. should note
in the register of T.M.Os received opposit the entry of the telegraphic
advice, the amount of the T.M.O. receipt, in words and figures, and
the name of the posimen or trustworthy office messenger (who may be
a packer, letter-box attendent, or mail attendent by whom payment is
“to be made to the payee st his residence. The T.M.O. receipt and
acknowledgment should be handed at once to the postman, or messenger,
who should be required to sign for the document against the entry
of the telegraphic advice.

In the H.Os, the register of T.M.Os received should then be sent
to the treasurer, who will pay the postman, or messenger, the amount
noted against his namre in the register, and require him to sign for the
amount, in words and ficures, in the register. The amount given to
the postman or messenger will be entered in the treasurers’ cash book

“{Form A C.G.-2) and should be attested by the initials of the M.O.

Asstt, in the same mauner as the amounts made over to postmen four
payment of ordinary M.Os.
(2) 1f payment is to be made threngh 3 vﬂlage postman, the T.M.O.

~receipt and acknowledgment shesld e made ever to the sub-account

Asstt. the money to pay the value of the T.M.O. w1llbe0btamed by
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B e
gramine them 1o Se€ {hat they have been propenty stamped by 1h:e S.0s
heen paid. The

and duly seceinted, and hat the corrsct amounts bave
T.M.O. receipis should be put aside for despatch 16 the Postal Accounts

Offices concerned with the S.0. journals of M.Os paid.

141, Entries in journals of %.0s paid.—(1) The particulais of
T M.Os paid by the office and the B.Os in direst account with it should
be enferad in the journals of M.Os paid in the same gmanner as particu‘ams
of other M.Os paid, tie amount being entered in the separate columu
providzd for this purpose. The T.M.O. receipts and the entries relaling
thereto should be examined daily by the postmasters A accordance with
¢he instructions in rule 49

(2) Special care must be taken to enter T.M.Os in the appropiiate
jourmals of M.Os paid, and for this purpose the¥ shouli be sorted
according to Postal Accounts Offices, reference to the gbbreviated NAwe
of the Pestal Accounts Office of the (original) office of issu® as shown
jmmediately before the No. in eacd telegraphic advice. The office of
payment should be guided by the entry of the month of account in the
advice in sorting telegraphic advices according 1o the monid of 1ssue-

See also Note pelow rule 109

EXCEPTION.— Whenever convenient, 2 Presidensgy office, or under
¢he orders of the Head of the Circle, any other office may enter ifs OWR
T.M.O. payment {including those of 1is B.0s) o geparaie sheets ©f
journals of M.Os paid.

i33. Disposai of T.M.O. acknowledgments.-*(l) The TM.C.
gcknowledgments pertaining 10 payments made at the office and the
B.Os in direct account with it, should be placed before the postmaster
4n the same way 3as the acknowledgments relating o ordinary M.OS,

and, &aier the postmaster has satisfied nimself that there is an
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office, the T.M.O. receipts and acknowledgments should be made over
to the sub-account Asstt. to be sent to the B.Os in the same manner
as ordinary M.Os for payment by B.Os. [n the telegraphic advices
amount to more than Rs, 1000 in one day for payment to any person,
the instructions contained in rule 125 should be communicated to the
branch postmaster. The signed T.M.O. receipts and acknowledgments
will be received from the sub-account Asstt. and should be disposed
off in the same manner as those in respect of telegraphic advice paid by
the office.

125. Dispesai of T.M.O. receipt.—(1) As soon as T.M.O. receipt
signed by the payee is received by the M.O. Asstt. the date and the
hour of payment should be mnoted aga'inst the sutry in the register of
T.M.Os received. The T.M.O. acknowledgment should be cut off and
dealt with i the manner described in rule 132, The T.M.O. receipt
should be impressed with the oblong M.O. stamp in the presence of
- the pastmaster, and put aside for despatch to the Postal Accounts Office
concerned with the [ist of M.Os paid for the account period concerned.

(2) In S.0s, the T.M.O. receipt should be gespaiched to the H.O..
with the appropriate daily list of M.Os paid.

139. T.M.Os paid by S.0s—(1) For any date on which T.M.Os
are paid by a S8.0. particulars of the payments will be entered in the
appropriate S.0. journals of M.Os paid [Form M.Q.-14(a)] submitted to
the H.O.

(2) In H O., the T.M.O. receipts signed by the payees, which are
received with the daily journafs, will be made over like ordinary paid
orders by the Sub-account Asstt. to the M.O. Asstt. The latters should
<ompare the T.M.O. receipts with the entries in the journals, and
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" M.O. Asstt. in'the same manner as money for the payment of ordinary
M.Os.

175, Payment of T.M.Os by cheque.—The payment of a T.M.O.

will be made by cheque provided that the payee gives a declaration to

¢he effect that he desires payment of the T.M.O. by cheqae in lieu of

cash payment. The procedure of making payment of a T.M.O. by creque
will be the same as given in Rule 46.

136, Payment of TM.Os amounting to more than Rs. 1008 in
sme day to amy peison.—(1) T.M.Os amounting to more than Rs. 1600
in one day should not be paid 1o any person who is not either perma-
qnenily resident within the jurisdiction of the office of payment or
personally known to the postmaster, until the postal confirmation of
the telegraphic advice has been reccived, unless in the meantime the
payee can getarespectable local rasident to stand surety for him by
executing an indemnity bond for the amounl in Form M.O.-25. The
official by whom the telagraphic advice is entered in the register of T.M.Os’
ceceived should see that this rule is observed.

2) A stamp duty payablc by the party concerned on the indemnity
Hond, 1n non-judicial stamps shall be according] to fthe scale of stamp
duty in force in that particular locality.

(3) The indemnity bond_should}be disposed 'of in "accordance with
ule 34

127. Return of amount of ucpaid TMO.—If a T.M.O. receipt

s brought back unpaid, the amount entered in it should be returnad o
the treasurer In accordance with the procedure for the

e = “E-
freturn, ol the
amounts of unpaid ordinary M.Os.

123, Telegraph advice for payment by B.O.—In the case of tele-
sraphic advices received for

payment at B.Os in direct account with the
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the village postman from the treasurer in the same manner as wmwoney
for thie payment of ordinary M.Os.

(3) The signature of the payee must be taken on the T.M.O.
receipt and acknowledgment for the amount paid to him, and tre
postman, village postman or other official by whom the payment is
made should also be reguired to sign the T:M.O. receipt Payee of a
T, should note the amount of the TM.O. in his own hand in the
acknowledgment. The signed T.M.O. receipts and acknowledgments
will be made over to the M.O. Asstl. in the same manner as ordinary

M., Os paid,

(4) The postman, village postman, or other official entrusted with
the payment of the remitiance, shou!l be reminded of the gemeral rule
to insist on satisfactory proof of the payee's identity, his attention
being drawn o the “Special Instructions” printed on the cover of the
postman’s book or the village postman’s register. If there is the least
doubt as to the payee’s identity, the posiman should request the person
claiming to be the payee to come to the post office and receive payment
vnder the orders of the postmaster. If the postmaster is not satisfied
8s to the identity of the payee, he should communicate at once by
telegraph with the office of issue with a view to ascertain the wishes
of the remitter s to whether payment should be made to the claimant
or the money repaid te him. The remitter’s wishes should be com-
municated to the office of payment by telegraph, if the remitter pays
the cost of the tclegram, etherwise by posi.

(5) If the payee of a T.M.O. resides in a Iocality served by a
village postman the T.M.O. should be paid to him by the village post-
man in the ordinary course of delivery. The fixed beat of a village
postman should nct be breken for the purpose of payinga T.M.O.

A_. In 8.0s, where there ate no treasurer, money 10 pay the value
of a T.M.C. will be obtained by postmen and village postmen from the
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postal confirmation, or in the event of the posial confirmation being
recived before the telegraphic advice the oiice of issue must be communi-
cated with immediately by telegraph.

NotE.—Any discrepancy between the telegraphic advice and the
postz] confirmation should be communicated at once to the payee of
the T.M.O. to whom the correct information, as soon as it is ascertained
from the office of issue, should also be furnished.

(2} If there is a discrepancy, it should be adjusted on receipt of
2 teply from the office of issue. The record of the transaction should
be corrected, if necessary, and if an alternation of the amounts as involved,
+4he different should be adjusted by crediting it under the head “iin-
classified receipts”, or by charging it usder “Unclassified paymens”,
as the case may require. In every such case, a report stating the fact
and how adjustment has been or will be effected should be seat to the
Postal Accounts Office as soon the correct information is received from
theffoitice of issue. There will be no objection, however, to the sub-

-mission of the report being delayed for one day if there is real prospect
of adjustment being made within that time.

(3) If the postal confirmation has been rcceived before the tele-
.graphic advice the M O Asstt. should enter particulars of the telegraphic
#1.0. tn a special register having heads for i—

{a} Ne. of T.M.C.

{b) Date of issue.

(e} MName of office of issue.

(@) Name and Address of payee.

(e) Amount.

{f) Date of reccipt of origignal or duplicate advice with reasons
for delay in case of non-receipt of the original,

«{g) Time of receipt of original or duplicais advice.
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advice. If an intimation is received that the duplicate was forwarded
to another office, the matter should be pursued with that office. If no
information about disposal of the duplicate is received within two weeks.
or if double payment comes to notice it should be reported immediately
to the Supdt. of Post Offices.

137. Loss of T.M.O. acknowledgments—Where {he T.M.C.
acknowledgment is lost but a communication about the date of payment
is received from the office of payment, the office of issue should inform
the remitter accordingly. But if 1he office of issue calls for a certificate of
payment, the office of payment should prepare and send it (of necessary)
also on the basis of memo. of admission of payment.

138. Disposal of telegraphic advice.—Telecraph advices received
should, after the T.M.O. relating' to it has been paid, be kept on record
in the postmaster’s personal custody, with the respective postal con-
firmation for eighteen months from the date of receipt, after which they
should be destroyed.

Norte.—In case where a seryice miessage in respect of a T.M.O.
is issued under rule 115, the term ‘‘telegraph advices” include the
original and the duplicate advices, if any of them is received subse-
quently after the payment of the T.M.O. The postmaster should,
however, make 2 note on the advice received subseguently about the
pavment having already been made.

132. Disposal of postal cenfirmation.—(1) On receipt of the postal
confirmation from the office of issue, the postmaster should see that it
corresponds with the telegraphic advice and record of the fransaction in
the register of telegraphic M Os received, note the date of its receipt in the
register, and then sign and stamp it with the round M.O. Stamp. The
postal confirmation should then he pasted to the back of the telegraphic
advice and filed in the order in which the T.M.Os are entered in the
register of T.M.Os received [M.O:-3(a)] after the serial number assigped
to the T.M.O. has been noted on it so that it may be easily traced.
In the event of any discrepancy tetween the telegraphic advice and the
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authenticating it with round M.O. Stamp and his signature. While
sending it he should state that the duplicate is being issued as no
acknowledgment or intimation regarding the disposal of the originat
advice has been received and all precautions shouid be taken against
the double payment. Suitable remarks about issue of duplicate should
be made on the original T.M.O. advice.

135. Payment of T.M.O. on the basis of duplicate Advice.—
On receipt of the duplicate advice in the office of payment the
Postmaster should jmmediately check if its original was received
and paid earlier. If so, he should write the words “Cancelled” in bold
letters across the duplicate, give remarks (under his signature and date)
about the date of payment and disposal of acknowledgment and return
the duplicate to the office of issue by ordinary post. Suitable remarks
about this skould also be made by him on the original advice of such
duplicate. If no original was received earlier corresponding to the
duplicate, payment should be made on the strength of the duplicaie
following the prescribed procedure in this regard, guarding against double
payment. In such cases, the office of issue sheuld be informed accord-
ingly, while sending the T.M.O. acknowledgment. The duplicate advice
should be preserved alongwith the registered cover in which it was
received. If however, the original advice was redirected to some other
office for payment. the duplicate alongwith its registered cover should
also be forwarded to that office under registered post giving particulars
of earlier redirection and under intimaticn to the office of issue.

136. PDisposal of duplicate advice fo be wafched by issuing Fost-
master.—In his weekly review the Postmaster of the office of issue
must keep a watch on the final disposal of the duplicate advice issued
by him and pursue the case regularly till end. Duplicate advices
received back with remarks from the effice ¢f payment should be pasted
with the office copy in the T.M.O. advice ‘book. In respect of those
not so received back, an intimation will be received with the acknow-
ledgment that paymeat has been made on the strength of the duplicate
and this should also be pasted by him on the office copy ef the T.M.O.
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acknowledgment for each paymient, the acknowledgment should be stamped
and forwarded withcut delay to the H. or 8.0s of issue, in unregistered
covers addressed to the postmasiers and marked outside in red ink
“T,M.O. acknowledgment”’.

Note.— Acknowledgments is respect of M.Os boaked through Army
Post Offices will be consigned only to 356 APO (New Delhi) or to 99
APO (Cualcutta) as indicated in T.M O. advices. -

133. Examination of T.M.O. acknowledgments in the - office of
issue —On receipt of a T.M.O. acknowledgment in the office of issue,
the Postmaster should at once compare it with the relevant entries in
the original T.M.O. advice and write on the advice “Examined, paid
o)1 ey o e ..." with his injtials and date. If no such T.M.O. was
issued or there is any discrepancy between the original T.M.O. advice
and the acknowledgment he should immediately communicate (by
telegraph if possible) with the office of payment and with the Supdt.
of Post Offices. Such T.M.O. acknowledgment should be preserved for
enquiry. If the acknowledgment is in order, the M.O. Asstt. should
write on it the remitter’s address from the original M.O. (available in
the T.M.O. advice book), It should be sent out by the first available
«delivery (or by first despatch to B.0.) after its receipt in the office.

134. Review of T.M.O. Advice Book by Postmaster.—Postmaster
should review the T.M.O. advice book omnce a week (every Saturday)
to keep watch whether an acknowledgment for every T.M.O. issued
has been received with ten to fourteen days of issue allowing a reasonable
time depending upon the destination of the TM.0.). If no acknowledg-
‘ment is received or T.M.O. is not received back for payment to the
-remitter, within such period, he should send a duplicate copy of the
"T.M.0O. advice by registered post, Superscribing it as “Duplicate” and
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“¥Ths envelepe in which” the pm 4':&1 confraation wos recdived sheuld
%f,_fmmmed to see =2 it has coms in due course v posiand should

#¢ slaned ic the postal genfirmation. In czse ‘the ‘:ﬁstai confirmation

“m i‘i*".,.l‘md b}' an offcz hefore the getual receipt of the *’I‘elegzaij,hic
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-
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2Etry in the register of T.M.Os rocsived thc date on which the pestal.
confirmation 2 due, as mearly gs can be ealcnlated (sllowing for postal.
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. well known). ¥ the postal cenfirmatian is not recsived om the due date,
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postmasicr, Who'must esmimusicate *Wﬂediaceiy by felegraph with the
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‘ﬁqm—gac Note belew rule 143, _
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T.M.O. has moved to another post-town within the limits of India has
left instructions for the redirection of articles to his address or there Is
sufficient and trust worthy information on which to redirect the order,
the telegraphic advice should be redirected by post at once. In other
cases, the T.M.O. should be lreated_ as unclaimed, and disposed of
accordingly.

£

(2) When a telegraphic advice has to be redirected, the name of
“the new office of payment and the date of redirection should be noted
in the register T.M.Os received under the postmaster's initials and a
redirection slip prepared in the.ordinary way should be pasted to the
telegraphic advice which should then be despatched in a service cover
to the new office of payment. The postal confirmation, when received
from the office of issue, should also be forwarded to the mew office of
spayment,

Norte |.—Telegraphic advice of T.M.O. wifich is addressed to the
principal post office, but is actually to be delivered to the payee from’

" a town S.0. should on receipt be sent by the principle office to the S.0.

concerned through a special messenger.

Note 2.—The revised address should also be written in red ink at
‘the top of the T.M.O.-advice before its despatch to the new office of
paysient or the office of exchange, as the case may be, after deleting the
payee’s address as given in the T.M.O, _

(3) When telegraphic advice is redirected to a S.0. at a nog-
‘telegraph station under another H.O. an attested copy of the advice
egndorsed with the words ‘“‘Redirected to (mame) S.0. on the (date)”
:should be sent to the H.O. of the new S.0. of payment. It will be ths
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'do.tv of the latter fead postmaster—io see- whether it is nc-essary to
- provide the S.0. with the additional funds for tha payment of that

T.M.O

. (4) The covers in which redirected '}‘MO advices are teceiv&d.
should be sattached to the relative T.M.O. advices and preserved for
sighteen months and then destroyed. s :

Notr ! —See Note 2 below rule 33.

NOIB___,Z.—*-See rule 132(4) of Part 1, - S

(5)/When 2 T.M 0, is redirected. an intimation' in Fm'm M.S. -4{3}
saotild be sext to the oifice uf issue in the manmer prescribed in ruje 59{3) _

(5) Ina S 0., sitpaiad at 2 non~teieg1‘aph station, when a telegrag iilo
adyice is, redirected, an widmation showing the mame of the office to
seich the-advice is redirected and the date of :adﬂectnn should be sent
to fis own H.O.

. ; : 3 e
‘= 11,7 Alterstion of payee’s pame or address and sioppage of
payaent, — Alteration of name or address of the rayee'of 2 T.M.O. shounld
be carried out “according to - the rules govesming a similar- service in
_respect, of an ordinary imland M.O. provided that intimation has been
zeccived by post from the office of issue authorising the alteration.
Payment of 2 TM.O. -iay be %topped by telegraph- if the remn‘.ter pays
~ the cost of the teleoram.

NoTB.—Adttention is drawn fo rufe 72.°

142, Disposal of miscaizied - telegraphic advices.—(1) If a tele-
graphic advice is rhiscarried by being signalled fo a wrong telegraph
station, whether the mistake be due io the fauit of the telegraph office
or to the eniry of the telegraph station in the aév:ce being incorrect or

_'\
—
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incemp!eté, the office (H. or.S) receiving the advice should prepare a
fresh telesraphic advice, addressed to the correct wlegraph | station,
and also a fresh postal confirmation to be sent to the office of payment.

Fhe fresh advice should be prepared in the ordinary way except that :(—

{a) the abbreviated name of the Postal Accounts Office entered
before ‘the No. must be the abbreviated name of-the Postal
Accounts Office ¢f the original office of issue,

{b) the No. to be entered in the advice must be the No. -of the
original telegraphic advice ; and ==

(¢) the entries, “Miscarried from (name of H or S.0. of issue)
(date of issue of original advice)”, should be added at the end
of the message‘as in the following example :—

CA 224, Sarat Chandra Sen FIFTY 50, Hari Charan Basu, 43
Bowbazar Street (Private communication, if any) Miscarried
from Midnapore, 24th September.

1n the office of payment the telegraphic advice should be paid in the
ordinary course, The postmaster should however, watch for the con-
firmation due from the office from which the fresh telegraphic advice
I received, as also- for that due from the cffice of issue of the original
gdvics in accordance with rule 139, . '

(2) In the case of the miscarried telegraphic advice where the
sudiicess is clear and the receiving telegraph ‘office knows the correct office
% which the advice should be routed, action should be taken to. redirect
it like ordinary telégrams as provided for in para 286, of Teleeam
&fanual Volume XT (Parts I & II), The procedure [aid down in Rule
141(1) will however, be followed when the telegraph office is not in a
position to find out the correct office. The post office or the telegraph
office redirecting the miscarried telegraphic advice should also send a
copy of the revised T.M.O. advice to the post office of issue.

Y

343, Dispusal of waclaimed or refused tefegraphic advices.—(1) If
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paying office should send an intimation of the haymex_it to the office of
fssue (including no delivery office) so as to enable the original office 0Of
fssue to note the date of payment in the T.M.O. advice book.

{(4) When a telegraphic advice is received back at a non-delivery
office as the office of issue of the advice, ‘the postmaster of the non-
_delivery office should, after satisfying himself that the advice was issued
from his office, forward it to the delivery office by which his office ic
served, with information regarding the remitter’s address.

(5) In the very rare case where the remitter canmot be found, an
- unclaimed or refused telegraphic advice should be disposed of as void
under rule 63,

(6) As soon as it is ascertained that the payee of a T.M.O. addressed
“Post Office” cannot be found, a reference should be made to the office
of issue, and the T.M.O. if still undeliverable should then be returned
without delay by pest for payment to the remiiter.

Nove.—The actual date of seceipt of pestal confirmatien returned
by the office of payment sk yuld be fllled in by the receiving officgin
col. 14 of the register of T.M.Os received and the word, "unclaimed” or
- “‘refused”, as the case may be, entered in column, 2

N

144. Disposal of anpai¢ T.M.O. receipts. —When payment has not
been made on a T.M:O. receipt, owing to the redirection of tie'telegraphic
advice to*which it relates, the another office of payment or to the offiee
of issue, the T.M.O. receipt and acknewledgment sheuld be preserved
along with the telegraphic advices paid, in the proper place after the
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sy a4 those exchanged with Malaga.
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i‘ustmasmr has initialled the temarks showing the dmposal of the‘advxcs
in the Register of T.M.Os received and s=ade two cross () marks on -

e T, M.O, receipt in red ink writing the remarks, Not payable origina®

= T.M.2. advice returned to-.....(Name of £.23. to which redisected).

A x R~ - 3
" FoREiGN TELEGRAPHIC YAONEY ORDERS T
Lastructions fa Pos{ Office Saide, ~ Tie names of the forcign
senries with which T.MECs czo- be exglizaged §nc the Special cundi-
-tio7s relating to such exchange will ke Sound in sue P.O. Guide Pait IL

fhe T.M.Os for Greal Pritain and MNorwera freiand, Trag, Ireland.

Malawi; Rhadesia and Jalnbis are eapionsed in aterling and those Bhuian,
Buoma, Sii Leoka, Malaysia, biauritius, $syczelios wad Peeple’s Dame-
graiic-Republic of Yemen are cxpressed in ﬂraee.a- IT.M Os from Malagwi
Aré reseived expresseé in Malawi curremes, -

More—T.M.Os exchanged with Tréagg’,’aﬁu_ are adyised through the

P.O. of walaya such T.M.Os should, therefore, be treated in the same

-

LY

146, Issue of outward T.M.Os afvices—T.M.0. advices for, ali

- Farsign countries, except Burma, 4nd Sri Lanka, should be prepared in

“aocuzdance with the speeimen given at the sud of this yule, while thole for
j‘.% rma apd Srf Lanka should ,Ja prevared in the-same way as inland

- ‘tciefaphmadmm A1 those LM.O. adviess snamd be freated 1

jesanit t&l“ﬁ‘&g:&m agvices ex.:,pl imihe f{»ﬁnwu; respects —

o " :. oy e - ~ + ,I .
{a; Tre adyice should be writ'en sp the spucial fomm of advice

ariicd on unbleached saper “IM.O-21N. AdTiery fuwr

!
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Sri Lanka should, however, be written on the form prescribeﬂ
for inland T.M.Os printed on white paper (M.0.-21),

{6} The posta! confirmation in respect of these T.M.Os should not

be sent to the offices of payment in the respective countries

but should be forwazded to the ofiice of exchange in India as
shown below :—

i,

‘Country of destination of the T.M.O. Office to which postal

= confirmation should

; be sent
Bhutan - = 0 Calcutta
Burma . Calcutta
St Lanka - " Madras
Great Britain and Northern Ireland Bombay
Eire (Ireland) Do
Peoples Democratic Republic of Yemen g Do.
‘Seyahislies 57
Irea = . . Do
Mauritins TE=iDg - ‘
Maleva ) : = . Calcutta
British Someliland B : Bombay
Rhodesls ' Do, ™

Azmbia ; Do

{c) When a T.M.O. is presented for advice to any of the countries
in question, the M.O. Asstt. should see that the words “By
felegraph Bspress™ or ‘“By telegraph ordinary”’, as the case may
ke, in respect of T.M.Os for Bhutan or Burma and Sri Lanka, or

= “By telegraph Letter” or ““By telegraph at the ordinary rate”
in the case of those- for other countries are written by the
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(d)

(e)

For Sterling Maoney Orders

remitter across the M.O. form. If, however, the remitter has
written only the words “By telegraph®, the T.M.O. should
not be refused on that account but shenld be classed, and
charged for as “'Ordinary”, if intended for Burma or Sri
Lanka and as ““letter”, if for any of the other countries.

If an advice of payment is obtainable frem the country of
payment under the rules in the P.O. Guide Part II-the proce-
dure prescribed in the case of an advies of payment for an
ordinary outward sterling or rupee M.O., as the case may be,
should be followed ; and an entry “A.P. Due’” shounld be
made prominently in red ink in the upper righthand corner
of the postal confirmation relating to the T.M.,O. The advice
of payment will be received in due course from the Indian
office of exchange concerned.

The M.O. Asstt. should also see that the requirements of the
rule in the P.O. Guide Part Il in regard to the language of the
private message, if any has been-complied with.

Speci:'nen of T.M.O. advice

Example 1

Chargeable words

From (Post office and Telegraph office of origin)
Calcutta Special instructions Free

1

2

=

; - .
_ L.T. (if letter) R.P. Six Rs, Indicating that a sum

of six rupees has been prepaid for a reply

1

(S

Mandat (meaning “‘money order”)
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123. (No. of the money order)

a3

B {Post office of payment and telegraph office
of destination)

Fexr
1 2
Advise payment (if the charge for these two
words has been paid for)
3 4
Joseph Allen (name of remitter)
S 6

~ A 3
Seventeen pounds fifteen shillings six pens
(amount in sterling in words)

7 8
John Fuller (name of payee}

9 10 11 .
“Thirty four High Streets (address of payee)

12

=
“Winson Green (name of locality in which payee

resides) .

13

A -
Seventeen pounds (Tepetition of the number

of pounds)
Lrivate cemmunication_ if any

1 2 3 4
To pay your passage

Total chargeable words

Chargeable words
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Example 2
Chargeable words

From (Telegraph office of origin) —
Calcutta Free

To

Mandat (meaning “money order’’)

2
476 (No. of the money order)
3
i
Stoke Newington (post office of payment)
4 .
L (telegraph office of destination) . 4

Text

1 2

George Smith (name of remitter)
3

Sl

Jalalpur Pirwala (post office of issue)
4 5

s A )
ten pounds fen shillings
4 5

M

-or ten pounds (amaunt‘ in sterling in words)

6 7
Hari Brown (name of payee)

3 9 10
Forty-five . Milton Road (address of payee]

11

f_'_""\“"__-"'l
ten pounds (repetition of the number of pounds) 1t

Total chargeable words 15 2
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It should be noted that the amount of the money order in sterling
inwords would be counted as two words irrespective of the number of
words actually employed, and for the information of the telegraph office
they should be marked thus @

—_——H Ay

tea pounds ten shillings ; ten pounds. The repetition of the number of
pounds at the end of the message should, however, be counted as one
word and should be marked thus :

———\
ten pounds.

Note.—When the amount of a T.M,O. is less than a pound, oG
zepetition of the amount is to be made at the end of the message.
For Rupee Money Orders
Example 3

Chargeable words
From (Post office and telegraph office of origin)

Calcutta Special instructions Free
1 2 i
(_—-..—-——hJ\-‘..—_._.__
L.T. (if letter) R.P. Six Rs. (indicating that a sum
of 8ix rupee ; has been prepaid for a repl) ) 2-
@0
1

Mandat (meaning “‘money order’’)

LS

2
123 (No. of the money order)
’4‘

Kuala Lumpur (post office of payment and
telegraph office of destination) 3
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Chargeable words
sText
1 2

Advice payment (if the charge for these two
words has been paid for)

3 4
Bholanath Chowdhury (name of remitfer)

5

e = "A_"'__"n
Seventeen rupees (amount in rupees in words)

6 7
Nalen Ghose (name of payee)

8 9 10
Thirty-four—high Street (address of payee)
11
)

Batu Road Bo \name of locality in which payee
resides)

12
= =S
‘Seventeen rupees (repetition of the number of rupees)

Private communication, if any

1 2 3 4
To pay your passage

Total chargeable words

12
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Example 4

Chargeable words=
From (Telegraph office origin)
Delhi Free
To
i
Mandat (meaning “‘money order”)
2
476 (No. of the money crder)
3

-

s .A______\
Kula Selangor (Post office of payment)
4
% (telegraph office of desination) &
Text
1 2 g
George Smith (name of remitter)
3

(""—"—""A""'—"""‘- .
Jalalpur Pirwala (post office of issue)
4
r“—‘—“A'“"—-’—"\
ten rupees (amount in rupee)
5
Harry Bown (name of payee)
7 8 9
Forty-five Milton Road (address of payee)
10

A

¢ e
ten rupees (repetition of the number of rupees) 10

Total chargeable words 14.

1t shounld be noted that the following count as single words :—
In Examples I and 3—
(1) R.P. six—Rs.
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(2) Winson Green or Batu Road B.O. (name of locality where the-
payee resides).

In Examples 2 and 4—
(1) the post office of payment.

(2) the post office of issue.

When two or more words are charged for as single werd it should,
for the information of the telegraph office, be marked thus :

— A N

) {5 — A (—-__A"_—'_'__—I
Batu Road, B.O. Kuala Selangor Jalalpur Pirwala
If difficulties arise in ascertaining the exact name of the locality.
the address should be counted according to the number of words it
consists of, unless the remitter is in & position to indicate definitely the
words which constitute the ““locality”.

NoTE.—When a T.M.O. 1s intended te be cailed for at a post office.
the words ‘“Post Restante’, should ke inseited as the address afier the
payee's name and charged for two words.

147. Unclaimed or icfused ontward T.M.Cs.—1f 2 T.M.O. issucd
in India for payment in a foreign country cannot be delivered owing to s
an insufficient or incorrect address or has been refused by the payee,
a mnon-delivery report will be received by the post office of issue through
the telegraph office. The cffice of issue will compare the particulars
given in the non-delivery report with those in the office copy of the
telegram of advice and, if any, error is detected, should request the
telegraph office to send a service telegram correcting it. 1If. however.
there is no error, the office of issue should inform the remitter at once
by post of the ron-delivery of his advice. If the remitter wishes an
alteration to be made in the payee's name or address or both, or desices
the amount to be repaid to him, the post office of issve will, in the
case of a TM.O. for a country other than Bhutan, Burma and
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Sri Lanka, recover from him the cost, at the ordinary rate, of twelve words
- £or a private message to that country, and send it to the telegraph office,
. along with the instructions received from the remitter, for the trans-
. mission of a paid service advice to the telegraph office of destination.
3 if the remitter declines to pay telegraph charges, his instructions will
be communicated to the country of payment by post. This advice should
be addressed to *“Siliguri Departmental Telegraph Office in case tele-
graphic M.Os for Bhutan and,” the Madras telegraph office in the case
_of T.M.Og for Malaysia and to the Bombay telegraph office in all other
. cases, and the office concerned will forward a fresh advice on to the
office intended. In the case of a T.M.O. for Bhutan, Burma or Sci Lanks
_the instructions of the remitter will be communicated to the country of
destination by telezraph, if the remitter pays the entire cost of the
felegram; otherwise by post.

148. Payment of inward T.M.Os.—(!) Telegraphic advices issued
in Burma and Sri Lanka for India will be framed similarly to those
issued in the reverse direction, except that there will be no entry of the
Heme Postal Accounts Office in the case of advices issued in those
countries, Telegraphic advices issued in any other country will also be
framed similarly to those prepared in India for that particular country.
All such advice should be paid according to the rules applicable to inland
T.M.Os except as regards the follewing points :—

(a) In the T.M.O. receipts for orders received from Burma and
Sri Lanka the word ““Burma”, or “Sri Lanka”, as the case
may be, should be added after the name of the office of issue.
In the receipts for orders received from Great Britain and
Northern “Malaysia”, ““Yemen (People’s Democratic Republici™
of Yemen, “Seychelles, Trag, Maealawi and Mauritius, the
letters “GB" or the word “Eire’”’, “Malaysia", ““Yemen (People's
Democratic  Republic)’, “Seychelles”, Iraq, “Malawi”,

. “Mauritius'" as the case may be should be inserted prominently
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(d)

in red ik in the upper right hand corner. In preparing
receipts for T.M.O. from countriss ather than Sri Lanka, the
apknowledgements to be signed by the pavees, should be filed
in by-the office of payment, the date of issue, the amouznt of
the T.M.O. and the date of payment. These acknowledgmients
should be sent in @a uvnregistered cover to the indian office
of exchange corcerned, duly date-stamped mad signed by the
Postmaster, as an intimation of payment,

The acknowledgments for T.M.O. emanating from Sri
Lanka should also be sent to the Madras office of Exchange
after they have been duly signed by the payees.

An attested copy of every telegraphic advice received for
payment in India should be sent by first pest to the Director,
Forcign Post, Madras in the case of advices from Sri Lanka,
to the Director Forsign Post, Caleutia. in the case of those
from Bhutas, Burma and Malaysia and to the section supet-
visor F.M.O. department, Office of the Director, Foreign Post
Bombay, in all other cases. The attested copy should be sent
in a service cover superseribed oatside ““Sri Lanka T.M.O.
advice”, “Malaysia T.M.O. advice” elc, Copies of advices
for despatch by the samemail should be enclosed in the same
cover. i

If the payee of T.M.O. has move from the place where the
arder was originally payable and has left instructions for the
redirection of ariicles to his address, or there is sufiicient and
trustworthy information on which to redirect the erder, the
telegraphic advice should be redirected at once by pest in the
same way as an iniand T.M.O. :

1f an advice of payment has been paid for, =m advice in the
prescribed from will be received from the Indian Office of
exchange concerned together with a service cover addressed
to the foreign office of exchange. After payment of the

T.M.O. the office of payment should complete the advice and
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despatch it direct in the usnal course to the foreign office of
exchange enclosed in cover referred to.

{e) The inward lists of TM.Os will be received by the Director
Foreign Post, Madras in the case of T.M.Os from Ceylon, by
the Director F.P., Calcutta in the case of those from Bhutan,
Burma, Malaysia any by the offiee of the Controller Foreign
Post, Bombay, in other cases. These lists will serve to confirm
the attested copies of telegraphic advices referred to in clause (b).

(2} No postal confirmation in respect of a T.M.O. issued in a
doreign country for payment in India will be received either from the post
office of origin of the T.M.O. or from the Indian Office of Exchange.

148, TIssue of daplicate Invvard Telegraoh advice— (1) On receipt
-of an intimation that an inward foseign T.M.O. has pot been paid
within a reasonable time and on rveceipt of a report from the office
of payment that the T.M.O, advice has not been rteceived at that office
or has been lost after receipt and before payment, the office of exchange
should issue a duplicate ordinary M.O. in form M.O. 8 (Inlard M.O.
Form) direct to the officc of payment, under registered post with a
forwarding letter, adding the words on the duplicate 3.0,

“Duplicate T.M.O. No............ dated............., issued at on the top
ar accross the M.O. and keep relevant ucie in the inward T.M.O. advice
list vecaived from the office of exchange of the country of issue, as also
in the register of T.M.O. received. If the oifice of payment redirects
the duplicate M.O. it should be sent to the office to which it is redirected
in separate cover registered on service under intimation to the «rce of
-exchange as envisaged in rule 59 ibid.

(2) Before a duplicate M, 0. is issued, the Tnward T.M.O. advice
dist received from the office of exchange of the ccuntry of issue should

= e — ———
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be examined te verily that no duplieate M.O, has already been issued
and @ second duplicate should not be issued until the loss of the first
duplicate before payment has been fully established. Every case in
which a duplicate orde: is issued should be reported by the office of
exchange issuing it to its own Postal Aecounts Office direct, the envelop
beingz superseribed “Duplicate M.O."” above the address.

13¢. Dispesal of mizcarried, unelzimed, and refused inward T.MO,
advices : — (1) If a miscarried T.M.O. advice from a foreign country is
received, it should be dealf with in the same manner as a miscarried
advice in respect of an inland T.M.O., except that the entry of the
abbreviated name of the Home Postal Accounis ©ffice will not be required
in the fresh advice issued,

(2) ¥f 2 T.®#.0. cannot be paid owiag to an insuficient or incorrect
address or has been refused by the payee the post oiiice of payment
will inform the telegraph office from which it received the advice accord-
ingly, and the latter will issue a non-delivery report by a Service message
to the office of origin in the case of T.M.Os from Sri Lanka, to the
Madras telegraph office fn the ease of those from Malaysia, to Calcutia
in the case of those from Burma; to Siliguri in ease of those from RBhutan
and to the Bombay, telegraph office in all other cases. This T.M.O.
should be retained at the post eifice pending the receipt of either the
remnitter’s instructions as to ifs disposal or an appfication from the
pajee, or until the crder beeomes void. If net applied for by the payee,
the T.0.0. shonld eventually be treated as anp ordinary void foreign
M.O., except that a T.M.O. from Burma and Sri Lanka should re-issued
for re-payment to the remitter, if no reply is received within 21 days
from the date on which the telegeaphie enguiry was made. When,
however, a paid service advice to redirect thke T.M.O. toc a new address
ris received from tke office of origin, the telegraph office will cornmunicate
the inforigtion te the posts offies and the Iatter should redirect the
adviee to the revised address by post as in the case of an inland T.M.O.
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if the redirected advice also cannot be delivered, the non-delivery should
be reported to the post oiffice which redirected it and the later should

" gommunicaie it to the telegraph office. If on the other hund, intimation

$0 the effect that the remitter desires the money to ke repzaid to him
is received by the post office of payment from the telegraph office, the
amount should be returned by post.  Void and repaid T.M.Os should be
treated in the same way as void and repaid ordinary M.Os.
L 3

NoTe.—When payment hus not been made on a T.M.O. receipt
owing to the redirection of the telegraphic advice to which it relates
t0 suother office of pavment or to the office of issue, the TM.O.
receipt and ackuowledgment should be dealt with aecording to the
Instruction in Rule 144, :

(3) The telegraphic advice for repayment to the ramitter in People’s
Democratic Republic of Yemen, Burma or Sti Lanka should be returned
By post to the office of exchange p-estioned in rule 146(c) under the
progedure prescribed for the return of ioland telegraphis advices.

(4} Before treating a T.M.O. as unclaimed or void, the postmaster
ghonid take care te see that every sndeavour has been made to find
the payse

131. Entries relating to outward and inward foreizn T.M.Os in
fourniais of M.Os issved or paid.— Foreign T.M.Os isswed or paid shouid
e entered in the lists and journals of M.Os issued @r paid in the same
manner as inland T.M.O. T.M.Os from Sri Lanks skould be entered
in the list of M.Os paid for the Madras Postal Accounts Office ; those
from Burma, and Malaysia in the list for the Caloutie Postal Accounts
Office and those from the other countries, in the fist for Nagpur Postal

Accounts Office. In the list and journal of M.Os issned oz paid in India,

he leters “&.B.", “Bire”’, or the word “Eire’’, Sri Laska, “Seychelles”
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-etc., should be added (in brackets) after the names of the office of payment
or issue in foreign countries.

152. Specinl justructiops for offices of exchange.—The Calcutta
office of exchange it the office of exchange for T.M.Cs exchanged with
Bhutan, Burma and Malzysia ; the Madras Office of exchauge for those
excharged with Sri Lanka and the office of the Director, Foreign Post,
Bombay, for those exchanged with other countries. These offices are
supplied with special instructions for their guidance in dealing with
these M.Cs.

Forricn Monicy ORDERS TELEGRAPHED To
OrricEs OF EXCHANGE

153, Imstroctiens in P.O. Guide, Part II.—The condiiions under which
M.Os drawn in foreign ccuntries (other than the countiies with which
arrangements exists for the exchange of TM.Os) may be tefegraphed to
the Indian Office of Exchange (not to the country of payment) are faid
down in the P.O, Guide, Part 1T, !

154. Prepsasion of ielegraphic advices.—The telegrapkic advices
sheuld be prepared mn the mland T.M.O, advice bogk (Form M.0.-%z1)
in the monner laid down in tuie 109, except that :—

(a) the advices should be addressed to the office of exchanZe

concerned, and

{b} in the cpre ¢f M.Os for the couniries with which India has

foreign currency M.Os exchanges, the amount sheuld be
expressed in the advice in ike foreign currepoy i wards precaded
by the name of the foreign currenicy in guestiod.

i35, Dicposal of telegraphic advice.—(1) The telegraphic advice
{ssued on the office of excliange should be dealt with as if payable to the
pastisaster of that office but, after the advice has been treated as paid
dn the office of exchange, the T.M.O. acknowledgment will be cut off
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from the T.M.O. receipt and destroyed instead of being signed-and for-
warded to the remitter. ‘The postal confirmation received frum fhe office
of issue will be filed in the office of exchange. A foreign M.O. will at:
once be issued in lfeu of the paid felegraphic advice by the office of
exchange under the ordinary rules, but subject to the special instructions
issued for the guidance of offices of exchange in connection with these
M.Os.

Note.~—See Note 1 below rule 92.

(2) T.M.Os wrongly accepted by any post office in India or io
any foreign country for payment in a foreign country on which T.M.Os.
cannot be drawn should be rcturned by post to the office of issue in
India or to the appropriatc Indian office of exchange for repayment of
the amount of the order to the remitter. Heads of Circles will e
their discretion as to the recovery of the charges for telegraphic messages
exchanged on account of any mistakes committed by postal oficials iz
India in accepting such telegraphic M.Us.
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CHAPTER IV

BRITISH AND IRISH POSTAL ORDERS

GEnNERAL RULES

136. Cendition® ¢f payment.—The conditions under which the
payment of British Postal Orders are effected and ather information
regarding such orders will be found in Section VII of the P.O, Guide.
Part 11,

157. Offices authorised to psy orders.—(1) Al H.Os and selected:
S.0s are authorised to Pav British and Irish Postal Orders. An Irish
Postal Order presented for payment at 2 8.0, other than a selected one,
will be sent to the nearest authorised office for verification. When the
order is received back with necessary remarks, the amount thereof will,
under the conditions prescribed for payment of British Postal Orders.
be paid to the holder.

Note.—See Rule 169.

(2) Offices which are authorised to pay British Postal Orders will
be supplied with two specimen British Postal Orders, over printed with
the word *““Specimen™, for the purpose of comparison with British Postal
Orders presented for payment. Similarly, offices which are authorised
to pay Irish Postal Orders will' be supplied with two specimen lrish

—
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Postal Orders for the purpose of comparison with the Irish Postal Orders
presepted for paymsmt. The spesimca orders should be entered in
the stock register of Forms [SK-1(b)] and 1 . postmaster will be personally
responsible that they are not spoilt, iisused or mislaid, In case a
specimen order is spoilt, loss or mislaid, the matter should be reported
by the postmaster to the Superintendent, with a requicition foy the supply
of & fresh specimen order,

158. Payments of B.P.Os, Irish Postal Orders at the time of
Qevaluation.— In the event of devaluation of Indian currency er currenciss
of the couniries with which tndia has a postal order service, the Direcior-
General of Pests will communicate the revised rates of payment to all the
Heads of Circles, who will further intimate these rates to all the concernsd
‘post offices under their jurisdictions.

PavyenT @F BrivisH AnD IrisH PostaL ORDERS

159, Oréars paveble direct or throwgh a bank.—British or Irish
Postal Orders may be paid to the pavee or Dhis duly avthorised agent
cither direct or through a bank. In the case of direct payment of
such orderz however, the payment will be done only on proper
identification,

160. Orders bearing postage stamps in enhancement of Value.—
{1) Postage stamps affixed to British or Irish Postal Orders to make up
broken amounts should be examined in respect of the following points :—

(a) That they when affixed to British Postal Orders, are (i} British
Postage Stamps or (ii) not more than three Indian postage stamps of a
total value not less than fifty paise or (jii) stamps of one or other of
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the countries and places mentionsd in Clause 183(4) in Ssction VIl of
the P.O. Guide Part 11, and when affixed to Irish Postal Crders an Eirg
{Ireland) postage stamps.

(b) That they have not been ¢ut, cefaced or mutilated or previously
used in payment of postage or duty.

{c) That in the case of British Postal Orders they do not ezceed
two in number according to the aumber of spaces in the order, 5d in
iotal value on en order of denominations up to and including 4s, 6d.
and 11d. in total value on an order of denomination above 3s. 6d., but
in the case of British Postal Orders issued by UK., from Ist October.
1969 postage stamps, not more than two in number and up to a total value
of 11d. may be affixed to any denomination of postal orders incinding 1
to 4/6 values (but not including fraction of a penny). In case of decimak
gurrency British Posiai Orders the valus of any British Postal Order may
by be increased by 1/2 pence to 4-i/2 pence in 1/2 pence stages in new
pence by affixing not more than 2 postage stamps. In case of decimai
currency British Postal Orders equivalent of 1/2 new pence will also be
paid. In the case of Irish postage stamps not exceeding three in number
and 5d (excluding an odd half penny) in total value should be affixed tc:
make up the broken amounts. :

{d) That they have been affized in the space provided for the
purpose.

{e) That they do not conceal attémpts as fraud.

If these conditions are not complied with, buf there is no reason ia
suspect fraud, the person presenting the order should be asked to remove
Aany postage stamps for which no allowance can be made, the stamps being
Jamped before removal, to avoid multilation of the order.

(2) In calculation the amounts to be paid in Indian money im
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respect of postage stamps, the face values of which are expressed iil
British cr Colonial currency the instructions given on the subject in
‘Section VII of the P.O. Guide, Part II should be followed.

161. Examination of orders presented for paynient.—(1) Every
British or Irish Postal Order presented for payment should be carefully

examined with reference to the following points :—

(a) Whether it has been made payable at the office at which it is
presented. If the order has been made payable at an office
other than the one at which it is presented, it may be paid,
provided that the person presenting it is known to the post-
master to be either the payee or his authorised agent and the
name of the office is filled in, before payment by the payee or
his authorised agent in addition to the mame of the office
originally filled m. If the person presenting the order is the
payee himself, the postmaster must write above hLis signature
the ‘words “payee known to me™”, and if he is the payee's
authorised agent, the postmaster must before payment, require
kim to write in the postmaster’s presence, his name and address
on the back of the order. and the postmaster must add the
words “Known to me”. Each order must before payment be
duly receipted in accordance with rule 163.

If the order has not been made payable at any clearly
specified office, and bears simply the name of a city or town
but is in other respects regular. the postmaster may pay it
provided that his office is within the limits of the city or town
named on the order and provided that before payment the name
of the particular office is added by the person presenting the
order without erasure or concealment of any alteration made
in the name originelly inserted.

#(b) That the postal order is genuine and that the amount has not
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been altered. Should the appearance of a British Postal Order
be such as to excite suspicion of its genuiness, the order should
be held upto the light and the water-mark should be examined.
A genuine British Postal Order has a water-mark showing
either the face value in words and in figures or an “Overall”
design consisting of the Royal Cipher (a Crown and E II R).
The order should aiso be compared with the specimen orders
supplied for the purpose. British Postal Orders for amounts
under 10s. or over in red ink. In the case of an Irish Postal
Order, it should be compared with the specimen Irish Postal
Order supplied for the purpose to offices authorised to pay such
orders. Irish Postal Orders are printed on paper bearing the
water-meark  State-Mongram. The face value of the order
is shown in words (White) agaiust the back-ground, and in
figures in the space for the stamps of both the issuing offics
and the paying office. Irisk Pestal Crders for amounts under
105 are printed in green and those for 10s. or over, in purple.

#.B—1If a postmaster has good reason to think that an order presented
for payment is not gemuine or if any sttention made in 2 genuine
order appears to him to havs been made with frapdulent intent
payment should be refused and the order itself detained. The ®
postmaster should ascertain the name and address of the person
presenting the order and should give him a receipt for it, mforming
him that it has been detained for enquiry. The order, together
with a report of the facis, should then be submitted to the Head
of the Circle for orders.

1¢) That the postal order has not been cut, defaced, or mutilated,
that no erasure, alteration, or concealment has been made or
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of any words, figures, marks or designs printed or impressed
thereon and that there has been no erasure or alteration of the
name of the payee or of the office of payment [except as.
provided in clause (a) of this rule] as written in the body of
the order, or of any crossing (see rule 164). It is to be
carefully noted that entries can often be substituted by erasing
of washing of ,the original entries by chemical or other
processes. A chemical process generally leaves a light brown.
discoloration or mark on the order and a careful scrutiny for
such a discoloration or mark should be made. If the order
is found defective in any of these respects, payment should te
refused. In cases, of doubt the counter Asstt. should consult
the Postmaster. Postmaster should, i7 they consider it neces-
sary retain such a postal order for further investigation after
giving a receipt for it to the person presenting it. The receipt
should contain the following particulars (1) No., denomina-
tion and office of issue order (2) name. occupation and
address of person presenting it (these should be got filled by
the person presenting the order as for as possible). Enquiries
regarding the bonafides of the person presenting the order
should than be made either through an Imspector or whete
pecessary, throneh the Police. If however, the defzcts do not
appeal to be due to fraudulent intent the order together with
an explanation of the way in which the erasure or alteration
came to be made or in which the cutting, defacement, or
muliilation took place, should be obtained from the holder and
sent for orders to the Superintendent of post offices or the
first class postmasier concerned. as the case may be Payment
of an order nesd not be refused merely because it is torn, if
the near is slight and obviously accidental.

NOTE—The counter Asstt. after exam:uing the order in the manner
indicated in this rule, should in token of having carried out the prescribed
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scheck, sign the order on the reverse in the space available en -the top of
‘the order with an indication of his designation, thus

XY.Z.
= : : Paying Counfer Assistant

1d) (i) That the postal erder bears the impression of the date-
stamp and the signature of the postmaster of the issuing office
and (ii) that if also contains the payees name.

EXCreTioN 1.— A British Postal Order issued by the British Post
Office should not be refused payment on the ground merely that it has
been initialled and 5ot signed by the issuing officer, or on the ground
that the signature has been writien in indelible pencil.

Exceprion 2—The practice of initialling the British Postal Order
-at the time of issue has been discontinued in certain British post offices.
In some offices a code indicator (s single letter or figure) indentifying
thie isswing officer is mseried in the date-stamp. Accerdingly, a British
Postal Order, if otherwise in order, should be paid whether or not it
‘bears the initial of issuing officer, and whether or not a code indicator
-appears in the date-stamp. 3

ExcreTION 3.~—In many issuing offices in the U.K. and elsewhere
& perforaticn date is often used in place of a regular date-stamp. Payment
.of British Postal Orders which have not been date-stamped by means of
a regular date-stamp but with & perforation stamp should met be refused
st the Post Cffices in this country on the ground that these British Postal
Drders have not been date-stamped by the Office of issue.

(e) That not more than three calender months in the case of az
Irish Postal Order, and six calender months in the case of a
British Postal Order. bave clapsed since the last day of the
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month in which tie postal order was isspedd. 1f more than
three months in the case of an Irish postal order, and six
months in the case of a British Postal Order, Lave elapsed,
action should be tzken in accordance with rule 166. In cases
i which postal orders which do mot bear the impression of
the date-stamp of the office of issue are paid uander paragraph
(2) of this rule, as well as in cases in which the date in the
impression of the date-stamp is for any reason illegible, it.
should be assumed thal not more than six calendar mouths
have elapsed since the last day of the month in which the order
was issued. All such cases should be noted in the error book.

(f) That no department instructions have been received stopping.
payment of the order.

(2) An order which does not bear the impression of the date-stamp
of the office of issue or the signature of the issuing Postmaster, should
not be refused payment on, that account, provided that the Postmaster
finds no reason to doubt the tiile to the order of the person presenting
it. If, however, both the date-stamp and the signature are the order -
should not be paid except to a bank, unless the posimasier knows the
person presenting it and where he resides and finds no reason to doubt
his titfe the order. If the order be paid under this rule, the posimaster
must inform the payees that he will be required to refunds its amount
shonld it be final that the order was not duly purchased. The postmaster
must also note on such orders the words " Payee Known™.

(3) If the words “self”’ or “bearer” has been inserted in the space
reserved for the mame of the payvee. the payment should not be refused.
but the person presenting the order inust be requisted to write the actuzl.
name in or near the space.
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{4) In case of payment of order addressed to a decreased perso,
ihe following procedure shounld be adopted i—

(a) When (1) the amount of the order does not exceed Rs. 100/~
(2) the orders are presented within 6 months from the last day
of the month of issue of the orders, and (3) the claim s nob
a disputed one, the matter should be to a Supdt. of P.O’s. or &
first class Postmaster who after satisfying himself as to the
legal right of the person clearing pavment will sanction payaeit
of the orders to the legal of renresentstive of the deceased.

(b) In cases other than those referred to item {a) above. the matter
should be submitted to the Heads of Circle for orders.

{5) In case of payment of an order addressed to a minor whe is old
enough to understand the mature of the transactions, the amount of order
may be paid to miner himself under orders of the postmaster of the paying:
office, care being taken to see that the receipting signature is in agreement
with the name of the payee inserted in the order. If, however. the mizar
is uynder year of discretion, the amount of order may, under orders of the.
Postmaster of the paying office, he paid to the parent or guardian or the.
person in whose care and custody the minor for the time being is a pote
to that effect made on the order.

162. Order of payment by postmaster,—Every British or Trish.
Postal Order should, after e¢xamination, be placed before the postmaster,
who will, if it satisfies the required conditions, impress it with fie round
M.O. Stamp in ihe round space provided for the purpose. He will alsa
sign the order on the reverse with an indication of his designation in ihe
manner indicated in Note below rule 161(1)c). Care should be taken
that postage stamps affixed to the face of the orders to meke up brokean

amoeunt are on no account defaced in the office of payment and that the.,
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value of stamps which are affixed elsewhere than in the proper space is
not passed for payment.

163. Payment to helder. ~(1) The amount to be paid for a British
or Irish Postal Order should be the value of the order plus the value of
_such adhesive stams affixed to the proper space on the face of order as
specified in rule 1¢0 and passed for payment.

Note.—In the event of payment of the value of stamps which are
afixed elsewhere than in the proper space, the official authorising ot
<ffecting the payment would be responsible for it.

(2) Before payment is made. however, it should be seen that the
order bears a propsr receipting signature in the space provided fer the
purpose. The payee must sign with his initial or full name and the
signature name shou'd correspond with 1"e name eatered as the name
of the payee in the body of the order. Ifthe payee is unable to write,
his mark or seal should be affixed to the order and a‘tested by the
signature of a witness, who must write his address on the order.

ExampLE— An order payahle 1o “Mr. Jones”™ or to “Mrs. Jipes”
simply, must be receraicd ). Jones” or “Mary Jones™, as the case may
“be. An order made pavabie 10 “Mrs. Joha Thor pson’ may be receipted
“Mary Thompson, wite (or widow) of John Thompson” or “Mary
Trhompson.”  (Mis. fohn Trampson) ot “*Mrs. Joha Thempson™” (Mary
Trnompson). An order made payable to ‘‘The Register of the Calcutta
University must bear the usual signature of that person followed by the
words “Register of the Caleutta University” which words may be writien
_or stamped. An order made pzyable to “The United Trading Company,
“1.td.” should be receipred :—
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The United Trading Co. Ltd.,
Join Smith,

“Secretary™ or “Manager’” or “Director’’,

If the word “*Limited’ (or its contraction “Ltd.") dces neot appear
after the name of a company as wiitten in the body of the order,
ahjection need mot be raised if it appears afier the namie ia the receipting
space, unless the payiog postmaster knowns that the concernis nota
Limited Liability Company.

An order made payable to a private firm trading as *“Jones & Co.”
should be receipted “‘Jomes & Coi”. If an order is payable to a firm
not trading uader a personaal pame e.g. “The Phete Service Co.” or
“The Supply Ageacy”, the name of the firm must be writien or stamped
in the receipt space followed by the signature of the proprietorcr
manager, thus (—

*“The Pheto Service Co.

J.C, Paul.

Proprictor.”

or >

“The Supply Agerey.

P. Nandi,

Manager’.

(3) The following are the only cases in which defective orders may
be pzid be paid by a post office without a reference to any higher
authority :—

(a) Where an order has first been erroneously receipted by a person:
other than the payee named on it (e.g., & relative, servant, or
ageat of the payee), whose signature has-subsequently been
cancelled by the payee and the order is then properly receipted
by the payee himself.

(b) Where the receipting signature of the payee has been scoreds
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aut by himself either through mistake or hecavse it was defec.
tive, and the ordey (3 then 2pain properly receipted by him.

{c) Where aa order-has first beea erroacously receipted by the
purchaser, whose siguature has subsequemily been cancelled,
either by himself of by the payeg, and the arder is then
raceipied by the payee.

{d) Where aa order payabie to a fica, company, soclely, €crpora-
tion ete. has first been receipted by a member of the firm, elc.,
in his own name, whose signaiure has subsequently bsen
and cancelled, and the order is then properly receipted,

NaTe,—In cases of defsctive British or Irich Pastal Orders as
snumerated in role 127-B{!) of the Posts and Taleoraphs Mapual Volums
VIll, a Supdt, of Pest Gifices or a first class postmaster may sanction
-the payment. In all other cases of defective arders a Hgad of a Circle
may exercise discretion in regard to the paym=at,

164, Pgyment of crossed orders—(1) A PBritish or Trish Tostal
“Drder which is crossed cannoti be pald except wien nresented through &
bank. If an order is crossed generally, that is, wi‘hout anv bank Being
named, it may he paid throvgh any bask which pressafs it : if the posial
ordes has been crossed with the addition of the name of a particular bank,
it should be paid only 1o that bank, '

ExcepTion.—Exzepiom 3 helow rule 192(1) applies mu_tatis mntandiy
4o British Postal Orders addrsssed to deceased members of the Defence
Service,

Note.—For diagrams showing how orders may be crossed refer fg
_ :pote below Rale 192(1). ‘

L

e
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(2) Before paying a postal order presented by a bank, the post-
inaster must satisfy himself :—

(a) that the conditions or rule 161 excepting those laid down in
clauses (a) and (d) of paragraph (1) of that rule, have been fulfilled ; and

(b) that the conditions or mentioned in sub-rules (b) to (e} of
Rule 192(2) are satisfied.

Notg 1.—The conditions laid down in rule 163(2) as regards the

receipting of postal orders do not apply in the case of orders presented
by banks.

NoTe 2.—Refer to note 2 below Rule 192(2).

Note 3,—Refer to Rule 192(3).

165, Certificate of payment of British Postal Orders paid in India,—
‘The holder of a British Postal Order or Irish Postal Order paid in
India may obtain a certificate of payment in form F.M.O. 11(a) under
the same conditions ss are applicable to foreisn M.Os paid in India
(see Rule 97). The applications for certificate of payment will be kept
on record in a separate Guard File for a period of three vears,

166, Period of currency of orders.—(1) An Irish Postal Order
presented for payment, afier three months but before six months from
the last day of the month in which the order was issued, is payable only
on payment of a commission at the rates notified in the Appendix te
the P.O, @uide, Part I1. The holder sheuld be requesied to affix Indian
Postage Stamps of the value required to the back of the order. The full
value of the order should then be paid in the usual way. The posiaze

stams affixed to the back of the order shounld be defaced by an impression
of the daie-stamp.
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{2) A British of Frish Postal Order presented for payiment mors than
stz ronths after the last day of the month of issue may not be paid
without the sanction of the tiead of the Cirde. I all such cases’ the
gerlal Mo, and the denomination of the order, 88 well as the name of the
ciiice of isste and the daie of issue, sbould be reporied to the Head of
tie Circle witbout delay, 2nd -he holder informed that the 1esuls of the
seference wili be communicated to Wim 2s soon a8 it 18 known, Ordinarily,
#5e Head of the Girele will refer the case to the British Post Giice of the
{hi=sf Office in Dublin, 28 the case meay required ; but in special cases,
$n which hardship would cleariy result if paymeni was delayed, and
provided that the nalder is & kaows person, WhO can be easily 1raced,

## pecessary, ond be i3 willng, 10 cign, jmdemmity OB the back of ihe
order in the terms given below, the Head ¢ the Circle M2y sanction
payment of the order without a reference 10 the office ceferred 10 if
¢aereiofe, hatdship is 1€DIE ented ia any case in wiicn ihe other condis
Ffons mentioned aboVe are fulfilled, the case ‘should be referred at oncd
for the orders of the Head of the Ci-cle, the representation of the holde?
being also submitied. I the Head of the Circle <anetions payment of
¢he order, the value should be paid sfier the holder hazs gigned the
prescribed indempity and paid @ commission at the raies indicated in
¢oe Appendix to the 2.0, Guide, Patt {I and in the manner orescribed in
thg previous paragraph. The letier of the Head of the Circle authorising
the payment should os seal, with the paid order 1@ the Postal Accounts

Offices —
* apree to refupd e arount of his order in the event of payment
having already made, or being at any time hereafter made by

seans of a duplicate ordet’.

ExcEPTION.— St bjest to the conditions mentioned above, the post-
masters of three Presidency pust offices may sanciion the payment of
@eivish or Trish Sostel Orders sresented for payment more than six mmomis
afier the last day of the mos 1 of issue in €ases in which hardship would

gerult if sayment was delayed-
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Note |.—In cases in which payment of time-expired orders has
‘been specially authorised by the British Post Office or the Dublin Office,
as the case may be, an indemnity is not required from the payee as a
condition of payment. ;

Note 2.—See rule 161(1)(e).

(3) In S.0s the particﬁlars of orders presented for payment more
wthan six months after issue should be intimated to the H.O.

167. Miscarriape, loss or destruction of orders: Issue of dupli-
cates.—{1) The conditions under which applications for enguiry inrespect
of the miscarriage, losy or destruction of British Postal Orders and for
issue of duplicates thereof, are enfertained will be found in the P.O.
+Guide Part, II.

(2) If an application complies with the prescribed conditions, it
:should be forwarded in a registered cover to the Head of Circle.

168. Order paid at S.0s.—(1) H.Os for any day on which British
-or Irish Postal Orders are paid at a S.0. a journal of British or Irish
Postal Orders paid. [Form M.0.-33(s)], which will be accompanied by
the paid orders will be received from the S.0. The orders should be
carefully serutinised with reference to the points mentioned in rule 161
and compare with the entries in the journal.

(2) In S.0s the S.0. journal of British or Irish Postal Orders paid
should be submitted to the H.O. accompanied by the paid orders and
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entered on the roverse of the @ailv aeeoust. whensve: 2i.iish or Trish
Pastal Qrders are chowa as paid in 1 i

189. Qvuders prosnied for papment 2t § .Os.—A Britich Posial Ordes
presented for paymenat ac B.O. will be fﬂrwardm i6 the account office
for the necessary order of payment, Afler the order has been examined
in aczordénce with the instroctions in these rules. posimaster shouid
impress it with the round RLO. a"amp iz the space provided for the
purpose, The order should then reivrned fo the B.O, for payment with
instructions as o the amount 0 be paid, and the extya poundage, if any,
io be rezlised.

Note.—An Irish Postal Order will not be payable at a B.G. If
niowever, and Irish Postal Order is presented at B.G. the hoider {hereot
ghiould be instructed by the B.P.M. to present the order to the nsaresi
8. or H.O.

170, Losu of British or Irish Postal Cedor after payment—Waon
8 British, or Irish Postal Order is lost after payment, an applicatios
should be made ihrough the Supdt. of Post Offices or the Ist Class Post-
master to the Head of the Circle asking for psrmission fo issue 2
certificate of payment. The application should contain the serial No.
and the denomination of the mising order, great care being taken o
ensure the correctness of these particulers.  On receipt of the peraission
for the Head of ihe Circle,, a certificate in the form given beiow shauld

be issued and impressed wiih the ¢ate stamp of the office.  This cartideate-

should be signed by the oficial respomsible for the losy and whes
responsibility for the loss of the British or Irish Postal Order vaunot bs

determined it should be signed L¥ ithe ofiicial wha hanf‘;eL the crger
In either case the certificais should be cotniersigned by the Iosimoster

(H or S} in whose office the foss actuelly took place. This ceriificate

—
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together with the Head of the Circle’s letter of authority should then be
treated in the same way as a paid order.

“I here by eertify that British/Irish Postal Order No........oooooioiiiins
forisanais was paid at the Post Office on the.....................and has
since been lost. In consideration of its value being allowed to me, 1
agree to refund the amount in the event of the order being claimed a
second time,

Date-Stamp of the office . Signature

171. Entries in journal of British or Irish Postal Crders paid.—
(1) Particulars of British Postal Orders paid, whether by the office itselt
or by the B.Os in direct account with it, should be entered in journsk
of British Postal Orders paid [Form M.0Q.-33 or M.0.-33(s)]. Similmly,
particufars of Irish Postal Orders paid by a H. or 8.0. shouid be entercd
in the journal of Irish Postal Ocder paid [Form M.0.-33 or M.O.-33(s)].
Care should be taken that adhesive postage stamp affixed 1o British or
Irish Postal Orders 1o enbhance their value are on no account obliterated.

(2) The S.0. jourmal of British Postal Orders paid [Form
M.0.-33(s)] should be kept on record with the H.O. journal, the following
entries alone being made daily in the latter in the spaces provided for

the purpose in respect of British Postal Orders paid in S.Os and the B Os
in account with them.

(a) the value of orders paid,

affixed to
(b) the total value of foreign postage stamps make up
(c) the total value of Indian postage stam ps. broken

amounts
(d) the total number of order issued and paid in India, acd
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(=) the total value of orders paid, being the total of items (a), (b)
and ().

{3) The 5.0. jourpal of Irish Postal Orders raid [Form M.0.-33i53}
should similarly be kept om record with the H.O, journal, the followiag
«sniries being made daily in the joprnal in the spaces provided for the
sparpose in respect of Irish Postal Otrders paid in 8.0s,

(a) the value of orders paid,

{b) the total value of Eire (lreland) postage stamps afixzd to
 malke up broken amounts,

(¢} tihe total number of erderz paid in India, and

{d} the tetal vaine of orders, paid, being the totéi of items (g3
and (b).

172, Examiasiicn of jourss! of British or Irish Postal Order paid,—
"The pestmaster shouid compare tie eniries in the jourpal British Postial
“Order paid with the paid orders, verify the tofals of the journal, end
shen sign the latter. A similar procedure should-also ke ebserved by t3s
mastmaster in fespect of Irish Pogial Orders paid.

73, Subniission of shstract of paymenis to Postal Accounts Office—
1iy In HO. at the ciose of exch month, an abstract of paymenis of
Briish Pestal Orders for the month should be complied in Form M. 34,
The fBgures for the column headed “Number of British Posial Ordess
02id” shouid be obtaimed by first serting all the orde-s paid during the
_ amomth according to theic denominations ang then counting the pumbes
of orters of 2ach denomipstion pald. ‘The enirizs to be made agained
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item 2 at the foot of the furm wil be monthly total of column 7 of the
journal of British Postal Orders paid. The abstract should be forwarded
to the Home Postal Accounts Office on the 1st of the following month
accompanied by all the paid orders defailed in it, and should be enclosed
in a cover registered on service and marked “Important”. 1f there are
no entries to be made in the abstract, a blank abstract should not
be sent. :

(2) An abstract of payment of Irish Postal Orders should similarly
be comrlied in Form M.0.-34 and forwarded to the Home Postal

-Accounts Office in the manmner detailed in paragraph (1).

(3) In H O, the paid Postal Crders should be kept by the post-
master in his personal custody until the time fur their despatch to the
Postal Acgounts Office, when they should be packed in his presence.

{4) In S.Os the paid Postal Crders should be kept by the S.P.M. in
his personal custody until he despatches them to the H.O.

/

- ¥R




CHAPTER V

INDIAN POSTAL @ORDERS

(GENERAI. RULES

174, Conditions in P.O. Guide.—The conditions under which
@ndian PRestal Orders (I.P.Os) aresold and paid and other information
regarding such orders, will be found in the P.O. Guide. (See also clause
B1(a) or (b) of the P.O. Guide).

175. Offices authorised to hold stock of orders for sale and to pay
orders.—(1) All Head and Sub-post offices in India are antherised tc hold
a stack ef I.P.Os for sale to the public and also to pay 1.P.®s. In B.C.
all supplies of orders should be made by the account office in strict
sequence of the numbers in each block. When LP.Os are required by
a B.O. for sale to the public, the B.P.M. should send a requisitions to
his account office, sp=cifying the denominations and the aumber orders
tequired. The actount ofice will send the orders duly sigaed and
stampad, to the B.O. particulars of the orders and of the amounis
[including the commission] being ecmtereé in the B.O. Slip (Pa.-4) An
1.P.O. presented for paymeni at a B.0. will be sent is the accoun! office
for an erder of payment.

{(®) The aggregate value of I.P.Qs authorised te be stesked by a
H. or S.0. for sale as well as for supply to subordinate eilices will be
dix:d in the case of H.Os by the Supdt. ef Post Offices cencermed on tha

376
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basis of requirements for six months and in the case of 5.0z by the Head
Pastmaster on the basis of requirements for a month.

Nore.—Presidency Postmaster, Senior/Supdis. of Post Offices can,
in the case of 8.0s fix higher limits upto requirements for three months,

if considered pegessary.

(3) In the case of the Second class H.Os the memo of Authorised
balances issued by the Supdf. will show the aggregate value of 1.P.Os
to be siocked by the Office. In the ecase of 8.0s the authorised stock
of LP.Os of each denomination will be shown in form M.O. 61 issued
by the Head Postmaster a copy of which will furaished to the Supdt.

concerned. Exiract of this statement m form M.O.-16 will be supplied .

to the S.0s concerned will be filed with the memo. of authorised balance
supplied to the office in which the aggregate value will be entered against
item {(d) by the Inspecting Office after check with with the extract. The
Posimaster will whenever necessary, revise the authorised stock of 1.P.Os
to be siocked by S5.0s and furnish a revised extract to the S.0s concerned
entered on 8.0, slips and 1o the Supdt., Post Offices concerned. Correc-
tions in the Register of authorised stock of LP.Os in Form M.0O.-61 sheuld
be atiested by the Head Postmaster.

176. Supply of orders to meney order Asstt.—The M.O. Asstt. will
feceive daily from the treasurer, umder receipt, a cerfain number of
1.P.Os for sale and at the close of the day, he will make over to the
treasurer, under receipt, the unsold orders.

e ——— ———
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Notn.—In large offices where the sale of LP.@s is too large to
prrmit of counting and recouniing at the beglnning aud close of each
day, the M.O. Asstt. or ithe Supervicor-in-charge of the M.Q. Depari-
ment may. under the orders of the Head of the &ircle keep the [L.P.Cs
In & Jocked box make over the locked box a? the close of the day uvnder
receipt to the tressurer for safe cusiody ever-nigkt and receive daily
In the mornisg the locked box from the tressmres wader receipt. n
such ¢2ses a sepirare stock register sbould be maintaimed for the covner
atock. ‘The balance of the cuunier siock will be verified 2t the closs
of each day by the AP.M. or the Supervisor-in-charge of the M.O,
Depit, and the M.Q. Assit. before it s kept jn 1the bes. The key of the
focked sox should be rera:ned in his custody,

177. Regeis: of postal ordess Srom  Postal Accounts Office.—
€1y Every H.O. will bz supplied by the Pastal Acseunis Office with 2
grock of LE.Os for sale o the public both at the H.O. and its stbordinate

offices. All supplies of orders will Be made by the Postal Acconnts

Ofice in strigr s=quence of nuombers in esch blosk, Indemts in- Form
M.Q.-56 For funhcr sup;-!i_a_-;. of orders sufficient (with the unsold orders
in band ot the times 10 meef the rveguirsment of the H.O. and ifs sub-

ordinaic offices ifur a period of six months should Ba seat 1o the Postal
Account: Officer onos a guasier, but if ar any time it should be found
that the stock 15 running Iow a supplemental indemt may be submitied
far p supply expected 1o 1ast until the next quarierly indznt is submitted
z2ad supply received from the Posial Aceuunts @fEse. Indents should
aot be met from the stock in band, and the cares in which this rule is
noi followed will be reported o the Head of the Circle goncerned,

{2} Postmasters ia the West Bengal, N.E,, Uttar Pradesh, Gujarat

gad Maharashira Circles should submit their iadents onthe 8th 7 pul,

Bl July, 5th October and 8th January, Postmaasiers in the Bihar, Orissa,

s —— -
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N W., Delki, Tamilpadno, Andhra, Karnataka and Kerala Cireles shonld
submit their indeants on the 8th May, 8th August, 8th November, and &ta
February and Postmasters in the M.P. Rajasthan Circles should submit
their indents on the Sth June, Sth September, 8th December and 8th
March, each year ik the following form (—

Quarteriy iadeat for Indian Postal Orders

-

==

‘Denominations

i

50 paisa

One rupee

twa rupees
and 5o on upto
Rs. 18 -

R 20~

B3 307-
“Rs. 40/(-

Rs. 50/-

#Jssued in the Stock on Additions

previons six the last required to
months as day of make up half
detailed on the vears demand
the reyerse Drevicus {col, 3} (When
quarter less) deducted
col (2)
2 3 4

Remarks

Rs. 100/-

* In the case of post office in which the sale fluctuates in differear
seasons (sucn 4s in sumeier and wister seasons), in the post office a1 hill
stations aad in  Military stations the issues of the six mon.us of the
previous year gorresponding to the months for which a supply is indented,
should be shown, instead of the issues of the pravious six months in this

~column,
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(3) Supplies of I.P.Os will be received from the Postal Accounts
Ofiice, accompained by an invoice (in duplicate), @a recefpt of the
orders, they must be carefully counted and compared with the inveice
by the head postmaster, who should see that no serial I90s. are missing
and then receipt the invoice, and -Stamp it with date-stamp. The original
or upper part of the invoice shhuld be cut of and returned by first post
to the Postal Accounts Office. the duplicate being pasted in the stock
bopk (Form #.0.-68).

(4) Any discrepancy between the number of orders invoiced and
the number actually received, or in the absence of any number belonging
to the series, shonld reported at once by telegraph to the Postal Accounts
Ofiice and 2 note should alsc be made on both the criginal and duplicate
of the invoice. If no report is made to the Postal Accounts Office on
receipt of the invoice, and any orders are subsequently discovered to be
wanting, the head postmaster will be held responsible for their value.

178. Stock book of Indian Postal Orders,—In H.Os particulars
of T.P.Os of each denomination, received from the Posial Accounts Office,
should be written in the stock book (Formi M.O.-60) and the eniries of the
number received as well as of the balances of 1.P.Os of each denomina-
tion attested with dated initial of the Postmaster in the last eolumn of the
pristed form. The numbsr of 1.P.Os of each denomination forming the
authorised stock of each 8.0. should be entered by the H.O. in Form
M.O.-61.

179. Suppiy of orders to Sub-offices, —(1) In H.Os 1. P.Cs should be
supplied 1o each S.0. accerding to the number fixed for the 5.0s and the
S.P. Ms should be directed to sign and stamp the orders at the time of sale.
All supplies ¢f orders should be made by H.Os in strict sequence of
the numbers in each Block, When L.P.Os are to be sent to a 8.0. they will
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be obtained from the treasurer by the M.O. Asstt, who should enter the
first and last serial numbers and the total number of each class in the
stock book, and then make them over under receipt, to the tub-uccovat
Asstt. for despatch.

(2) In the case of HO. making frequent supplies to the 5.0. under
them, -2 subsidiary register [Form M.0O.-€0(a}] showing the setial number
total number and denomination of I.P.Os supplied should be maintsined
in the Head Offics. The sub-account Asstt, will grauc receipt 2gainst
the relevant entries in this rezister for the orders received hy him for
despatch to 8.0s The total pumber of I.P.Os «f each denuminatien
as shown in the Stock register (Form M.O.-tD) agzainst the entry of
“Number sent to sub-offices’” should tally with the totul of ceflumn 4 of
the subsidiary register [Form M.O.-60(a)]. ;

(3) In S.0s the [.2.Os must, on reczipt, be carefully counted and
compared with the entries in the 8.0. slip by the S.P.M. care beirg
taken to see that mo serial pnumber are missing. Any discrepancy
between the npumber of orders invoiced and the number actually received,
or in the absence of any number belonging to a series, should be
reporied by the first mail 10 the FLO. and a note should also be nace
on the S.0. slip. If no report Is mads to the H.O. on receipt of the
S.0. slip and any orders are subsequently discovered fo be wanting, the
S.P.M. will be held responsible for their value.

(4) In 8.0z, patticulars of the I.P.Os of each denomination receivea
from the H.O. should be entered in the stock book (Form M.O -60)
and the entries of the number received as well as the Yalances of the 1.P.Os
of each denomination atiesied with the dated initiais of the 8.P.M. in
the last column of the printed form.

e ——— T e g ——— e
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18{3. Speiled Indian Posia! Orders.—(1) If an L.P.O. is spoiled by
the round M.O. sitamp being impressed in the wrong place or by the
serial number being defaced or rendered illcgible, or in any other way, the
word “spoiled” should be writien across the order, and it alopg with
its counterfoil should be sent 1o the Postal Accounts Office with the
next list of I.P.0s sold {Form M.0.-63), in which an entry of it should
be made in red ink, but the value of the order should not be included in
“the total of the list. Under no circumstances should a spoiled [.P.Os bhe
sold to the public.

12) In H.Os, when spoiled 1.P.Os along with their counterfoils ars
forwarded to the Postal Accounts Office with a perindical list of 1.P.Os
sold, the orders and the list should be enclosed in a separate service
envelope registered and superscribed in red ink “Important™.

{3) In S.8s., 2 spoiled order along with its counterfoi! should be
sent to the H.O. with the daily account entered in red ink in the place
for remarks on the reverse.

SALE OF INBI&AN PosTAL ORBERS By HEAD AND SWB-@FFICES

181. Sala &f erders.—(1} Before an L.P.0O. is sold, it must be
stamped with the round M.OC. stamp by the Postmaster who must sign the
1.P.0. and alse put the date with year below his signature. If the
purchaser so desires, But not otherwise, the postmaster must also impress
the date-stamp em the counterfoil. The impression sheuld be made on
the upper part of the counterfoil below the serial number. Great care
must be 1aken te ebtain a clear impressioa of the stamp, and the post-

master will be keld responsible that the correct date ard year types are
ased,

NoTs.—In the case of H.Os and selection grade 8.0s and such
other offices as mighi be selected by the Head of a Circle for this parpose,

e g —

P ——
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gounter Assit. may issue LP.Os under their own signature afier siamping
the orders with a special supplied for the purpose.

(2) The amount to be paid for an LP.O. will be ibe face valuz of the
ctder olus the commission impressed on the ordar. When this amouvnt
has been received, the order shopld be handed aver to the purchaser, who
siould be informed that he should insert i the order before parting with
it, the name of the person 1o whom the money is to be paid.

£3) 1t must be distinetly understood that all issues of orders shoulé
be made in sitict seguence of ilie numbers in each block of the orgers
and that an 1.P.O, should not be signed or stamped until the correct
amount for the erder, including the commisgion,-has besn received from
the purchaser.

182. Entvles of sales in jparnal and stock book.—(1) The tota}
aumber and vklue of LP.Os sold sach day should be entered in the
jourzal of 1.P.Gs sold (Form M.OL-62), under their proper classes. The
amount to be cradited in 1he journzl will be the value of the Orders,
imcluding the commission. The sscial number of every order should be
Jetailed in the jourmal. The aumber of orders of each dencmipation
gold sach day should bs deducted from the previous day's balance
shown in the Stock Book (M.C.-50) under their proper classes and

- fresh balances of 1.P.Os of the diffsrent denominations should then be
struck and the eatries of ihs baiences attesied with the dated initials
of the Postmaster (or the 8.2.M. in the case of 4 8.0, o be taken in
the last golumn of ihe prinfed form. I[m vhe large offices, where a
separate counter register under the Note below Rule 176 is maintained,
she same should be sigaed by the A.Z.M. and the M.O, Asstt.

{(2) In H.O., ihe total number and value of orders of each deno-
“mination sold at the 8.0. should te tzken from the mema, of IF.Os
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sold (Form M.0Q.-65), received from the S.0s and entered in the
appropriate solumns of the jouraal.

(3) S.0., the daily total of the S.0. journal of 1.P.Os seld should
be credited in the 5.0. account under the head “ladian postal orders
sold™.

183  List of orders soid and memo. of unsald orders in head office.—
(1) A list of 1.P.Os sold (Form M.O -63), comprising all the transzction
of the previous month, should be prepared for subroission to the Postal
Accounts Office on the st of each month. The total number, the total
value and the total commission of each demomination of 1.P.Os sold
during the month should be entered in the columns provided for the
purpose in the list, and the total amount, to agree with corresponding
amount credited in the cash account, should be entered in the space
provided for the purpose at the foot of the form.

(2) With each list of 1.P.Os sold, a memorancum of wuasold crder
(Form M.O.-64) should be submicted to the Postal Accounts Office
ghowing the orders in stock at the close of the pravious dey.

\2) If no sales appear in the accounts during the month, no It
need be scbmitted on the lat of the next month unizss there are any
spoild orders to be returned to the Postal Accounts Office or unless
authority has been received 1o wiife any missing orders off the stock book,
but & memo. of unseld orders must ipveriably be semt o the Postal
Accounts Ofice on the 1st of each month. :

{4$) The mieme. received fiom 85.0. shouwld be impressed with the
date stamp of H.O afier it 15 signed by the posunaster and then shounld
be filed in separate bundles for each 5.0.

184. Memo. of ﬁnsold orders in hand and of orders sold in sub-
offices.—(1) With the daily account of the last wordng day of each
month a memo., of umsold LP.Os in form (M.0.-65) should submitted
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to the H.O showing the first and last serial numbers and the total
number of the unsold L.P.Os in the 8.0. at the cloge of the last day of
the month, the accounts of which are incorporated in the accounis of
the HO for that month. The memo. should be signed by the S.P.M,
stamped with the round M.O. stamp. and gent to the H.O. entered oo
the reverse of the daily account. If the balance includes more than
pne consecutive series of orders, the first ang last serizl rambers of each
series will -have io be eniered in the memo. and if ihere are any single
orders in stock, which do not form part of the series, their serisl number
will Rave to be detailed in the mamo.

(2t On any day on which LP.Os are sold, the particniars of the
orders sald, ie. the denominations, the tofal number of orders of each
denaminaiion, the serial numbers and the toisl amonnt realised by the
safe «f the L.P.Os of each denominaiion shonld be rntered in tBe mero,,

provided for the purpose on the reverse of the of unscld orders. The

total of the monsy column of the memo, of LP.Os sold ghonid agree
with the amount credited in the S.0. account under rhe head “Indizn
postal orders soid". This memo, should be signed. siamped with the
round M.O. Stamp and sent to the H.O. with entries in the memo. of
ansold orders in respect of caly the desominations of erders sold on the
day, entered on the reverse of the daily account.

183, Serial vum¥ers of grders in sigek to se commenicated annually
ia ihe Posizl Accounts Office.—{1) Ths head postmasier should, évery
year sabmit a list 1o the Home Postal Accounis Office showing in full
detail the serial pumbers of the I,P.Os forming the closing balance of
thz memo. of unsold orders rclating to the month of March. The
follow ing cenlificate of vetificalion of the balance in stock should also
D2 furnished io the Home Pastal Acconnts Office along with the list -—

Cestified that the total nambes of orders shown in the lsi ars

e ——
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actually in stock gnd the number shown against the head
(a) “In the HO.” and (b} “In 8.0.” agree with the corres-
ponding entries in the memo. of unsold orders relating to the
month of March submitfed to the Postal Accounts Office,

Date i9 Postmaster.

(2) For the preparation of this list, it will be necessary for the
head posunaster to take notes af all the orders in Ris own stock at the
close of business on the 3ist of March and to ascertain the particulars of
the orders held by hus S.0s from tFe memo, of unsofd orders submitted by
them to the H.O. on the 1st of Apnl.

(3) The list should be prepared in maouscript, in the form given
below, and the head postmasier must satisfy himssif that the total number
of orders shown thersin us beiog in stock, as well as the number shown
against the head (2} “In ibe head office”, and (b). In'S Os™, agres with
the corresponding enteies in the mems. of unsold orders submit'ed to the
Oilice. !

List of serial numbers of tke 1.P.O. fuming the closing balance

of the memu., of pnsold orders relaiing to the month of March
- 19—submitied by the H.O. o the Postal Accounts Office.

e

Sariaiiumber of [ndi:ﬁ-?gé‘taf()rders
of each class

¥ #* ¥
5P Re. 1 Rs, 2
Ee head office '
Totul No.
Sub-Office®*
Tow!l No,

Grar.d Toral

The several denominativn of I.P.Os should be entered herg in their
proper oraes Le. from 30 paise vp 10 Rs, 1L0[- a scparate col. being
assigtied 10 each denomination,

#% Purticujars to be shiown for each §.0. under the H.O.

Date 19 Posimaster

e
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(#) Tha list should ke forwarded to the Pestal Accounts Office in a
cegistered cover as seon after thz Ist April as possible. [r should,

however, be understood that the submissico of the memo, of vinscld
srders must not be deleyed on sceount of this list.

186. Loss of theft of vnsolé Indian posiel orders.— (1) Wien LP.O%s
wre logs or stolen from the siock of & post office, ap immediste repost
should be made by registered letier to the Head of the Circle, 1o the
Dirsctor of Accounts (Postal) Delbi and 10 the Home Postzl Actobnts
Cihice, the full parsiculazs, includipe the amonnts 2ad the ipdex numbers
end lettecs followed by e serisl pumber of the missivg orers being
stated. Telegraphic iutimaticn may be givea orly where justifisd by
:gpecial reasons. Th= telegram should be confirmed by a4 rejort by nent
“post. The missipg erdard should contintie 1o Fe tacluded nothe halence
of unisold Grders enterad in the stack book, until sutherity s recewed
From tne Postil Accaunis O ics t3 write them off.

(2} Io H.Os 5 recard, should be kept of ite serial numbers includiag
the index number and lerier and values of the missing orders, and these
pariiculars shoonk! be neoied at the oot of the meme., of vnsold ordese
submitted to the Posis! Accounts Office ageinst an eniry “Missing
odrers” s0 L.ng as they are inciuded in the clesing balance of the meswo.

{3) Hzads of Cizcle should, after making pecessary eaquiries about

‘the loss of orders. forwarded a final report te the Home Postal Accounts
“Dfice in order 1o cngble the Jatier to issue necessary instrections to the
postmaster copcernet for writing off the-missing LP, O3 from the stogk.
When authesity I received from the Postgl Accounts @ice 10 wrils

off the missing ordets, they should be shown in the stack book ax s0ld,

and theic particuiars shouid be eniered in red ink the jourpal nnd fist

of IP.0s sold (Forms M O.-62 and M.O.-63) without including the vilua
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of the orders in the total o! the list with the remark “Missine ordets,-
vide Postal Accoun's Office No- dated 2%

ich an 1.P.C. 18 Jost o1 stolen, the

Note.—1n every Case in wh
be fized,

responsidility of he postal official at fauli shoutd, it possibies
and the value plus the commission of the missing orce” recovered from
him. Sums thus recowarcd on account of the luss of 1.2.Os should be .

credited as miscellaneous receipts:

(4) In §.0s, a repert regarding the loss ©F theft of 1 P.Os shmld ke

made to the H.O.

PAYMENT Or INDIAN POSTAL QORDERS

187. Orders payable _direct or through 2 pank.— 1.P.O: may be-
paid to the payee either direct OF through 2 bank situated outside Delhd,
Bombay, Calcutta and Madzas.

188. Orders pearing postage stamps in enhancement of value.—
Postage stamps aifized 1O 1.p.Osto make up broken amounts B ouid be
examined in respect of the following points :— .

(a) That they have nol peen cul, defaced OF muliila{'ed or p:tvieusly -
used in payment of postage Cr duty. .

(b) That they do ot exceed three in gumber and their total value
i3 not mOIE than ninety pine Paise and that the total vatue oF
the LP.Os including the siamps atiixed thereon does Dot

exceed Rs. 1001-.

(c) That they have been affixed in-the spaces provided for the
purpose. '

(@) That they do not conceal aptempts at fraud.

If these conditions are not complied with, but there 15 0O rf;aadn

— L S e

i
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to suspect fraud, the psrson presenting the order should be asked ic
remove any postage stamps for which oo allowance can be made, (e
stamnps being damped before removal to avoid munlation of the order.

189. Examination of orders presesied for payment.—(1) Every
L.P.O. presented for payment should be sarefully cxamined with reference
to the following points :—

-

Lr il

{a) Whether it has been made payeble at the office at which it 1
presented, If the order has been made payatle at an office other shan
the one at which it ie presented, it may be paid, provided that ihe person
presenting it is known to the postmaster or any member of the posi
office staff not below the rank of a postman to be either the paysie ot
is authorised agent, and the name of the eifice is filed in, before payment,
by the payee or his authorised agent in addition to ihe otiice name oi
the office originally filled in. If the perscn preseanting the order is the
payes himself, the postmaster must write above his signature the word
*Payee known to me” or “‘Payee knmown postman', and if he is *he
payees authorised agent the posimssier must, before payment, sequite
him to write in the postmaster’s presence his name and address oz the
back of the order, and the posimaster must add the words “Krown to
me” or “known to a member of the post office staff not below the rank
of a postman®. Each order must, efore payment, be duly receipted
in accordance with rale 19].

£

If the order has not bsen made payable at any clearly specifis¢
office and tears simply the name of a city or tows but isin other
respects regular, the postmaster may pay it whether the person presenting
it bz known to him or not, provided that his office is within 1he limits
of the city or town named on the order and provided that before payment
the name of the particular office is added by the person persenting th=
order without erasure or congealmenti of any alteration made in the name
origiaally inserted.

EXaMPLE.—An order made paysble at “Calcutta GP.O” is if

L%
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presented by anm unknown persop, payable only at the counter of the

~Calcutta G.P.O, But an order made payable at “‘Calcutta’ is payable at
the Head or any sub-office within the jurisdiction of the Calcutta City
whether the person presenting it be known or not.

If, in the space for the name of the paying office, there are charac-
ter’'s unintelligible to the paying officer, he may pay the order if the
person presenting it is known by him fo be the payee or his authorised
agent. If the person presenting it is unkmown, he must asked to write
against the unknown characters an English trapsalation. This done, the
order shouid be dealt with as is if the name had been originaily written in
English characters ; otherwise payment must be refosed,

(b) That the posta) order is genuine and that the amount has not
“been altered.

N_.B. See note belaw Rule 161(1)(b).

(¢) That the postal order has not been cut, defaced, or mutilated,
that no erasure, alleration, or coucealment bas been made in or of any
words, figures, marks or desigres printsé or impressed thereon, and
that there has been no erasure or alteration of the name of the payee
or or of the office of paymen: [except as provided in clause (2) of
this rule] as written in the body of the order, or of any crossing (sze
role 192). It is to be carefully noted that entries can often be substi-
futed by erasing or wishing off the original entries by chemical or
other processes. A chemical process generally leaves a light brown
.discoloration or mark on the order and a carefully scrutiny for such
discoloration or mark should be made. If the order is found defective in
any of 1hese respects payment should be refused. In cases of doubt the
counter Assti. should consult the Postmasters. Postmasters should, if they
.consider it necessary retain such a postal order for further investigation,
- -after giving a receipt for it to the person presenting it. The receipt should
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pontain the following particulars (1) No. denomination and office of
tegne of the order of (2) Name, occupation address of persons presenting
it {to be got filled by the person presenting the order as far as possibls).
Eaquiries regarding the bona fides of the person presenting the order
stiould then be made either throvgh an Inspector, or when necessary,
theough the Police. If, however the defects do not appear to be due to
sravdulent intent the holder should be advised to send the order to Supdt./
Sr. Supdt. of Post Offices or First class Postmaster with an explanation
af the way in which the erasure ot alteration cams (o be made or in
which the cutting, defacement, or mutilation tock place. Payment of
#n order need not be refused merely because it is torn, if the tear is slight

and obviously accidentsl.

MNora.—The counter Asstt. after examining the order In the manner
ladicated in this rule, should in token of haviag carried out (e prescribad
gheck, sign the order op the reverseg on the space available on the top
of the order with sn iadication of ki designation, Thus :

x. Y- z -
Paving gounter Assii

(&) (i) Thar the postal order bearz the impression of the round
AL.0, stump or the postal order stamp whele i is gathorised and the
gignatnre of ik postmasier of the Issuing ofice and {1 thatif alsy
contains ihe payee's pame, :

(2] That not more than six calendar moniths have elapsed since
¢he last day of the month in which the postal order was issuea, If more
{hon six months, have elapsed. action shiould Le taken in accordance with
(ke role 195, In cases in which postai crders which o not bear the
frpression of the rownd M.O. stamp or the special postal ordet siamp
wherever authorised of the office of issue are paid under paragraph.(2)



—
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of this rule as well in cases in which date in the impression of the round
M.O. stamp or the special postal order stamp wherever authorised is
for any-reason illegible, it shonld be assumed that not more than six
calendar montbs have clapsed since the last day of the month in which
the order was issued. All such cases should be noted in the error book.

(f) That no departmental instruction have been received stopping
payment of the order.

{2) An order which does not bear ths impression of the round M O,
stamp or the special postal order stamp wherever authorised of ihe office
of issue or the signature of the issuing officer, should not be refused
payment on that account, provided that the postmaster finds no reason
to doubt the title to the order of the person presenting it. If the order
be paid under this rule, the postmaster must inform the payee that he
will be required to refund its amount, should it be found that the order
was not duly purchased. The postmaster must also note on such orders
“‘Payee known". If however, both the round M.O. stamp or the special
postal order stamp wherever authorised and signature are wanting, the
order should not be paid withount having the commission supplied by the
office of issue.

N.B. See Rule 161(3), (4) and (5).

180. Order of payment by postmaster.—Every 1.P O. should, sfter
examination, be placed before the postmaster, who will, if it satisfies the
required conditions, impress with the round M.O stamp in the round
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space provided for the purpose and will draw two thick diagonal lines
in the red ink across ths face of the postal order. He will also sign the
order on the reverse with an indication of his designation in the manner
indicated in Note below rule 18%c}. Care should be taken that postage
stamips, affixed to the face in I.P.Os to make up broken amounts are
‘01 no account defaced in the office of payment, and that the value of
stamps which are affixed else where than in the proper space i8 not passed
for payment.

191, Payment to holders.—(1) The amounts to be paid for an
LP.Os should be the value of the order plus the value of such adhesive
stamps affixed {o it in proper space on the face of the order as have
been passed for payment, provided that the total amount payable does

-not exceed hundred rupees See rule 188(b).

Note.—In the eveni of payment of the value of stamps which are
affixed else where than in the proper space, the official authorising on
effecting the payment would be responsible for it.

{2) Before payment is made, however, it should be seen that the
order bears a proper feceipling signature in the space provided for the
purpose. The payes musi sign with bis imitjal or full name and the
signaturc name should be correspond with the name entered as ths
pame of the payse in the body of the order. If the payee is unable to
write, his mark or seal shouid be affixed to the order and attested by
the signatare of a witness who must write his address on the order.

Note.—For examples of how the payees should sigff on the 1.P.Os
gee examples below Rule 163{2).

ExcepTioN.—See Exception below rule 192,

(3) The specific cases in which defective I.LP.Os may be paid by a
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past offize without a reference to any higher authority are given in sab-
para (3} or Rule 163.

Nore —Sapdl. of post offices and first class postmasters may
sanction the payment of defective LP.Os as cnumerated ta rule 127-C(1)
of the 1 P.O. Postal Manua!, Velume VIL,

192. Payment of crossed orders.—(1) An 1.P.O. which is crossed
cannot be paid except when presentad through Post Office Savings Bank
or any bank sitoated ountside Delhi, Bombay, Calcutta and Madras. 1f
an order is cross2d geperally. that is, withont any bank being named,
it may be paid through sny Bank which presents it or throngh the P.O.
S.B., if the postal order has been crossed with the sddition of the name
of a particular bank, it should be paid only io that bank. A cressed
1.P.O. for payment through the P.O.S.B., should be made payable at
any po:t offics within the same Postal District as the post office at which
the payees P.O.S B. accoual stands open is situated and should bear
after payee’s name the particulars of the payee’s P.O.S.B. account. Lt
should be presented duly receipted by the payee, at the Post Office zlong
with the pass-book of ize P.O.5.B., account of the payee.

ExceprioN 1.~ This rule does not apply to crossed 1.P.Os intended
for any officer of the P & T department in his official capacity which may
b cashed by the postmaster at the head guarters of the Office toncerned
without such postal orlers passing through a bank, provided that they

are properly receipted.

The postal orders, crossed or uncrossed, mads payable {o the
following departmanta' officers can be signed and reczipted by the officer
shown against each i —
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Authority to whom payable Aunthority competent to sign

(i) Officers of the P&T Directorate e Cashier

{ii) Officers of the Cirele Offices ... Section Supervisor

(ii) Officers of Postal & Eoginesring
Division Officer Superviser

In the case of Postal Directorate, Circle Offices, and Postal Divi-
sions such postal ordecs will be presented at the Head Post Oifice only
along with a list 1o the form M.0.-72 filled in triplicate. The post ofiice
will be taken action as prescribed in Ruls 194, and return the second
copy of the list duly acknowledged with 2 certificate of credit endorsed
thereon together with a receipt in form A.C.G.-67 Payment is not to
be made in cach bot by book adjustment by charging to “Indian Postal
Orders paid™ by coatra credit tc “Unclassified Receipts’”. The first
copy of the list will be swbmitted as 2 supporting document tothe
schedule of “Unclassified Receipts” to Postal Accounts Office.

Notg 1.—The foliowing diagrams show how orders may be
erossed 1—

{1} cressed segerally
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\2) crossed specially

The transverse lines used for crossing may be made by means of
petforation.

Note 2—*Any officer of the Postal depariment’’ used in this
Exception includes @ Pastmaster and Sub-Pastmaster.

ExcepTioN 2.—This rule di es not apply to crossed I.P.Os addressed
to deceased members of the Defence Services, which may be paid under
the sanction of a Supdt. of Post Offices, a first class Postmaster or the
Head of a Circle as may be reqiired by rule 189(4) to the Defence
Department without their passiog through a bank provided a Com-
missioned Officer of the unit to which the holde: belonged, or a
Commissioned Officer of the Effecis Branch at 2nd Echelon 11 Army
Group or at Central Record Office, Jhansi, signs the orders as the
represenfative of the deceased and also signs an indemnity on the back
of the orders to refund the amount in the event of a claim in respest of the

" orders being acceptee at any time by the Postal Departinent.

(2) Bsfore paying a postal order presented by a bank, situafed
outside Delhi, Bombay, Calcutta and Madras, postmaster must satisfy
himself :—

(a) that the conditions of rule 189 excepting those laid down in
clauses (a) end (d) of paragraph [ of that rule have been
fulfilled ;
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(b) that the presenting ‘bank has entered into an agresment with
the Head of the Circle in the form laid down in rule 52/2 of the
Postal Manual, Volume VIIIL ;

{¢) that the name of presenting bank appears on the face of the
order ;

(d) that the order does not bear the names of two banks, excepiing
in cases where the prescnting bank is the collecting agept for the
other bank ;

(¢) that, if the order is received in payment of a saving bank
deposit, the pame of the P.OS.B. as well as the Account
Number appears on the face of the order, thus :(—

“Mussoree 5.B. Account No. 375",

1o1e 1.—The condltions faid down in rule 191(2) as regards the
receipiing of postal orders do not apply in the case of orders presented
DY banks,

Note 2.—List of banks which have entered imto and agreement
with ihe Head of the Circle for the encashmient of crossed LP.Os is given
in Appendix C(b).

{3} A Postal Order presented by a bank situated cuiside Dajhv
Hombay, Calcutta and Madras wiiich fas got enteied into (he agrecmens
referred to above must bear the name of {he picseniing bank and the
sigaature of the person or whosc behalf it is piesented ; in all othes
gespects, the ordex should be ireated in exacily the same way as orders
presenied by private persons.

1¢3. Payment of Indian Posial Orders through bavker'’s clearing
kouse,—LP.Os presented for payment by banks may be paid through
tae Banker’s ciearing houses siuated at places oulside Delhi, Bombay,
L5 atta and Madras under the following conditions :—



420
Chap. ¥1 INGTAN POSTAL ORDERS ' {193

(1) The Postal Orders presented for payment may be payable at
any post ofiice in [adia.

(2) The clearing houses will «bserve. as far as possible, ali the
Postal Department rules rezarding the checks to be exercised by paying
post offices to ensure that any ordet presented for payment is genuine,
<current and properly sigoed and stamped by the issning post office.

(3) The clearing house will have discretion to recognise as valid
for paymeat the values of any postage stamps affixed to an nrder evew
though the stamps may be excess of three in number, and of an aggregate
value exceeding ninety-nine Paise provided that the amount paid in
respect of any individual order shall not exceed Rs. 160.

(4) All other P & T Departmental rules relevant to tbe payment
of the LP.Os shzall be observed in respect of payments made through the
Buanker’s clearing fiouses. :

{5) At the conclusion of each day’s transactions, the Local Head
Post Oifices shall be fuinished by the clearing house in the Postal
Departmental (Form M.O -67) with lists ¢f arders paid during the day's
_clearing together with the paid crders in original.

(6) The Postal order thus paid shall be treated by the Head Post

Offices concerned as paid by themselves aad deal: with accordingly. The

“total amonnts involved shall be treated and accounted for as drawings of
the Head Post Office from the Treasuries.

{7) A collecting Banks clearing house stamps on an LP.Os shall be
deemed to be an effective discharge for purposes of payment «f tke value
of the order without the signature of the payee ot an official of the

-coltecting Bank
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194, Pavment of Indian Postal Order by Book Adjustment—
(1) Government offices or semi~Government offices which receive a lage
number of LP.Os can ebtain payment of the orders by book adjusiment
at such Head or Sub-oifices whkich are in asccount with Treasuries or
8ub treasuries.

(2) The [.P.Os which shouid bear the dated signature of the payee
in tae space provided for this purpose will be presented along with a
fist in mmiplicate (Quadrunhcate i presented at a S§.0.) in the prescribed
form (M.O.-72). The LP.Os will be entered in the list by the office
concernsd according to denomination end serial order of the sumber
assigned o the LP.Os or a separate list may be prepared for each
denomination.

(3) The Postmaster should check these orders in accordance with

the zorma} rules, and if there is any postal order which is defective the

eatry relating to ther crder sheuld be scored through in the Hst and
marked (<] in the rematks column of all the capies of the fist presentzd.
A brief remark should also be recorded as 1o the pawurs of the irregu-
larity, and the total corrected in words and figures in red ink by the
Posimaster,

{4) The LP.Os if found in order, should be stamped with a rubber
stamp “paid by boyok adjusiment” One copy of list of 1.P.Cs should
then be returned fo payee with he endorsement along with the unpaid
Postal Orders.

(5) A treasury voucker in form ACG-12 for the amount should be
prepared and sent to the Treasury with the pass baok for adjusoment
in the usual manner. Tie foilowing words should be written at the
voucher by the postinaster 1— =

“Not to be paid in vssh—should be credited to the account of......
s A cvereeennees. the amount drawn should be shown asa drawing
from the Treasury and debited fo “indian Postal Orders paid™ in the
Post Office aceount. -

s g



BE—

e

=

424

“Chap. V] INDIAN POSTAL ORDERS [194—1%¢

e 0

{6) The Postmaster should watch for the acknowiedgmert 1rom
+“he payee intimating receipt of the credit of the amaunt in his account
nd see that no uedue delay cceurs in the receipt of acknowledgment.

{71 A copy of the list of 1.P.Os presented for payment aleng with
ghe TP.O. paid should be sent to the Postal Account Gffice {through the
Head Office in the case of Sub-Cffiee) alorg with 1he cther list of LP.Cs
paid prepared in the usuul »ay.

{8) The prceedure will apply te both crossed sna unecrcssed
1.P.0s

195. Pericd of currency of orders.—{1) An LP.{. presented for
@payment, when more than six months but not more than twelve months
‘bave elapsed from the last day of the maonth in which the Order was
*fssued, is payable only on payment of a second commissicn. The hoider
sheuld be requested to affix postage stamps of ife value of the back of
~the order. The full value of the order should then be paid in the usual
way. The postage stamps affixed to the back of the order should be
defaced by ao impression of the date-stamp Service Postags Stawps
-apay be accepted for this purpese £ om those authorised to use them.

(2) An L.P.O. presented for payment more than iweive morths
sgfter the last day of the month of issue shorld not be paid but will be

“forfeited.

196. Rafinds of the yalue of erders.—{1) Refunds of the valua
Jbut pot the commissiva] vz LP.Cs may be granted by the office of issue
to the purchasers in accordance with the procedure and subject to ibe
conditions applicable to the payment of [.P.Os, provided thai the person
dendering the order either produces its counterfoil, or is known to the
maying posimaster to the paying postmaster to be the purchaser or hig
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agent “‘refund of the value (but not the cemmission) of LP.Os may also
be granted by an office other than the office of issue, in acceptance with
the same procedure and subject to the same corditions, provided that
the person tendering the order either preduces its counterfoil or is known
to the paying pestmaster 1o be purghaser or his agent.” The purchaser
must teceipt the order, adding fo its signature the werd “purchaser’
and his permanent address. The counterfoil, if producsd, nut be
destroyed by the paying postmaster. The paid order must be endorsed
by the paying postmaster “‘countarfoil produced™ or “purchaser known™,
as the case may be. If the order has been crossed for paymert
through a bank, the purchaser shonld be required to cancel the crossing
by writing across the face of the ordetr the words “Please pay cash™
and adding his initials,

{2) When the person tendering the corder cannot produce the
-counterfoil and is not known to the paying posimaster to be the purchaser
or his agent, the maiter should be reported for orders to the Supdt.
of Post Cffices or the First Class Posimaster having jurisdiciion over the
office of issug, along_with fhe serial number and the denomination of
the order, as well as the name of the oifice of issue sud the date of issue
and the applicant informed that the resplt of the reference will be com-
municated to him as soon as it i3 known. This coutrse should also be
following if the purchaser of an order a refus d of its value at post office
other than the office which scld if. When the value of the order has
been refunded under imstructions from rhe Supdt. of Post Offices or the
First Class Postmaster bis letter of authority together with the order
-should be sent io the Postal Accounts Office.

197. Applicatien regarding miscarviage, loss or destruction of
prders,—{1) The conditions under which applications for epguiry in
tespect of the miscarriage, loss or destruction of LLF.Os are entertained
wiil be found in the P,C. Guide.

(2) If an application complies with the prescribed conditions, the
application in original with the counterfoil should be forwarded in a
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#sgistered cover to the Supdt. of Post Offices or the First Class Posts
master concerned or Director, Army Postal Services, and his orders

sttalned,

(3) If the Sapdt. of Post Offices or the First Class Postmaster conms
serned or Director Army Postal Services sanctions payment of the value
- of & miscarried, lost or destroyed I.P.O, the emouni refunded to the
glsimant showid be charged in the head office journal of 1.P.Os paid
{Form M.O.-66) or in the 8.0. daily list (Form M™.O.-67) as the case
awy be. The Supdt. of Post Otfices or Director, Army Postal Services
wr First Class Postmasters’ letter of antbority for payment together with
#he payees’ receipt should be forwarded to the Postal Accounts Office

as & paid order.

et

198. Orders paid at sub-offices.—{1) In H.Os, for any day on
which LP.Os are paid at a 3.0, a list of I.P.Os paid (Form M.0.-67),
which will be accompanied by the paid orders, will be received from the
8.0, The orders should be czarefully scrutinised with reference fo the
geints mentioned in rule 189 and compared with the entriss in the list.

(3 In S.Os the 8.0. daiy list of I.P.Os paid s-ould be submitted
to the H.O. accompanied by the paid orders and entered on the reverse
of the daily account, whenever 1L.P.0Os are shown as paid in the accounts

of the 8.0,

199, Ouders presepted for payment at Branch Offices—An PG,
presznted for paymect &t 2 B.O, will be ferwarded to the account office
¥or the pecessary orger of paymese.  Afier the prder has been examined
&0 accordanee with the instructions in these rule, the posimester shouid
Impress it with the reund M.O. stamp in the space provided for the

Purpose. The order should then be returnea to the B.O. for paymens
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Wwith instructions as the ameunt to be paid, and the exira commission, if'
<any, to be realised, : :

2u0. Loss of an Indian Postal Qrder after payment —Whea an
*.P.O. is lost afier payment. an application should be made through the
Sugdt. of Post Offices or the st Class Postmaster o the Head of the
~Circle asking for parmisson to issue a certificate of pavment, The
application should contain serial number and the denomination ¢f ihe
missing order, great care being takes to ensure the correciness of these
particulars, On the receipt of the permission from the Head of the
Circle, a certificate in the form given below should be fssusd and
impressed with the date stamp of the cZice. This certificats should be
signad by the official responsible for the loss and when responsibility for
the Joss of ihe LP.O. cannct be determined, it should be sigued by the
official whe fast hand{=d 1he order, [n either case the cerificate should
be countersignsd by tas Postmuster (H or 8i in whess office the loss
“gotually took clace. This cecnficate together with Head of the Circle's
“getter of authority shouvld then be treated in (b3 same way as a paid
sorder,

“I hereby certify that indian Postal OLGEE. NDresrsseor s Ol sasveins ciera
was paid at the ~............post office on the....cevvevnrenrnnenee and
has since been lost.  In consideration of its value being allowed
to me, T agree to refund the amount in the event of the order
being calmed a second tine.

Date stamp of the office.

) Signature.”

201. Entries in journal of Indianr Postal Orders paid.—(f) Parti-
ssufars of I.P.Os paid should be entered in the journal of I.P.Gs paid
{Form M.0.-66 or M O 67} Care should be taken that adhesive postage
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stamps affixzed to LP.Osto enhance their value are un ne sgrouad
obliterated.

(2) The S.0. daily list of LP.Os paid (Form M.0.-57) should be
kept on record with the H.O. jonrnal, the foljowing entries alone bting,
made daily in latter in the spaces provided for'the puspese in respect of
5.P.0Os paid in 8.0,

(a) the value of orders peid ;

(b) the total vaiue of postage stamps affixed to make up hroken:
amouats ; '

(c) total number of orders issued and paid ; and

(d) the total of orders paid, being the total of jtems (a) aad (b).

202. Examinaiion of journal of Indian Postal Orders paid. —The-
postmaster should compare the eniries in the journal of LP.Os paid
with the paid orders, verify the totals of the journal and ten sign the

latter.

-

203. Submiission of abstracts of payments to Postal Accounts Gffice.- -
(1) In H.Os, at the ciose of each month -abstract of payment of 1L.P.Os
for the month should be complied ip (Forio M.0.-68), Tle fizures oz
the column beaded “Number of 1.P.Os paid should be shiained by first
sorting all the orders paid during the month according to their deno-
minations, and then counting the number of orders of each denomination
paid. The abstract should te forwarded to the Home TPostal Accouzies
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Office on the first of the following month. accompanied by all the paid
orders detailed in it, and shonld e enclosed in a cover registered on
service and marked “Imporiant’. If there are no entries to be made in
thz abstract, a blank abstract should not be sent.

Note.—The Head of a Circle may, in consultation with Home
Postal Accounts Office prescribe the submission of the abstract to the
Postal Accounis Office in two batches the frst relating to payments made
from the lst to 15th of the month and the second relating to pavmenis
made from the 16th to the end of the month so as to reach that office
by the 20th of the moath and the 5th of the followizg month respectively
his procedure will be prescribed only if the number of the postal ciders.
pald exceeds 25,000 a month.

(2) Postmasters should, at the time of submitiing paid LP.Os to
the Postal Account Office, prepare fwo separate buadies oue contaimng
(a) paid orders issued in the current official year, and the other ()
containing those issued in previous official year. Each bundle will be
accompanied by a list relating to the postal orders in that pacticular
bundle. A Nil should be submitted as pccasion arise under head ().

(3) In H.Os the paid postal orders should be kept by the post-
master in his personal custody uatil the time for their despateh to the:
Postal Accounts Office, when they should be packed in his presence.

() In 8.0s the paid postal orders should be kept by the S.BEM i
his personal custody until he despaiches them te the HiO.



LIST OF ACCOUNT RULES IN CHAPTER 7

{Issued under the authority of the Auditor-Genera!}

3. Supply of funds.

3. Postal Accounts offices,
11. Realisation of amount.
i4. Money orders from treasuries. ;
25, Money orders issued by Telephone Revenue Account Office.
17. Entries in Journal of money orders issued.
18, Preparation of money orders for despatch.
30. Money orders issued by sub-offices.

21. Examination by postmaster of money orders for issue.

23. Examination of money orders. :

24, Entries in register of money orders received.

25. Examination by postmaster of money orders for payment.
-26. Money orders paid by subordinate offices and vilfage postmen.
“42. Money order paid to wrong person.

44, Entries in jotrnals of money orders paid.

-453. Payment of money orders by pay order,
~47. Compilation of daily totals of money erders paid.
<48, Money order accounts to be adjusted. befere close of office,
-49. Examination by postmaster of money orders paid.

+ 50. Money orders in deposit.
51, Issue of v. o, money ordsrs. _
52. Payment of v, p. money orders,

R e e o e
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83,
34,
55.
56.
>
58,
59.
60.
61.
62,
63.
64.
65.
66.
&7.
74,
75.
76.
77.
78.
9.
80.
81,
82,
83,
84.
83.
91.

97.

98.

A
Value payable fees.
Payment of v.p, foreign money orders.
Family aflotment money orders.
Civil ploneer force units family allotment money orders.
Remittance of death gratuaities of the dead military personnel,
Disposal of money orders received misdirected.
Redirection of inland money ordess.
Disposal of redirected orders in the office of payrent,
Unclaimed money orders.
Refused money orders.
Disposal of refused and unclaimed moncy arders.
Corfection of office of payment in journal of money orders issued.
Period of currency of money orders.
Payment of order whose period of currency has expired,
Payment of money orders after one year.
Money orders lost before payment.
Money order lost after payment.
Description of void money order.
Applications for payment of void orders.
Void orders re-issued by Postal Accounts offices.
Daily money order journal from sub-office.
Dates included in account period.
Due dates for submission of money order lists.
Abstracts of daily money order total
Summaries of monthly totals of money orders issaed and pail
Closing entries in summaries.
List of void orders.
Entries relating to outward foreign money orders in journal of «.onay
orders issued.
Certificate of Payment for inward foreign money orders pail to the
payee.
Redirection of foreign money® orders.
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59. Aleration of Payee's name.

105, Unclaimed and refused foreign ﬁoney orders treated as vold.
101, Refund of value of outward foreign money order to remitter.
118, Adfustment of short or excess realisation.
113, Disposal of T.M.O. filled up by remitter,
118. Entrles In Journal ef money orders issued.

121. Bntry of telegraphic advice in register of telegraphlc money orders
recelved.

124. Paymont of remdttancs.

138. T.M.Os pald by sub-offices.

131. Entries in Journals of money orders paid.

139. Disposal of postal confirmation.

143. Disposal of unclaimed or refused telegraphic advices.

151. Entries relating to outward and inward foreign T.M .Os in journals
or money orders issued and paid.

159, Orders payable direct or through a bank.

161. Examination of orders presented for payirient.

162. Order of payment by postmaster.

163. Payment to holder.

164. Payment of crossed Orders.

166. Period of currency of orders.

168. Orders paid at sub-offices.

169. Orders presented for payment at branch offices.

170. Loss of a British or Irish postal order after payment.

i71. Entries in journal of British or Irish postal orders paid

192. Examination of journal of British or Irish postal orders paid.
173. Submission of abstract of payment to Postal Accounts Office,
177. Receipt of postal orders from Postal Accounts Office.

178. Stock book of Indian Postal Orders.

179. Supply of orders to sub-offices.
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RuLg
180. Spoiled Indian Postal Orders.

181. Sale of orders.

182. Entries of sales in journal and stock book.
183. List of orders sold and memo, of unsold orders in head offices.
184. Memo. of unsold orders in hand and of orders sold in sub-offices.

185, Serial numbers of orders in stock to be communicated annuvally to
the Postal Accounts Office.

186. Loss or theft of unsold Indian postal orders.
189. Examination of orders presenicd for payment.
190. Order of payment by postmaster.

191. Payment to holder.

192. Payment of crossed orders.

193. Payment of Indian postal orders through banker’s clearing house.
194. Payment of Indian Postal orders by book adjustment,

195. Period of currency of orders.

196. Refund of the value of orders.

198. Orders paid at sub-offices.

-

199. Orders presented for payment at branch offices.

200. Loss of Indian postal orders after payment.

201. Entries in journal of Indian postal orders paid.

202'. Examination of journal of [adian po.tal erders paid.

203. Submission of abstracts of paymeats to Po tal Accounts Offices.






APPENDIX A

(Referred to in Note 2 of rules 164 and 192)
List of Banks authorised to encash crossed Postal Orders

The names of banks which have entered into an express agreement
with the Heads of Circles, in accordance with the provisions of rule 52/2
of the Poustal Manual. Volume VHI, tor the encashment of crossed Postal
QOrders-British, Indian and Irish are given betow :—

Class of orders
authorised which can be
encashed

Name of bank with cir;i_éia-;} iﬁ which

Allababad Bank (Gujarat, Delhi, U.P., Punjab

Bihar, Central, West Bengal, Madras) British & Indian
American Express Co. (West Bengal) British, Indian & liish
Amrit Bank Ltd, (Punjab) Ditto
The Andhra Bunk, (Andhra) Ditto
The Andhra Pradesh Siate Co-operaiive Bank-

Ltd., (Andhra) Ditto
Auvrangabad District Co-operative Bank (Borm bay) Ditto
Banaras State Bank, (U.P.) . Ditto
Bareilly Cerporation Bank (U.P.) Ditto
Bareilly Bank (U.P.) Ditto
Bank of Baroda (Gujarat, Delhi, Bombay, :

Rajasthan, U.P., Punjab, Centrzal, Kerala) Ditto
Baok of Bihar, (U.P., Bihar, West Bengai) British & Iundia
Bank of Bikaner Ltd. (Andhra, Central) Ditto

e b
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APPENDIE A

Narme of bunk with ciccle(s) in which
snithorised

B e e

Baok of fndia, (Gujarat, Dethi, Bombay, Rajas-
than, U.P., Punjab, Centrai West Bengal,
Keraia, Bihar)

Bank of Kassaikudi Ltd.

Bank of Madura Ltd. {Keraala, Madraas)

Bank of Maharashira Ltd. (Andra, Buwmibay,
Ceatral)

Bank of Patiala (Deihi)

Bank of Rajastan (Delhi, Rajasthan)

The Bharatha Lak:shmi Bank Lid. {Aadnia)

Bilaspur Co-opetaiive Central & Lana Mortgage
Bank Lid. (Cenirzal)

Cenara Bank (Gujarat, Bombay, Central, West
Bengal, Kegala, Madras)

Canars Banking Corporation Ltd. (Kerala)

Svandicate Bank (Bembay, Myshre)

Central Bagk of Iadia {Gujarat, Delli, Bombay,
Rajusthan, U.P., Punjab, Bibar, Central,
West Bengal, Kerala)

Central Co-operative Bank (Punjzb, Bibar,
Orisag}

Chartered Bank (Delhi, Bombay, West Bengal,
Kerala)

Charierted Bank of Igdia Ltd. (U.P., Punjab
Madras)

Co-operative Ceniral Bank Lid. (Aadhra,
Punfab Orlssa)

Co-operetive Land Mortgage Bank (Central)

Co-operative Urban Bank (Orissa)

Cpttack United Central Co-operative Bank,
(@rigaad

Class of orders
which can be

encashed

———

ladian
Dino
Indian, British & lrish
Diito
Iadian
Indian
Indian, Brizish & Irish .
Tadian, Biitish & [rish
Ditto
Diito
Ditto
Ditto
Diite
Indian & British
Indian, British & Irisb
Ditto
Indian & British
Ditio

todlas, Brlsish M Yook
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Name of bank with circle(s) in which

Class of orders

auhorised which can be
encashed
Cuttack Primary Land Mortgage Bank (Ovissa) Ditto
Dellii State Co-operative Bank Ltd. {Delhi) Ditto
Devkaran Banking Corporation (Delhi) . Diito
Dievkaran Nanjee Banking Co. (Gujarat, Delhi, Ditto

Boirtay, West Bengal, Kerala Madras) Ditto
District Co-operative Bank (U.P.) - Diito
Eastern Bank Ltd. {West Bengal) - Ditto
French Bank (Bombay) . Ditto
First Wational City Bank (West Bengal) Ditto
Govind Bank (U.P.) Diito
Habib Bank (Bombay) Ditto
Himachal State Co-operative Bank (Punjab) Ditto
Hindustan Comercial Bank Ltd, (Gujarat, Delhi,

U.P., Punjab, Bthar) Ditla
Hindustan Mercantile Bank Ltd, (Delli, U.P.) Ditio
Hougkong and Shanghai Co-operation (Bombay,

West Bengal, Madras) Indian
Indian Bank (Bombay/Kerala, Madras) Indian, & British
Tndian National Bank Ltd. (Bombay) Ditto

Indian Overseas Bank (Gujarat, Delhi, Pun}ab.
West Bengal, Kerala, Madras)
Jaipur and Bikaner Bank (Rajasthan}

Talgaon distict Cemral Co-operative Bank Ltd.
{Bombay) :

Jammu & Kashmir Bank (Panjab)
Janta Sahakari Bank (Bombay)
Jaya Laxmi Bank Ltd, (Kerala)

Indian, British & Irish
Ditto

Ditfo

Ditto
Indian & British

Ditto
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Mamg of beak with clrcle(s) in which Class of orders
authorised which cin be
encashed

Kashi Nath 8eth Bank (U.P)) Diito
&arnal Central Co-operative Eank Ltd. (Punjab) Ditig
Kishanganj Bank Ltd. (Bihar) Ditto
The Lazmi Commercial Bank Ltd. (Dethl, U.P.)  Indian, British & Irish
The Lakshmi Vilas Bank Ltd. Chitioor (Andhra) Diito
Mathurai Distt. Central Co-operative Bank Lid. :

(Madras) : Tiitio
Mercantile Bank Ltd. (Delhi, West Beugal,

Madras) Ditto
Miraj State Bank (Bombay) Ditto
M.P. Co-cperative Bank (Cential) Ditto
M.S8. Co-operstive Bank ((enirgl) - Diito
National Bank of India (Panjab, U.P.} Indian & Biitish
Magional City Bank of New York (Bombay) Ditte
New Bank of India (Delii, Punjzb) Ditro
New Citizen Bank of fngia Lid., (Bombay) Indian, British & Trish

The National and Grindley Bank Ltd. (Dslii,
Bombay, U.P., Punjab Kerala)
ational Bank (1.P.)
he Oriental Bank'of Commerce (Delhi, Punjab)
{)-issa State Co-cperative Bank (Orissa)
Pangal Nayak Bank Ltd. (Kerala)
Parbhani District Co-operative Bank (Bombay)
Pandyan Bask Ld, (Bombay)
Patiala Bank (Punjab)
Pocna Central Co-operative Bank (Bombay)
Puniab National Bank (Gujarat, Delhi, Bombay,
Rajasihian, U.P., Punjab, Bihar, Central,
West Bengal, Kerala, Madras)

Indian, British & Irish

Todian & British
Ditto

Indian, British & Irish

Ditto
Ditto
Ditto
Ditio

Bitto
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Name of bank with circle(s) in which Class of orders
authorised which can be

encashed
Pupjab and Sind Bank (Deldd, U.P., Punjab) Ditto
Pur! Urban Co-operative Bank (Orissa) Difto
Rafasthan Bank (Rajasthan) Ditto
Ramnadhpuram Distt. Co-operative Ceniral

Bank Ltd. (Madras) _ Ditto
Ratnskar Bank (Bombay) ' Ditto
The Reserve Bank of India (Delh!, Bombay, :

1].P., Ceuntral, West Bengal, Madras) Diito
Sangii Bank Ltd. (Bombay) Ditto
Satara Distt. Co-operative Bank (Bombay) Ditto
Souih Indian Bapk Ltd. (Madras) Diito
State Bank of Bikaner & Jaipur (Gujarat,

Punjab) - Indizn, British & Trish
State Bank of Jaipur (Gujarat, Rajasthan) Ditto
State Bank of Rajasthan (Rajasthan) Ditto
State Co-operative Bank (Bihar) Ditto
State Bank of Jaipur and Bihar (E1.P.) Ditto
The State Bank of Hyderabad (Andhra, Bombay) Ditto
State Bank of India (Gujarat, Delthi, Bombay,

Agsam, Rajasthan, 0.P., Punjab, Central,

West Bengal, Kerala, Madras, Bihar) Diito
State Bank of Patiala (Punjab) Ditto
State Bank of Nahan (Punjab) Ditto
State Bank of Travancore, (Madras, Kerala) Ditto
South Satara Distt. Central Bank (Bombay) Ditto
Tarn Taran Central Co-opérative Bank Lid,

(Punjab) Diito
The Traders Bank of India (Delhi) Ditto

Union Bank of India (Gujarat, Delhi, U.P,
Central, Kerala, Madras) = 1In dian and British
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Name of bank with circie(s) in which
authorised

Class of orders
which can be
encashed

United Bank of India (Gujarat, Delki, Bihar,
West Beagal}

United Central Bank (Bihar)

The United Commercial Bank (Gujarat, Delhi,
Bombay, Rajasthan, U.P., Punjab, Bihar,
Central, West Bengal, Kerala, Madras)

United Western Bank Ltd. (Bombay)

Universal Bank of Izdia {Bibar)

U.P. Co-operative Bank (U.P.)

Urban Co operative Bank Ltd. (Bombay,
Rajasthan)

Vijaya Bank Lid. (Bombay, Kerala, Madras)

Vijaya Commercial Bank (Andbra)

Iadian, British & Irish
Ditto

Ditto

Ditio :
Indian, British & Irish

Ditto

Ditto
Ditto
Diito
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A
RuLEs
- Abstracts of daily totals of money orders issued— :
Preparation and submission of ; 82
Abstracts of daily totals of nioney orders paid—
Preparation and submission of 82
Abstracts of payments—
Submission of—of Indian posial orders to Postal Accounts 203
Ahstract of payments of British or Irish postal order—
Submission to the Postal Accounts of 73
Account(s)—
Money order—io be adfusted before close of oilice 43
Account perigd—
Dates incladed-—in for moaey order transzctions $0
Dates of—for money order transactions of sub-offices fo fe
intimated to Audit Offices 80
Acknswledoemeni(s)—
Cases in which—may be reiaised by payees of money orders 43
Disposal of T.M.O. 132
Disposal of—for T.M.Os nnpaid 144
Disposal of payee's—of money orders 43

460
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INDEX
: RuLes
Money order Assistant to see that—are attached to all money
orders paid by village postmen and branch office 40
Preparation of T.M.O. ' 123
Receipt and disposal of—relating t» money order advised to
Ceylen 92
Relating to—articles delivered by postmen
Advice of payment—
Action to be faken when - are required by remitters of outward
foreign money orders 92
- Disposal of - for inward foreign money orders 98
Disposal of —for inward foreign T.M.Os 148
Procedure to be fullowed when—are required for autward
foreign I.M.Os 146
Air mail(s)— _
Money Order (inland). Issue any payment of 50
Money Orders (Poreign} Issue and payment of— 122
Air Mail Money Order(s)—
Distinguishing letters to be placed befow Nos. of 4
Attachment—
Of money order by civil courts 73
Accounts O ffice(s)—
For the different circles and mode of distinguishing them 5

Bank payment—
Of Indian postal orders 87




INDEX
- RuLzs
Book of M.O. receipts -
Powers of the Head of the Circle ta supply to Head Office—
containing Nos. beyond usual limit 12
Book transfer—
Money orders paid by 41
B.0. Summary—
Daily total of money orders paid by branch offices (including
village postmen) in account with head office to be
entered in 47
Branch Office(s)—
Disposal of telegraphic advices and receipts and acknowledg-
ments for T.M.Os payable at 128
Disposal of money orders received from —for issue 16
Examination and disposal of British postal orders presented
for payment at _ 168
Examination of foreign money orders presented for issue or
issued from ' 50
.Instructions to holders for Irish postal orders presented for
payment at ) 169
Issue of V.P. money orders ia respect of article delivered at 51
Treatment of Inland M.Os received {rom~—for issue 117
British postal orders)—
Applications regarding miscarriage, loss or destruction of— 167
Bearing postage stamps in enphancement of value 160

Cases in which the authority under which defective—may be
paid 163
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INDEX"
RuULRS
Cases in which the orders of Head of the circle should be
obtained for payment of— 161
Conditions for sale, payment, etc. of 156
Examination and disposal of ~presented for payment at branch
offices 169
Examination of—presented for payment 161
Banks authorised to encash crossed 164, 173
Appx. 1
Loss of —after payment 170
Offices authorised to pay such orders 161
Order of payment of-—by postmaster 162
Payable direct or through bank 159
Payment of—the payees of which are dead or are minors 161
Payment of—to -holders 163
Payment of crossed 164
Period of currency of-—and payment out of date orders 166
Supply, etc., of specimen—to office authorised to pay 157
\
c
Cash—
Receipt of undisbursed—brought brought back by postmen 39
Supply of—to postman for payment of money orders 217
Supply of—to village postmen for payment of money orders 28
Certificate of payment—
For British or Irish postal orders lost afier payment T3
For Foreign V.P. money orders 54
Cheque(s)—

Cases in which—etc., may be accepted for the amouit of
inland money orders and commission 11
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INDEX

RULES
Period of—of Indian postal orders presented for payment 195

Ferdod of—of inland money orders and their detention in office
of payment beyond that period 65

D

Daily lists of money orders issued—
See “Journal of money ordess issued™ 5
Daily sub-office money order journals and documents—
Receipt and examination by head office of 40

Deceased person(s)—

Pzyment of British or Irish postal orders for 161
Payment to heirs of—of inland money orders sent to Audit
Office aswoid : 1

Destruction—

Of Indian postal orders, how applications regarding—are to be
dealt with 197

Detention—
- Of inland money orders in offices of payment beyond period of
cuIrency 65

Errvor Book—

Note regarding inland money orders received misdirected to
be made in 58
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INDEX
Rures
F
Family allotment money order(s)—
Issue, payment, etc. of 55
Of Civil Pioneer force 56
‘Field office money order(s)—
Distinguishing lettess to be placed before Nos. of 4
Fixed heat—
Of village postmen not to be broken for payment of T.M.Os 124
Foreign air mail money orders—
Issue and paymeﬁt of 102
Foreign Telegraph money order(s)—
Action to be taken when advices of payment are required by
remitters at the time of issue or after issue of outward 92
- Action taken when—are p{zesent or payment - 89
Conditions for—to be telegraphed to offices of exchange 153
Description of . 88
Disposal of advices of payment for inward 96
Dispesal of unclaimed and refused 100
Distinguishing letters ta be placed before Nos. of 4
N Documents prepared by offices of exchange in respect of
- inward : 94
Engquiries regarding—to be referred to offices of exchanges 89
‘Entries relating to outward-in journals of money order issued a1
Examination, etc, of —presented for issue ap
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INDEX

Rures
Memorandum of instructlons for Indian offices of money
orders exchange in dealing with “though”’ Appx. C
Payment of—treated as vold after the period the currency of

which has expired 100

Payment of inward 93
Preparation, examination and despatch of outward 53

Procedure to be followed in the case of—telegraphed to offices

of exchange 153
Redirection of 98
Refund of value of outward—to remitters 101
Rules Regarding the treatment of—in Indian Offices of

exchange Appz. B
Special instructions in regard to entry of names of payees of 90
To pass through offices of foreign exchange 88

Foreign T.M.O. advice(s)—

Action to be taken on receipt of intimation of ontward—
having been unclaimed or refund 147

Attested copies of—received for payment to be sent to office

of exchange 148
Disposal of advices of payment for inward : 148
Disposal of miscarried, unclaimed and refused inward 150
Disposal of postal confirmation for outward 146
Preparation and issue of outward— 146
Recelpt and payment of inward 148
Entries relating to outward and inward-—in journals of money

orders issued and paid 151
Instruction relating to exchange of—to be found in Post Office

Guide 145

146

#Fssue of outward
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INDEX
RuLes
ce of exchange to receive lists of inward—and attested
copies of advices - 148
Preparation of receipts, etc,, for—and payment of such orders 148
Procedure to be followed when advices of payment are
fequired for outward 146
Redirection of inward 148
Fravd—
Action to be taken if—is suspected in respect of British or Irish
postal orders presented for payment 161
Action to be taken—when is suspected in respect of a money
_order received for payment 23
Fund(s)—
Responsibility of head office for supply of—to sub-offices to
which inland T.M.Os are advised to have been redirected 140

Supply of—to sub-offices for payment of T.M.Os sent by post 120

H
H.0. Spmmary— X
Daily totals of money orders paid by head offices to be
entered in : 47
I
Ydentification—

Of payees of T.M.Os 124
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INDEX

Andemnity—

Cases in which—Is to be signed by holders of British or Irish
pottel ordess

Cases in which money orders for minors should be paid on
agreemcnts of—and disposal of such agreements

Execution and disposal of—bonds for payments of T.M.Os

‘Indent(s)

Preparation of quarterly—for Indian postal orders

Andex of receipt No.(s)—

Entries to be made in—in the head office in respect of money
orders lssued by snb-offices

Examination by head pestmaster of—in respect of money
orders issued by sub-offices

JAndian postal order(s)—

Application regarding miscarriage, loss or destruction [of—
How to dealt with

. Conditions regarding the sale and payment of

Daily supply of—to money order clerk from the treasurer
for sale to the public

‘Entries of sales of—in journal and stock book
Examination of journal of—pald -

‘Examination of postage stamps afiixed to—in enhancement
of value

Examination of—presented for payment

RuLes

166

34
126

177

20

21

197
173

176
182
202

188
189
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INDEX

Head offices will be supplied By the Audit office with a stock of

List of banks authorised to encash crossed 164,

List of—paid at sub-offices should be submitted to the head
offices for scrutiny

List of—sold and memo. of unsold orders in head offices

Loss of— after payment—How to be dealt with

Loss or theft of unsold—How to be dealt with

Maintenance of stock book of

Memo. of unsold orders in hand and of orders sold in sib-
offices. How to be prepared and sent to the head oifice

Offices authorised to hol# stock of—for zale and to pay orders

Order of payment of—by postmasier

Particulars of—paid to be entered in the journal

Payment of—at branch offices

Payment of—Amounts payable how to be calculated

Payment of—to the public. To be made either direct of
through a bank :

Payment of—by book adjustment

Period of currency of —presented for payment

Procedure regarding payment of crossed

Refunds of the value of _

Sale of—by head and sub-offices, Procedure regarding

Serial number of—in stock to be communicated annually to

the Audit Office
Spoiled—How to be dealt with

184

175
190
201
199
191

187
194
195

192
196

181

185
186«
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Submission of abstract of payments of—if Audit Office
Supply of —to sub-offices by head offices

Intimation(s)—

Issue of—to payees of money orders residing at hotels, clubs
ete.

To offices of issue regarding redirected inland money orders
To offices of issue relating to misdirected money orders
received
Irish postal orders—

Bearing postage stamps in enhancement of value

Ruigs
203
175

a1
5%

58

160

Cases in which, and the authority under which defective may '

be paid

Cases in which orders of Head of the Circle should be obtained
for payment of

Conditions for payment of—
Examination of—presented for payment

Instructions to holders for—presented for payment at branch
offices

List of banks authorised to encash crossed
Loss of—after payment
Orders of payment of—by postmaster
Payabie direct or through bank
Payment of crossed
Payment of—the payees of which are lead or minoss
Payment of—to holders
Period of currency of—presented for payment
* Selected head and sub-offices authorised to pay
Supply of specimen—to offices not authorised to pay

163

161
156
161

169
164, 173
170
162
155
164
161
163
166
157
157
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INDEX
Rutes
wirregularities—
Action to be taken in respect of—noticed unpaid money
orders received from sub-accounts clerk 40
Action fo be taken on—noticed in respect of money orders
received for payment 23
«Classes of—in connection with payment of T.M.Os to be
reparted 139
J
Journal—
Examination of—of Indian postal orders pnaid 202
- Journal(s) of British or Ivish postal orders péid =
'Entries in 171
Examipation by postmaster of 172
Submission of—by sub-offices to the head office 168
- Journal(s) of Indian postal orders paid—
Entry of particulars in 201
Ezan.ization of entries in 202
- Journai(s) of Indian postal orders spld—
Entries of sales : : 182
_Journal(s) of money orders issued—
Correction of oifice of payment in 64
Entries relating te inland money orders in sub-office 17
Entries relating to inland T.M.Os 117, 118
Entries relating to outward foreign money orders in g1
Entries relating to outward foreiza T.M.Os in 151

Examination by posimaster of sub-office daily 21
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INDEX
_ - RULES
Examination of entries relating to outward sterling money
orders in sub-offices 91
Preparation of —by sub-offices and their despatch with copies
of receipts 79
Preparation of—for Audit Office 80
Receipts and examination by hsad-office of 4G
Receipt of, and examination of entries relating to, inland
money orders, in sub-offices 20
Receipt of, and ezamination of entries relating to, inland
T'.M.Os in sub-office 117
Journals ¢f mopey orders paid—
Duties of postmaster in respect of-— 49
Entries relating to inland money orders in sub-offices 44
Entries relating te inward forsign T.M.Os paid in 151
Entries relating te inland T.M.Os in 131
Examination by postmaster of sub-office : 49
Examination of entries relating to T.M.Os in sub-offices 130
Particulars of void money orders paid not to be entered in 66
Preparation of—by sub-affices and their despatch with paid
orders 79
Preparation of—for Audit office gG
L
Leper(si—
Payment of money orders addressed to— 33
Limits of value—
Of money orders for payment by a single postman : 26

HList of money orders issued—
Due dates for submission 79
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INDEX

sts of maney orders paid—
Due dates for submission of—and documests to be sent wiih
them

st of parcel receipts—

¥ 2= of void money orders—
- Submission

Applization regarding miscarriage—or desiruction of British

postal orders
- —of British or Irish postal orders after payment
3f Indian postal orders after payment.- How to be dealt with

- — of Indian postzl orders. How applications regarding-—urz
to be dealt with
- —of uasald Indian postal orders, How to deajt with

Memo, of admission of payment—
Preparation and submission of —for mopey orders ¢f T.MG
receip’s lost afier payment

~ Memo, of unsale fnd an postal crders —
Sabmission of -—and f or.ers scid

Miscarriage—
Of Indian postal orders. How applicatiors regarding—are fo
be dealt with :

Rutes

81

167
170
260

197
156

73

184

57
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RULES
Money order(sj—
Action to be taken by head office in respect of— issued by its
sub-offices 20
Action to be taken if—or T.M.O. receipts are lost after
paymient 73
Action to be taken in respect of irregularities noticed in paid—
received from sub-account clerk and defay in return of
orders made over to that official 40
“Action to be taken when— are lost before payment 74
~Adjustment of amcunts including commission) of inland
official 14
-Aggi-egate amount of—paid daily to be eatered in B.O.
summary and sub-office account 47
‘Alteration of names of payees of inland—and disposal of—
applications relating thereto : 68
Alteration of offices of payment of addresses of payees of
intand ' : i 69
Attachment, etc., of—by Civil courts ] T3
‘Cases in which cheques, etc., may be accepted for amounts of
inland—and commission 11
Cases in which maximum limits for inland—is nct applicable 8
Cases in which name of district should be added after that of
office of payment on infand 18

‘Clesing entries to be made in summaries of monthly totals of —
issued and paid and submission of the summaries 84

“Custody of paid—until despatch to head office or Audit office 49
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INDEX
RuULES
Dates included in account period in respect of 8¢
Deliverles at whish— are to be distributed and adjustment of
gccounts 48
' Disposal by cee of issue of refused or unclaimed inland—
received boel, if it is a no delivery offiee 64
Disposal of inland—not paid pwing to payee’s death 70
Disposal of Inland—when remitter cannot be found 63
Dispasal of—remived from brauch offices for issue 128
22

Dispasal of —received in sorting
Dizposal of rediracted inlzand —in office of payment 60

Disposal of —faland—received mis-directed 8
Disposal of refused inland 62
Di-posal of snclaimed infand 5k
Distinguisting Ietters to be placed before Nos, of certain

classes of 4
Distribution of —for pavment by postmen and supply of cash 27
Due datss for submission of lists of —issued and paid 81
Daties of postaaster in cases where prescribed limit of value

of—for payssat by a postman is exceeded 26
Errors of omissions made by sub otfices to be rectified by head

offices bsfors paid—are sen: to Audic Office ; i
Examination by vostmaster of—for issue and stamping by

money order clerk with oblong M.O, stamp 21
Exsminatien by posimaster of—paid 49
Examinatien by posimaster of—for paymeﬁt and stamping

of round money order stamp - 25

FExamination of inland—presented for issue 8
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- INDEX

‘Examination of special forms of inland—presented for issue
‘Foreign air mail—issue and payment
Identificatien of payee of
Inland —that can be issued free of commission
_Issue any payment of foreign air mail _
Issue of inland—addressed to no delivered sub-offices
Issue of duplicate inward telegraphic advice
‘Money order clerk authorised to sign for remitter in cases of
commissien
Monthly statistics of—
‘Opening of money order envelopes _and examination by money
order clerk of inland—received for payment

Paid by book transfer

Payment of inland—or adjastment of short or excess credit for
them after expiry of one year

Payment of inland—whose period of currency has expired
Payment of—addressed to lepers

Payment of—addressed to minors

Payment of—to Iunatics .
 Payment of—to the pensioners of the department

" Payment of—to planters and other residing at places not served
daily by postmen -
Payment of—to residents at hotels, clubs, etc.

Period of carrency of inland~—and their detention in office of

paymeet beycnd that period
"Post offices authorised to pay—by order and procedure to be

followed by them in such eases
“Preparation and submission of Abstracts of daily fotals of—
issued and paid

RULES
10
102
33
1
101
18
66

23
41

67
66
35
34
37
36

30
31

63
45

82
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INDEX
RuLzs.
Preparation and submission of—remirns for Audit Cities 79 to &6
Preparation of inland-—for despatch 18
Preparation of journals of—ijisued and paid fur the Audit »
O{ﬁce_s 126
Preparaticn of summaries of montbly totals of—issued and
paid B3
Presented in large number 1%
Procedure relating to—in depesit 3¢
Progedure to be followed in respect of— paid to wreng 42
Procedure to be followed in connection with inland—issued
by Telephone Revenne Office 15
Procedure to be followed in respect of inland—from treasuries 14
Prohibition against alteration of names or address of payees
ar stoppage of payment or repaymient of amount of—to
remitters without instructions from offices Tz
Prohibition against redirection or disposal in any other way
under instructions from persons whose identfty with the
payees is not established. - ; 33
Realisation of amount of inland— it
Receipt by money order clerk of paid and unpaid—from post-
men and examination and stamping of those paid by post-
men aad at window : 32
Receipt by the money order clerk of paid and unpaid—from
sub-account clerk and examination of orders paid by sub-
crdinate office and village postmen 40
Receipt of undisbursed amounts of~brought back by postmen . 3%
Redirection of inland =9
1%

Sorting of inland 2and preparation of money order envelopes
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INDEX

RuLes:
Sorting of—recived for payment 24
Special precautions to be taken in paying—seriously delayed in

transit : 23

Stamping of—and postmasters’ duties relating thereto 7
Stappage of payment of inland—by remitters 71
Supply of funds for payment of— 2
To be placed in deposit 50

Transactions relating fo—not o be performed on Sundays
and Post Office holidays 38
Trausfer to sub-account clerk of-—for payment by village
postmen and branch offices and supply of cash to village
postmen 29
Tr2atment in head offices of—pavable at sub-offices 23

Money order envelope(s)—
Changing of—and transfer to registration clerk for despatch 21
Manner of opening— 22, 23
Preparation of station and sortlog— 18

N
No delivery office(s)
Disposal by—of telegraphic advices for T.M.Os issued - 143
O
Office(s) of exchange —
Action to be taken by—in cases where fresh commission is
chargeable for redirection of foreign money orders 98
Documents prepared by—in respect of inward foreign iconey.
orders 94

Instruction for— in dealing with foreign money orders B




INDEX
RuLes
Receipt by—of lists of inward foreign T.M.Os and attested
copies of advices 148
Supply of special instructions to the—in dealing with foreign
air mail money order 102
*ﬂ‘ﬁclal maney order{s)—
See “Money orders’
P
Pavment{s)—
Examination of Indian postal orders presented for 189
Of Indian postal orders at branch office 199
Of Indian postal orders to be made to the public either direct
or through a bank 187
Of Indian postal orders to holders, Amounts payable how to
be calculated 191
QOtder of—of {ndian postal orders by posimaster 190
Procedure regarding—of crossed Indian postal orders 192
Submission of avstracts of—of indian postal orders to Audit
office 19¢
Of money orders all the window ‘33

#Pay order(s)—
Money orders payable by-—not to be entered in register of

Moaey orders received 24
Procedure for paymesnt of money erdars - 45
Penaliy— ;
For incorrect entries in T.M.Os receipt 123
Planter(s}—
issue of notices to—and to pavees of money orders in remote
focalities 30

Pastage Stampls)—
Examinatisn of—affised to Indizn nostal orders in enhance-
ment of valus g
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INDEX
RULES
Pastal confirmation(s)—
Aciion fo be taken whea—are received before telegraphic
advices : 139
Wespatch of—for inland T.M.Os by offices at non-telegraph
stations - 112
Bespatch of —for imland T.M.Os by offices at telegraph station 111
Wiposal of—for infand T.M.Os redirected 140
Wisposal of—in respect of outward foreign T.M.Os 146
Nxamination and disposal of-—received 139
Examination by postmaster of—for inland T.M.Os 109
Not to be received in respect of Inward Foreigh T.M.Os 148
Preparation of—for inland T.M.Os 169
Waich to be kept for— 139
Eest Office holiday(s)—
Accounting of express inland T.M.Os issued on— 1is
Action to be taken if telegraphic advices are received for pay-
ment ou—or after journal is closed | i21
R
Railway telegraph officer(s)—
~ Action to be taken in respect of telegraphic advices received
from local 119
Reeeipt(s)—
Additional entries to be made in—in cases where extra fee is
realised for inland T.M.Os presenied during clesed hours
in telegraph offices 148
Bisposal of—for unpaid T.M.Cs 144
Disposal of T.M.O.— 129
Examination and disposal of T.M.O.—rteceived from sub-
offices 130

Examination in head office of copy of money order—received :
Irom sub~offices 20
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INDEX

" RuLes

Examples of cases in which money order—will be treated as
spoiled and dispesal ef such receipts 2

Issue of—in respect of foreign money orders
Penalty for issue of money order—on upauthorised forms
Preparation and issue of money erder

Preparation and isswe of—for imland telegraphie money
erders

Preparation of—for inward foreign T.M.Os

Preparation of T.M.O. -

‘Redirection—
Of foreign money orders
Of inland money orders
Of iaward foreign T.M.Os
Of telegraphic advices efimland T.M.@s

Of onclaimed or refused telegraphic advice

Redireetion 8lip(s)
Preparation of—for imlaad money ordezs to be redirected
Preparation of—for T.M.Os redirected
Preparation of —for uaclaimed inland money order;
To ®e posted to void inlaad money orders by elces of
payment .
‘Refund(s)—
Of overcharges on ialand T.M.Os

Gf value of outward foreign money ordess to remittsrs

12
90
12

12

107
148
129

o8

148
40
143

140
&l

76

G
1Gi
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INDEX

_ RuLes
Of the value of Indian postal orders 196

r Procedure to be followed for—of extra fee realised on inland
T.M.©s issued durlng closed hours in telegraph office 1id

Precedure to be followed in respect of inland money orders

issued by Telephone Revenue office in payment of—of
telephene rents 135

T" Register of meney orders received—

, Entries is— 24

l Entries in—by offices of payment refating to inland void money
‘ order 76
} Entries in—relating to money ordets in deposit 50

' g Entries in——relating to pald and unpald money orders received
from postmen and counter clerk 38

’ Entries in—relating to paid and unpaid orders received from
sub-account clerk 40
Bntries in—relating to redirected inland money orders &
Entries in—relating to void money orders 85
L_, Entries relating to inward foreign money orders in— 95
Money stders received mis-directed not to be entered in— 58

Record to be kept in—of dates of despatch of advices of
payment inward foreign money orders 96

| _ Registered of telegraphic momey orders received—

: Entry of telegraphic advices in— 121
Bniries relating to date and hour of payment of T.M.Os i29
139

Rramination by postmaster—of—
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INDEX
Rures
Remittance(s)—
Of death gratuitias of Military personnel 57
Rent money order(s) -
Distingnizhing letter to be placed before MNos. of— 4
Return(s)—
Manner of despaich of money order—to Audis Office 26
Preparation and submfSion of money ordsr—Ilor Au@it
Oriices 79 to 86
Enaligh translation and transeription of eniries in—in infapd
sweney order— ' : 9
Reveave money order(s)—
Payment of—by book transfer 41 -
L. » 8
Sale(s)—
Entries of—of Indian postal erders in journal 182
—Of Indizn rostal ordees by head and sab-offices 181
5.B. monsy order(z)—
Distinguishing leiters to be placed before Nos. af— 4
Schedu'e of void money orders p3id—
En.ries in— ; 66
Entries in—of particulars of payment of void inland money
orders re-issued by Audit Office 78
Stamp daty— :
Payable on agreements of indemnity taken in respect of money
erders addressed to minors 34

Payable on indemuity bonds for payment of T2 . &8s 126
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INDEX
RULES
‘Stamping—
Of money orders and postmaster’s duties relating thereto
a— Of money order for issue with oblong M.O. stamp 21
Special instructions for sub-officers for month-stamp on inland
money orders . 21
Stamp(a)—
Custody of round and oblong money order— 7
“Statistical abstract(s}—
o Money order transactions to be entered in monthly— 6
Statistical memorandem—
Money erder transactions to be entered in monthly— 6
i8S tatistical repister(s)—
Money order transactions of head officers to be entered in
. monthly— 6
Service money orders to be excluded from— 6
Stock—
—Of Indian postal orders Serial Nos. to be communicated
annually to the Apdii Office L 185
- —Of Indian postal orders to be supplied to head offices by the
- Audit Office . 177
Officers authorised to hold—of Indian postal orders for sale
and to pay orders— 175
‘Stock book(s)—
Mai ntenance of—of—of Indian postal orders 178
= ]

“Sub-office account(s)—

Daily totals of money orders paid by sub-office and its branch
offices (including village postmen) to be entered in— 47




-

. Summaries of monthly total of money orders issued and paid—

_—- Closing entries to be made in and submission of——
Preparation of—

Sunday(s)—

Power of —to authorise registration and parcel clecks to make
over sums resovered from addressees of the treasurer instead
of the money order department

’ Telegraph bag(s)—

- Cages in which—should be used for despatch of telegraphic
advices

Telegraphs charge(s)—

Acceptarice of replay—paid t&lﬂgram forms in payment of—
on infand T.M.Os
- Adjustment of short or cxcess realisation of—om izlasd
3 : T.M.Os
Calculation of —a® inland T.M.Os

Telegraphic advice(s)—

Action to be taken if—are reczived for paymeri after jourpal
is closed or on a Post Office holiday
", ; Action to be taken in respect of—veceived from 'local railway
telegraph offices
Additional enfriss o be made in—in respect of extra fee
realised for inland T.M.Os presented during closed hours in
i telegraph offices

Ruiis-

84

112

167

110
108

121

115

114
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INDEX
= _-—‘I_‘_‘-‘h
2 RULEs.
Copies of—sent by post to sub-offices to be despatched to
head offices 120
Definition of— 103-
Despatch of—by post offices of issue nof sitnated at telegraph
station Y 106
Disposal of—addressed to combined offices in the principal
post office at the station 11%
Disposal of—for inland T.M.Os by offices at non-telegraph
stations and filling of duplicate copies i12
Disposal of -—for onward transmission by post g
Disposal of miscarried— 147
Disposal of received 138
Disposal of unciaimed or refused— 143, 150
Duties of the head postmaster in connection with supply of
{unds to sub-offices for payment of— 126
- Entry of—in register of telegraphic money orders received 121
Ezamination and disposal of—received by post 2
Examination by postmaster of—for inland T.M.Os 109
1ssue of duplicate—for inland T.M.Os 113
TIssue of duplicate for inward T.M.QOs 67
Post Office Guide to be referred to where necessary, in
preparing— 106
Preparation and issue of—outward foreign T.M.Os 146
Preparation of a rough copy of— 107
Preparation of —for foreign money orders to be tclegraphs to
offices of exchange 154
Receipt of —from telegraph office and their examination 119
Redirection of —of inland T.M,Os 140
Re-entries of—in register of telegraphic money orders received 121
Report of miscarriage of—for inland T.M.Os 115
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INDEX
RULES
Treatment by money order clerk of—fcr payment by branch
offices 128
“Telegraph station(s)—
Meaning ef termi— : 106
Telegraph Revenue Cifice —
Procedure to be followed in respect of inland money orders 15
“Thumb-impression(s)--
Attestation of— of illiteraie addressees of insured articles 43 -

T.M.O (s)—
Accoanting of Inland —issued after journal is closed or on
Post Ofce holidays . ii8

Acrion to be taken when inland— are presented for issue or
are reveived for despaich to telegraph office daring closed

kours iz telegrarh cifices 114
Adjustmant of discrepancies in amounts of --e:n.tercd in tele-

graphic advice end postal confirmation 139
Alteration of payee’s name or address or stoppage of payment

of inland— 141
‘Calenlation of telegraph charges on inland— 108
Definition of— 103
Disposal of infand—flled up by remitters - 113
Distinguishing letters to be piaced before Nos. of - 4

Duties of the postmaster when—exceeding prescribed limlts of
of amount for payment by postman received for payment 123
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INDEX
RULEsS
Examipation by postmaster of inland—for issue 118
Examination by postmaster of—for payment 123
Examination, etc., of inland presented for issued 167
Fixed beat of village postman not to be broken for payment
of — 124
issued by sub-offices 117
Payment of — 124
-Payment of—amounting to more than Rs. 600/- in one day to
any person who is not a permanent resident or known to
postmaster 126
‘Preparation and issue of receipts for inland— 107
Retura of amount of unpaid— 127
Special register to be maintained for—postal conﬁrmatlon of
which has been received before telegraphrc advice " 139
Treatment of inland —received from branch offices for issue 116
Urgent and confidential nature of work connected with 104
T.M.O. acknowledgment(s)—
Disposal of —received from branch offices 128
Preparation of — 123
T.M. 0. advice book—
Dascripﬁon and custody of — 165

T.M.O. advice(s)—

See “Telegraphic advices” 129
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IMDEX
RuLEes
T .M.O. receipt(s)—

Disposal of—recelved from branch offices 129
Disposal of unpaid—and acknowledgments - = 128
Examination and disposal of—received from sub-office 130
Preparation of—and acknowledgments 123
Preparation of—for inward foreign T.M.Os 14,

Treasurer’s cash book —

Receipt in—for amounis given to postman for payment of

money order 27
Receipts in—for cash paid to postmen or messengers for pay-
ments of T.M.Os 124
Treasury—
Procedure to be followed in respect of inland money orders
from— 14
U

YInclaimed article(s)—

Treatment of insured—in offices of delivery %5

Void foreisn mpney order(s)
¥ oid inland money order(s)—

Disposal of application for payment of — 77
Disposal of—reissued by Audit Office 78
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IMDEX
RuLes
Entries relating to—im register of money orders received 63
Submission of lists of— 83
"V.P. money order_(s)—-
Astion to be taken in cases where the amomnt of—dlffers
from that speeified by sender of v.p. articles 52
Q@ases in which cash will not be received by money order oclerk
for issue of— : 51
Issue of foreign— 53
Issue of inland— 51
Payment of inland ‘ 3 52
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grt fran aon faam gt froa
Old Rules New Rules Old Rules

275 82 306
276 - 83 307
277 84 308
278 85 . 309
279 86 310

280 87 310% /A
281 88 311
281%/A 89 312
281€/B 90 313
58 282 91 314
59 283 92 315
60 284 93 316
61 285 94 317
62 286 95 318
63 297 96 319

64 288 97 _ 3197/A
65 289 98 320

66 290 9 320%/A
67 291 100 321
68 292 101 322

69 293 102 3227/ A
re 70 294 103 323
71 295 104 324
72 296 105 325
73 297 106 326
74 298 107 327
75 299 108 - © 328
- 76 300 109 i 329
* a7 301 110 330
73 302 111 331
79 303 112 332
20 304 113 334

&l 305 114 335



Old Rules

402/12
402/13
402/14
402/15
402/16
402/17

492/13
482/19
402/19F/A
402/199/B
492/20
402/21
402/22
402/23
402/23-1
402/24
402/25
402/26
402/27




